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LEGISLATIVE ASSEMBLY 

Friday, 22nd Ftbf"flM1/, 1946 

The Assembly met in the Assembly Chamber of the Council House at �leven 
of the Clock, Mr. President (The Honourable Mr. G. V. Mavalauke.r), m the 
Chair. 

DISPENSING WITH QUESTION HOUR 
Kr. I(, Asaf .Ali (Delhi: General): Sir, there is a general sense of agree�ent 

in the House that on the next four davs when we shall have the Railway 
Demands the question· hour should be suspended. This has been the practioe in 
the past not only in connection with the Railway demands but also the General 
Budget Demands. So if there is no objection froin any side of the House I 
would request you to suspend the question hour. 

Seth Yusuf Abdool& Ha.roon (Sind Muhammadan Rural): What happens to 
short notice questions? 

Kr. M:. � Ali: They stand in a different category. 
Kr. Pre&ident: The request that has been made is only with regard to the 

ordinary questio11s. Short notice questions are taken after those are finished. 
Seth Yusuf Abdool& Haroon: Are these questions which are fixed for these 

four days t!) be held over till next week? 
Kr. President: They will be treated like unstarred questions and answers 

and printed in the proceedings. But I should like to know if Honourable 
Members who have put down questions are agreeable to this, in which case I 
ean suspend the question hour. 

Several Honourable M:embera: Yes, Sir. 
:Mr. Pre&tdent: Then we will dispense with the question hour. 

STARRED QUESTIONS AND ANSWERS+ 
"\VRITTEN .ANSWERS 

CoAL PRODUOTION JiEFOBE A.ND A.J'TEB W AB 

436. *Kr. M:anu Subedar: (a) Will the Honourable Member for Industries
and Supplies please state the production of coal in India before the war and 
in subsequent years? 

(b) What steps did Government take to increase this production?
(c) How much of the machinery promised by the Hydari Mission for the

increased production of coal has arrived, and what effect did such machinery 
' have on production generally? 

(d) What were the scales of wages of coal minerB before the war, during
the war and at present? 

. (e) What was the price of coal at pit's mouth before the war, during the 
war and at present? 

The Han.ourable Kr. A, A. Waugh: (a) A sla.tement showing the coal produc­
tion in India for each year from 1988 to 1945 is laid on the table. 

(b) The main measures taken by Government to improve. coal production
were:: 

(1) Fi,iancial ind;1,·11mf.11ts to Colliery Owner,."7""These included (i) E.!'.T -
free bonuses on increased production over targets fixed for each ooJliety. 
(ii) bonuses on total output, (iii) loans for capital expenditure, (iv) accelerat.ed
depreciation allowance at 50 per cent. on the written-down value of specified coal
mining machinery.

(2) Provision and sfobil;'aation of colliery labour.-This incluries (i) the pr<m
sio1: of labour from Gorakhpur, both in qua::ries and underground, (ii) restrictiOll!I 

tThe question hour for the day ha.vi!lg been diapemed with, the an11wel'I! were laid on th1t 
Wii. of the Boaae.-•11. of D.

( 1319) A. 



1320 LBG18LATl.VB A88BMBLY [22ND F'BB. 1946 
on the employment of miners on other work, and (iii) welfare measures, e.g., 
provision of consumer goods and food grains at concessional prices, and the grant 
of bonuses to miners based on attendance. 

(3) Operation 0/ collieries by Government.-This includl:!s li) the organisation 
of Open Cut Coal Mining, (ii) increased production from milway collieries, (iii) 
the working 'Of certain market collieries under Government control. 

(4) Assistance to colliery owner. in the procurement 0/ machiner-y from 
abroad.--Bulk indents were placed by Government on the U: .. K. in 1944 sud 011 
U. S. A. for the supply of urgently required mining equipment, in advance of 
tmde orders, procurement and d ~r t on being arranged by the Coal Commis-
sioner's Organisation according to priority requirements of the collieries. 

(c) The Honourable Member probably refers to the bulk ind8Ilts placed by 
the Coal Commissioner on U. K. in 1944, which were subsequently progressed 
by the Hydari Mission. Most of the machinery ordered under these indent. 
has arrived and is now in use. It is not possible to assess the exact effect on 
raisings attributable to this machinery in particular, but tOtal raisings in 19415 
were 2·6 million tons more than those of 1944, and 3:2 million t<>DS m()re than 
those of 1943. 

(d) and (e). Statements giving the necessary information are laid on the 
table. 

Year 

1938 
1939 
INO 
Ittl 
19'2 
INS 
I'" 
IN5 

Year 

1988 

1987 

111::8 

1939 

1940 

1941 

1942 

1943 

19" 

1945 

BTATEHEN'l IN REPLY TO PART (a) 

-'--;diu_ 

RI.4. 

0 7 

0 9 

0 9 

0 9 

0 9 

o 10 

011 

o 13 

1 1 

I 1 

Total Coal Prodooition In Indill 
(T0D8) 

28,8'2,906 
27,769,112, 
29,888,'N 
29,'8S,7'i 
29,t33,258 
25,511,909 
26,IU,I55 
28, "8,6'78 

BTATEKENT IN ~  TO PART (d) 

A.,."". d lr' m ~1Ior J OOGl.fte1,tl 

Underg1"o11Dd Open Worklnp 

Loaden Kinel'B Loadera 

P. !W. A. P. Rs. A. P. !W. A. P. 

6 0 6 3 0 8 0 0 7 8 

8 0 8 0 0 8 6 0 6 9 

8 0 8 8 0 8 9 0 7 0 

9 0 8 9 0 9 0 0 7 3 ., 
6 0 8 6 0 9 9 0 6 8 

0 0 9 0 0 9 3 0 8 0 

0 o 10 0 o 10 9 0 8 8 

9 o 12 9 o 13 6 o 12 0 

6 1 0 6 1 2 3 I 0 8 

6 1 0 6 1 2 3 1 0 8 

' . ~



Year 

1936 

1937 

1938 

1938 

1940 

1941 

1942 

1943 

1944 

1946 

1936 

1937 

1938 

1939 

1940 

1941, 

1942 

1943 

1944 

1946 

1936 

1937 

1938 

1939 

1940 

1941 

1942 

1943 

1944 

1945 

!'!TARRED QUESTIONS AND ANSWBRS 

.Avertlge clGily eGrnm . ~  Coalfiflil 
1 ~1 

Undergruund Open Workinp - . 
Minel'll Loadel'll Minel'll 

Rs. A. P. Rs. A. P. R.I. A. P. 

0 7 3 0 6 9 0 4 3 

0 9 0 0 7 9 0 8 9 

0 9 3 0 7 9 0 8 6 

0 9 0 0 7 8 0 8 6 

0 8 9 0 7 6 0 7 0 

0 8 3 0 8 0 0 8 6 

o 10 9 0 9 3 011 8 

014 3 012 6 o 14 0 

1 2 8 1 1 3 o 16 8 

1 2 9 1 1 3 o 16 3 

o 13 3 0 10 6 1 1 9 

o 15 9 

1 0 6 

014 0 

f· 14 3 

014 3 

1 5 0 

2 0 9 

2 13 3 

2 13 3 

0 9 3 

o 10 3 

o 10 9 

0 9 9 

0 9 9 

o 10 6 

1 10 9 

2 6 0 

2 4 0 

2 4 0 

014 

1 0 

o 13 

o 14 

o 14 

1 3 

1 15 

215 

2 15 

, ' 

0 9 

o 10 

o 10 

o 10 

o 11 

0 9 

1 10 

2 1 

2 1 

2 1 

0 

8 

3 

3 

3 

8 

8 

0 

0 

3 

6 

9 

8 

6 

9 

6 

9 

9 

9 

1 0 0 

080 

180 

180 

.. 

.. 
o 14 3 

.. 

. 

• Loadel'll 

Re. A. P. 

0 3 9 

0 6 8 

0 6 8 

0 6 3 

0 ., 3 

0 ., 9 

0 6 9 

o 12 0 , 
o 16 8 

o 16 3 

o 16 8 

1 a , 

• 'I 9 
27" 

0 8 0 

.. 
0 9 0 

.. 

.. 
A 2 

-
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A t'eragll dtJily J rI I J, G r d ~ OoaZjield 

Underground Open Workings . 
Year ------

Miners Loaders Miners Loaders 

Rs ..... P. Ba. .6.. P • Rs ..... P. Rs • .6.. P. 

1936 :) 9 0 0 'I 3 . 
1937 o 10 ... 3 0  9  0 .. 

1938 0  9  9 011 6 0 3 0 , 

1939 o 10 0 o 11 9 

1940 0 9 3 o If} 9 0  6  0 

19,U 0 9  3 () 10 6 () 5 II 

1942 o 13 0 o 10 9 0 6 0 .. 

1943 o 14 6 011 3 0  8 0 0 9 0 

1~ o 10 6 011 9 014 6 o 12 6 

1945 o 14 6 011 9 014 6 o 12 6 

AVf1rfJg. tUKly earning, A,BCJm Ooalfield. 

1936 0 0 015 9 

193'1 1  1 0 1  0  0 o 15 0 o 10 0 
1938 1 0 0 1  0 0 1 0  0 011 ()o 

1939 1 0  6 1 0  3 1 1 0 o 12 9 

1940 1 2 6 1 1 0 1 3  0 o 14 II 
194.1 1 0 8 1 0 0 1  3  6 o 15 () 

11142 1  3 8 1 .z ~ 1 1  0 

1943 1 'I 6 1 10 6 1  8 6 

194' 2 5  9 1 14. 6 III 0 

1945 2 IS 9 1 14 6 1 11 0 
I 

At/enag. dGil71 _..mg, Pench VfJll.y 'Ooolfleld-(Oenm:alPI'ovtncu) 

1936 o 12 0 0 6 II o 10 3 0 'I 3 

193'7 011 9 0 'I 3 0  9 3 0 IS 0 

1938 013 0 0 '1 3 0 9 9 0 6 0 

1939 012 0 0 '1 6 o 10 0 0 6 3 

1940 o 14 0 0 '1 6 011 0 0 5 9 

19'1 014. 8 0 '7 9 o 10 3 0 'I 8 

1942 o 15 9 0 9 9 o 12 9 0 '1 II 

1943 1 1 3 o 10 8 Ou. 3 0 8 0 

19" 1  2 6 011 0 o 15 6 o 10 9 

111'5 1 2 6 011 0 o lIS 6 o 10 II 



'Year AsMm 

Ra. A. P. 

1938 8 HI 0 

1939 8 1 0 

1940 8 14 0 

1941 II 6 0 

1942 II 15 0 

1943 12 12 0 

1944 20 0 0 

to 

30 0 0 

1946 20 0 0 

to 

30 0 0 

STARRED QUBSTIONS AND ANSWBRS 
STATEMENT IN REPLY TO PART (E) 

Price per tOil 01 Coal at Pitla.ad. 

BihIU C.P. 
Baluchistan 

Bengal 
(Raniganj (Jharia (Pench Valley 
Coaltields ) Ooaldfields) Coalfielda ) 

R8. A. P. Ra. A. P. Ra. A. P. RII. A. P. 

6 6 0 4 0 0 3 7 0 311 0 

610 0 3 12 0 3 , 0 3 10 0 

6 7 0 311 0 3 Ii 0 3 12 0 

7 7 0 3 13 0 3 6 0 3 , 0 

13 11 0 , 8 0 4 0 0 6 8 0 

1'1 '1 0 6 14 0 6 6 0 613 0 

1'1 12 0 II 8 0 9 8 0 10 4 0 

to to to' to 

29 12 0 13 4 0 13 • 0 14 0 0 

17 12 0 II 6 0 9 6 0 10 1 0 

to to to to 

29 12 0 13 Ii 0 13 Ii 0 14 1 0 

DISPOSAL OF AMERIOAN SURPLUSES 
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Punjab 

Re. A. 01. 

6 II 0 

6 0 0 

6 4 0 

6 III ~ 

18 4 0 

24 6 0 

20 0 0 

to 

22 0 0 

20 0 0 

tp 

22 0 0 

438. ·lIr. :Manu Subedar: (a) Did the Honourable Member for Indulltries 
and Supplies ask for the surplus of American goods in India, or dia the U.B.A. 
Government make this offer? 

(b) Who initiated these negotiations, and what was the object? 
(c) What was the amount involved? , 
(d) By what methods are these goods to be disposed off? 
(e) Do Government propose to circulate to the Indian Chamber of Com-

merce the list of the materials available so as to enable producers and 
manufacturers in India to avail themselves of such equipment as may be useful 
to them? 

(f) What is the organization for the disposal set up by the Government of 
India, and what will be its general polioy? 

The JlO1lOura.ble Mr. A. A. Waugh: (a) and (b). No, Sir; the United State8 
Government, through their Deputy Foreign Liquidation Commissioner, made the 
offer. The objects were: 

(1) to enable the Government of India to exercise systematic oontrol over the 
distribution and sale of all surplus articles located in India of whatever origin; 

(2) to enable both Governments to further the joint aim of making the 
iurplus serve the general welfare of India; 

(3) to accelerate the evacuation of U. S. troops. 
(c) The value of the surpluses has not yet been determined. 
(d) Goods will be sold in accordance with the policy described in (f) below, 

teithel' by tmI ~ er to Departments of Governments and States or by sale by 
t:uction, advertised tender, limited tender, or by negotiation. 

(e) Yes. 
(f) The Directorate General of Disposals will deal with aU surplus property 

located in India of whatever origin. The main principles or disposals policy are: 
(i) To release stocks at a rate which, while fast enough to get the goods into 

the hands of consumers where they are most needed, will not cause the internal 
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marketi to be so flooded that there are adverse effects on 
production; 

[22ND FEB. 1946. ( 
internal economy or 

(ii) t~ enaur8 that the goods are sold to the ultimate consumer at prices which 
are reasonable in comparison with current prices of similar articles, and to· 
prevent an unnecessary number of intermediaries or profiteering by middlemen; 

. (iii) as far as possible, to use the normal trade channels for distribution, with 
a :view to ensure that the usual traders or manufaoturers 88 well as the ultimate 
consumers in different parts of the country get their fair share of the quantities. 
~ a la le  and 

(iv) to consider the requirements of the Government of India, the Provincial 
Governments, and of States for their own use before releasing goods to the civil 
market. 

HIGH PmOIlS OF CIIMENT 

"7. ·Kr. lIaIlu Subeda.r: (a) What steps have been taken' by the Honour-
able Member for Industries and !Supplies to release cement for civilian purposes '! 

(b) What was the price of cement before the war, during the war and at. 
pre~entl' 

(c) Is it a faot that cement prices in India are fixed by the A.C.C. and 
Dalmia. Uroup a.nd are in the nature of a monopoly? 1£ so, what steps have 
Government taken to inorease the supply and to bring down the monopplistic 
prices which are rigged up against the consumer? 

(d) Are Government aware that, while the cement .prices are high, building, 
operations cannot start and a large number of men expected to be employed 
on such operations cannot find employment? 

The BOI1C!urable Kr. A.. A.. Waugh: (a) Since the last few months, approxi-
mately 00 per cent. of the entfre output of cement has been made available for 
civil use, of which rather more than half IS for the public, and the rest is for 
Civil Government purposes. 

(b) The average price of cement in 1937 was, Hs. 40 at Bom a~'. Madras and 
Kal'achi, R ... 43 at Calcutta, Re. 47-8-0 at Delhi, Cawnpore and Coimbatore and 
Rs. 58-8-0 at Lahore. Jus:!; before the War the price ranged from Hs. 26 to 
Rs. 47. 'rhc price of civil cement was first controlled in March, 1944 '!.t Hs. 70 
per ton £.o.r. any destination. Subsequently the price was revised to Us. 68-12-0 
fl'om 1st December 1944, and to Re. 63-12-0 from 1st November, 1945. 

(c) No, Sir. Since March, 1944, civil cement prices have been controlled by 
Go ~rnment. 

(d) There has been a general rise in the cost of building materials and the 
rise in the cost of cement does not compare un favourably with the rise in costs of 
other materials. 

SUPPLY OF CElIrt:ENT TO CIVILIANS 
d8. ·1Ir. Manu Subeda.r: (a) Will the Honourable Member for Industries· 

and Supplies please state the total amount of cement produced in India before 
the war, during the war and at present? 

(b) Is it a fact that the supply of cement for the civil popUlation was 
heavily curtailed during the war period and continues to be curtailed even now? 

(c) Is it a fact that ·even now military requirements consume a consider-
able portion of the output? If so, for what purposes are miHtary buildings. 
still continued to be built? ' 

(d) How much stock of cement do the cement companies carry, and hoW' 
'rluch unused stock have Government got? . 

The Honourable Kr. A.. A. Waugh: (a) In 1935, roundly 0·8 million tons; in 
1939. 1·fi million tons; in 1945, 2·1 million tons. 

(b) The answer to the first part is that civil supplies were heavily curtailed 
from the middle of 1942 in the intere'lts of military requirements. The answer to 
the second part is th.at since the last few months military requirements have 
greatly declined, and are about the pre-war level. 

(c) No, Sir. Military requirements are consuming approximately ten per 
eent. of 'he output. The second part of the question does not arise. 
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(d) About 90,000 tons, or roughly two weeks production are carried by the 

cement Companies. Accurate information as to the stocks held by Governmen* 
Departments is not available but the quantity is not be believed to be large. 

, PRODUCTION AND IMPoBT OF Pun 
~. *lIr. Kanu Subeclar: (a) Will the lIono,urable Member for Industries 

and Supplies please state the total production of paper in India before the war, 
and how much is the production now? 

(b) What was the total import of paper before the war? , 
(c) How much has been the import of paper during the last twelve months 

for which figures are available? , 
(d) What was the price of paper before the war, and what is the pr eo~ 

paper now, both for Indian production and for the imported article of like 
nature? 

(e) What special measures are Government taking to improve the produo-
tion of paper in India and the Rllpply from overseas? 

(f) What special measures are Government taking to supply coal, transport 
for moving the rllw material and the finished article, and generally to ease the 
paper situation in India? .. 

The ltonourable Mr • .4. • .4.. Waugh: (a) to (c). I lay on the table a statement 
giving the required information in respect of the production and imports of paper 
other than newsprint. 

(d) A statement showing the prices of certain broad ate or~e  of indigenous 
and of imported paper immediately before the war and at present is laid on the 
table of the House. The qualities of indigenous and imported paper di1fer, and 
the categories are not fully comparable. Reliable statistics of pre-war prices of 
paper whether imported or indigenous are not available, and the figUTes given are 
approximate. The present controlled prices of indigenous and imported papers 
are given in the schedules appended to the Paper Price Control Order 1945 and 
the Paper (Prices of Imported Paper) Control Order 1944, copies of which are 
available in the Library. 

(e) A Paper Production Commissioner was appointed, in November, H}42. 
He WIlS replaced in April, 1944 by the Establishment of a Paper Directorate for 
promoting production as well as obtaining better supplies from abroad. The 
Directorate has assisted Paper Mills in secu'ring raw materials and chemicals, in 
the import of essential maintenance parts of machinery, and of pulp and other 
raw materials, in the distribution of supplies of coal, in 7.onin'g raw materials and 
securing transport priorities. and with techniCftl advice. Under the Paper 
Control (Production) Order issued in August, 1944, the production of paper by 
Indian Paper mills has been restricted to certain specified varieties BO as to secure 
the maximum output. All these steps have resulted in increasing the production 
of paper, eltcluding strawboards Bnd mill boards from 54.000 tons in the 8 ye&rll 
preceding thE. War to 108,000 tons in 194ft India is now almost self-sufficient 
in strawboard$ and mill boards. 

Side bv d~ with expansion of indigenous production, Government 
endeavoured to obtain larger imports of paper from abroad. The Director of 
Paper was sent to the U. S. A., Canada Bnd U. K. in the !:ummer of 19415 to 
endeavour to secure shipments of pllper required by Government and by civtlian 
consumers against pending indents Bnd orders on the U. S. A. Through his 
efforts Government were successful in obtaining an allocation of paper from 
Scandinavia for supply in the months ending June, 1946. 

(f) ::r'he alIoc.ation of coal to the paper industry is reviewed every month. The 
alIocatIClD has nsen from 80,000 tons a month in January, 1944 'f.o 38,000 tons a 
month in January 1946., The coal supplies are distributed to all units in propor· 
+'iOll to their requirements. Everv effort is made to provide transport facilities 
for moving- essential raw materials to Mills. Tn order to Rvoid cross-haulage ann 
wasteful use of transport, a movement and allf)cation programme of paper frem 
the Mills to different Provinces nnd RreRS if'! drRWD up everv qURrtAr and high 
priority in despatch has been allotted to paper. . 
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Seaum&nlaholDinl1 ,'" pr~ tOG,. Gnd pruem p,.oduc'ion aM 'rnpo,.,. oj pape,. olAer I1Ian neum,,"n' 

Average 
~ al average Annual Pro· 

duotion of imports of 
paper on the Produotion tperon the ~port  during 
baBia of the during the aais of the the year 
llgureB of the rear 194.3 ftgll1'8ll of the 19U· 
three pre-W'IW' three pre-war 
yeIUW 1936·37 yeai'll 1936·37 
to 1938·39 to 1938_39 

1 2 3 4 3 

TODB TODB 
(1) Paper o*her than 38.600 

Kraft and Board, 
84.,230 3'1,300 21,900 

(I) Kraft . Nw 9,15150 1 ~OO 230 

(8) Boards other than 

'00 ~ 
14,200 11,900 3,870 

strawboardB, 
(') Strawboards Ni.l 16,100 115,800 ~e l le 

Total 153,800 124,100 '15,300 -26,020 

.. 
• TheBe IDI.porta were on commercial aooount, I .. addition, a quantity of about 3,000 

toDB WM imported during th" year 194.5 on behalf of the Department of Induatrietl and Civil 
8upplieB for non-Government Civilian coDBumption, 

Pre-War PrioN per lb. Present Controlled prioe 

1938-39 per lb, 

S,No, Desoription Indigenoua Imported Indigen oua Imported 
paper paper paper p"per 

Re. a. p. RI. .. p. Rs. a . p- Bs. a. p. 
1 Bleaobed Printing Paper 0 3 4  0  3 4. 0  7 10. 0111 

to to 
0 3 9 o 115 8 

2 Bleached Writing Paper 

(a) Cream wove or laid 0 3 15 0 3 7 0 710. o 10 9 
to 

0 3 9 

(b) Bonds and Ledgei'll 0 3 10 0 15 8 0 7 10. 012 9 
to to to 
0 ( 0 o 11 10. 1 8 10 

B Badami 0 2 8 ... 0 7 3. ... 
4 White Cartridge 0 3 3 0 4. 0  0 7 10. o 14. 11 

to 
0 3 15 

15 Kraft Paper • ... 0  2 10 0 7 8 011 8 
to 

0 3  3 

6 Brown Wrapping 0 2 4 0 2 1 0 7 1. ... 
to 

0 2 7 

7 White Blotting 0 4 4 0 3 11. 012 4.. o 10  10 
to .0 

0 4- 9 1 6 , 
8 Boards other than Straw- 0 3 2  0 2 4  0  6  0 0 7  7 

board, to to to 
0 3 3 0 8 8 012 7 
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INDIAN NATIONALS INTEREST IN FRENOH INDO'CHINA 

440. ·Sri T. A. RamaliDgam Ohettla: and Srl V. O. Velllng1r1 Gounder: 
Will the Foreign Secretary be pleased to state: 

(a) the arrangements made for the ssfety of the properties of the Indian 
Nationa!s in Indo-China, and the facilities given to those persons to return to 
India; 

(b) whether representation was made to the Government of India to that 
p.ffect; and 

(c) whether instructions er~ given to the British representative in Indo-
China to negotiate with the French Authorities to secure all facilities in the 
interest of .the Indian Nationals since the occupation of the French Govern-
ment is completed? 

Mr. H. Welgh\man: (a) During the war, the interests of Indians in French 
Indo-China, as of other British subjects, were in the charge of the Swiss Consular 
Ituthorities in that country, and since the surrender of Japan have reverted to 
the care of the Representative of His Majesty's Government at Saigon. During 
the Annamites disturbances damage was done to property, including property 
belonging to Indians, and claims for this nre bf·ing registered with the French 
authorities: . 

The qUf.stion of the, repatriation of Indians now in French Iudo-China find in 
other territories in 80utb 'East Asia is receiving the urgent attention of thfl Gov-
ernment of India, Ilnd S. E. A. C. Headquarters have been addressed on the 
provision of shipping for . this purpose. 

(b) Letters have been received from persons in India expressing concern 
about their property in French Indo-China. 

(c) In the normal discharge of his functions, His Majesty's Government's 
Represf:ututiw at Saigon takes all steps neeessa.ry to ensure that Indians receive 
fair treatment in all respects. Matters affecting the Indian community were 
discuss'3d with His Majesty's Government's Representative by Mr. Aney during 
his recent visit to Hlligon. 

EXCHANGE FAOILITIES TO INDIAN NATIONALS IN FRENCH INDO'CHINA TO SEND 
MONEY TO THEm FAMILIES IN INDIA 

441. ·Srl T. A. Ramallngam Ohettia: and Sri V. O. VeUlngirl Gounder: 
Will the Foreign Secretary be pleased to state: 

(a) if it is a fact that ·the French Authorities in Indo-China refused to 
allow Indian Nationals to send money to their families in India on account 
of the blockade imposed during the war by the Government of India; 

(b) if so, whether the Government of India is prepared to cancel the 
blockade and to take immediate steps to impress upon the French authorities 
to have exchange rates and to allow remittances to India in the interest of 
the Indian nationals and their families in India; 

(c) whether any representation WRS made by any individual and by the 
then member of the Assembly, Mr. T. T. Krishnamachariar, on the above 
points; and if any information ~ forthcoming whether the snme will be 
placed on the table of the House for the information of the public i and 

(cl) the arrangements made by the Government of India for securing priority 
in passage facilities for the Indian nationals stuck up in Indo-China to come 
to India and for persons in India owning properties there to go there to 100k 
after the Rame? 

IIr. H. Weightman: (a) and (b). On the capit1llation of France in 1940 (when 
French Indo-China fell under hostile domination) the balances of the Indo-China 
Bank in India became vasted in thfl British Indian Custodian and operation on 
these balane'es was stopped. As a retaliatory measure the Inspector General of 
the Bank of Indo-China forbade remittances by Indians in Indo-China. to India. 
On the occupation of Indo-China by the Japanese, French Indo-China became 
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an enemy territory under rule 2(2)(a) of the D. I. R. and all normal remittances 
between that country and India were suspended. In a few idividual cases, 
however, small remittances were allowed through the agency of .the Swiss 
representative at Saigon. Though French Indo-ChinB is 110 longer regarded as-
enemy territory remittances through frozen balanoes in India cannot be permitted' 
pending the conclusion of a debt settlement agreement between India and France-
which is now under oonsideration of the Government. In the meantime, it is 
expected that as a result of representations made by His Majesty's Representative 
at Saigon provisional arrangements will shortly be made for remittances of 
limited amount in India. 

(0) Enquiries on matters relat n~ to India'ns in French Indo-China have been 
received from various parties including Mr. T. T. Krishnamachariar. Informa-
tioo on the points raised is oontained in the reply- to parts (a} and (b) of this 
question and in ~e reply to question No. 440. 

(d) The question of the repatriation of Indian nationals now in French Indo-
C,hina and in other territories in ROlltll East Asia is receiving the urgent attention 
of the Gonmment of India. and S. E. A. C. Headquarters have been addressed 
on th3 provision of shipping for the purpose. StepEl nre also being taken, ill' 
consultation with Headquarters, Allied Land Forces, South East Asia, to arrange 
passages for Indians desirous of going to liherated countries in the Far East. A 
copy of a press note issued on the Ruhiect iR lRid on the tahle of th(\ House. 

NOTIFICA'fION 

Pallagel from l"dia kI the Ftrr Eaat and B"rma for Oivilion Peraonner. 
In order to meet the urgent desire of evacuees now in India to return to their hOJllA!s, of 

others to rejoin families and of m1l8inesamen to proceed to Far Eutern countries, it i, 
necellllary. till snch 'time &I shipping conditions return; .u normal, that all pauagetl to th. 
Far Eut should be controlled by the Government of India. 

2. To thi" end, a bid for shipping has been made by the Government of India to ALFSEA, 
ud it ill hoped that, very shortly. a certain number of ships will be made available. 

05. In the m..,antime, in order to bring all intending passengers on to one central list, per-
lOllS wishing to proceed to the }<'ar East should, if they have not already done 80, make 
application 8.11 ahOWD in detail below;-

(a) Evacuees f7'om Par EastcTII British p e.~ on  (Malaya, Hong Kong, etc.), 
Such evacUeel, if they have not already done 80, showld register themselves for repatria-

tiou with C. ,D. Ahearne, Esq., C.M.G .. Malayan Representative's Oflke, Monkwa Building, 
Out.ram Road, Bombay. 

(h) Evacueu from Ftrr Eaatern Ouuntriell other than Brituh polle18i01l8 
ApplicatioDi should be made to the Secretary 'to the Government of India, External Mair .. 

Uepartment, New Delhi. 
{oil l'er.onl other than evacuees wishing kI proceed to British pDuession8 in the Far Ea.t lor 

bmine'lI or other valid rea80m . 
Applications by Inch persoDi should be made to the Controller of Priority P la~ea for 

the Far Ea.t, Governmeut of India, Commonwealth Relations Department, New Delhi. 
(d) Per.on. otAeT than evaCUee. duiring kI proceed kI non-Briti'h po"e"iOfl' in tAe Ftrr E",t. 

Such perlOns should apply to the 8ecl'etary to the Government of India, External Affairs 
Department, 'New Delhi. 

(e) Evacuee. from BUTma, 
Registration of evacuees wishing to return to ~ ~a is now pro eed ~ , and rep'stered 

persODI will. in due course. be called up when shlppmg and other conditione permit. 
(f) Per,ons other than evacueel wil,.,i7lg to proceed to Burma. 

Such perlOns should apply in the first instance to the ~e~retar  t~ the Go ernm~n't of 
India, Commonwealth Relations Department (Burma RepatrtatlOn SectIOn), New DeIhl. 

(g) Raleaaed Oivilion Internees from the Fur Ea.t de,irou. of returning to countrie, in tA-
- Far Ea.t, whether Briti,h pDllle"iom or Mt ' 

Released civilian internees who are not resident in the Malayan Transit Damp, Bombay, 
should make immediate application to the Controller of Priority Passages for ~ e Far Eaat, 
OovenUllent of India, Commonwealth RelatioDi Department, New Delhi. 
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COA.L PRODUOTION 

442. ·J[r. Vadllal L&llubbal: Will the Honourable Member for Industries. 
and Supplies be pl.!lased to state: 

(a) the figures of our total coal production ever since 1939 ODwards, year' 
hy year; 

(b) whether any new coal mines were started during this period; if so, the· 
percentage of their production to the total coal production; 

(c) if the reply to (b) be in the affirmative, whether the quality of coal 
prod uced from the new mines is inferior to that of the old ones; if so, to what 
extent; and 

(d) the actual extent of the shortage of coal, in view of the coal require-· 
ments of various industries, and the figures of the total loss of production due 
to shortage of coal al'! per different industries and as per different industrial 
centres? 

The Honourable Kr. A. A. Waugh: (a) The attention of the Honourable 
Member is invited to the reply given to part (a) of starred question No. 4815, 
answered today. 

(b) Yes, Sir. A &tatement giving the necessary iuformation is laid on the 
table. 

(c) The quality of the coal produced from the new mines is generally inferior, 
chiefl,v Grades III-A and III-B. 

(d) From November 1943, when the coal rationing- scheme came into force, 
to ,January 1946 against a target of 57·6 million tons, 53·4 million tons, or 92·7 
per cent. of the target, were despatched to all consumers. It is not possible to· 
assess the total loes of production due to the shortage in greater detail or to· 
specify tha industries or industrial centres concerned. The shortage was spread 
u\'er all consumers and over the whole country. 

~m 

Peroen~e of 
Number of output. _. 

Year new ooal mines mInes 
opened to total 

output 

---- ------
1939 • 7 0'05 

19'0 10 0'01 

19'1 20 0'06 

1942 101 0'76 

1943 31 0'15 

1944 57 0'6 

1945 95 o 6 

PETROL RATIONING 

443. ·.r. Jrlanu Subedar: (8) Will the Honourable Member for War Trans-
port pleaSE) state how much petrol was imported into India during the nine-
m()!1ths of 1945/46 ending the 31st December, 1945, in comparison with simi· 
lar import during the nine months of the years 1038/39? 

(b) How much of this petrol has been reserved for, or used in connection, 
with, defence purposes? 

~ 
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(c) Why have Government found it difficult to make a more tan~ al in· 

crease in the basic ration than they have done, or to restore the cut m the 
supplementary rlrtion which was made? . 

(d) Is the' policy in the ma.tter of petrol rationing for ~ ~l population laid 
-down Centrally, or is it iudependently evolved by the Provmclal Governments? 

(e) Do Government propose to give some facts about the present position 
.and some assurance about relief to motorists in the matter of petrol in the near 
future :' 

The lIQ1lourable' Sir J:dward Bentha.U: (a) and (b). It is not in the public 
interest to furnish the information asked for. 

(c) The position has already been explained in a Preas communique issued on 
.January 1st, 1946, and I have further explained it in replies to previous ques· 
tions in this House. The reference to the cut in the supplementary ration is 
uot understood. ' 

(d) The policy is laid down centrally, but administered provincially. 
'" (e) ~ I hlwe alre~  stated in reply to a. sin:ilar e t ~n in this .Ho"e, the 
supply of petrul tu India,. as to other countnes III the stel'hng urea, IS regulated 
by the availability of supplies and tankers both of which are restricted by the 
.need for the conservation of dollars, and I regret I cannot give any assurance 
about relief to motorists in the near future. 'fhe Houourable Member may, how-
ever. rest assured that our demands are being pressed and that relaxation or 
.(lomplete withdrawal of the control will be effected as soon as the supply position 
permit,.,. 

GRIEVANCES OF PERMANENT STAFF OF LATE SUPPLY DEPARTMENT 

444. ·Mr. Gaur! Shankar SarlD Singh: (6) Will the Honourable Member for 
Industries and Supplies please state if it iEl a fact that a number of Superintend-
-ents of the Purchase Branch of the Department of Supply holding permanent 
:service under the Goyernment of India were promoted to the rank of Purchase 
Officers during the WIl1' time; 

(b) if it is fact that the work allotted to them was the same and in no way 
inferior to that given to the temporary PurchWle Officers recruited direct for the 
-dura tion of the war; 

(c) if ii. is a fact that selection of Permanent Offieers for the Procurement, 
Development IUld other Branches of the Dir!:!ctorate·General of Industries and 
.Supplies are being mad'S almost entirely from among the temporary officers 
recruited direct in preference to the officers selected from among the Superin. 
tendents; 

(d) if it is fact that there is disappointment and dissatisfaction among the 
petmlWent employees of the ~r a e Branch of the late Supply Department 

·due to their rightful claims having been thus overlooked; and 
I 

(e) in view of (d·) abov!:!, do Government propose to review the a ~ and in 
consideration of the long and satisfactory service put forward by them, alJocate 
a fair percentage of officer posts in the Directorate·General of Industries and 
SUPI·lies to the permanent staff of the Purchase Brullch of the late Department 

-of Supply? 
The Honourable Mr ......... Waugh: (a) Yes. Sir. Sixteen Superintendents 

'were temporarily promoted. . 
(b) Yes. 
(c) No, Sir. Selection has heen made on merits and suitability. 
(d) No. 
(e) Does not arise. 

WAR ORDERS PLACED WITH INDIAN FmMs 
HIi. -:Hr. Vad1laJ. Lallubhal: (a) Will the Honourable Member'for Indus· 

tries and Supplies please state the aggregate cost of total war orders placed 
with firms in India (commercial Imd· industrial) separately, on behalf of the 
-Government of India, IDs Majesty's Government snd the U·S.A. Government? 
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(I;) What is the cost of goods so ordered" separately, 8.OO0rding to cate-
goriCb, namely (i) manufacture of goods in Indian factorie·s etc. (ii) supply of 
Taw materia:s, (iii) goods thtrl could be procured· without recourse to factory 
production, and (iv) imported goods? 
(ci) What is the proportion of these orders as expressed in terms of value 

placed with Indian firms to those  placed with 110n-I'lldian firms? 
(d) What is the share in the supply of these orders of (i) Government ~o

tories, (ii) industries established during pre-war period, and (iii) new industries, 
it any? 
(c') \Y"P allY of RllCh orders responsible for RettiIJ.i up altogether new nd ~ 

tries? If so, will he pleaRe state the particulars a!t'out these new industries? 
Do the Government of India propose to safeguard the interests of these new 
industries in future? If so, in what way? . 
(f) Are there any instances of wal" orders which could have been executed 

in India for the forces stationed here but which were diverted to other countries? 
If so. dl~' were they not accepted by Government for Indian firms? 

The Honourable Kr. A.  A. Waugh: (a), (b), (c) and (d). A statement of war 
supplies ohtained in India is being prepared and will be laid on the table in due 
courRe. I am afraid, however, that it will not be possible in that statement ., 
anal~ . e the figures exactly in the f.)I'm desired by the Honourable Member. 

(e) Yes, Sir. The Honourable Member's attention is invited to the answer 
I ((ave on the 19th to his queRtion No. 350. War orders were largely responsible 
for the growth of the industries mentioned in that answer. -

(f) Yes. Sir. The object of Government in diverting certain war orders to 
other countries was to enable Indi'\n firms to produce civil goods which were in 
short supply. 

INDUSTRJAL CONTROLS DURING WAR 

448. ·.r. Vadllal Lallubhai: (a) Will the Honourable Member for Indus-
tries and Supplies please give a list of various industrial controls issued during 
the war time? 
(b) How many of these, if any, are cancelled Rubsequently, and what are 

they? 
(c) What will be the probable duration of the controls which are retained? 
(d) Do the Government of India propose to reduce these controls to the 

minimum at an early date? 

The Bonourable .r. A. A. Waugh: (a) and (b). I place a statement on the 
table. ' 
(c) MOAt of the controls will be withdrawn t ~n seven or eight months. It 

will be necessary to retain a few for a longer period, but it is Dot possible at 
presant b say for how long. 
(d) Yes, Sir. The position is being constantly reviewed with that object. 

IAn o/IftdU8lriGl Oonl/'ol6 

S. No. Natutre of Control When When 
Introduced Aboliehed 

1 2 3 , 
-

Control over distribution of wattle bark and 1944 
wattle extract imported at Madras. 

2 Control over di8tribution of Crude Tar . IN' 

3 The Sulphuric Acid Control Order INlt 

, The Chorome Compounds Control Order 19'1 

6 The Coal Tar Product8 Control Order 1946 
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-' 

1 2 

8 Bleaching Powder and Chlorine Control Order 

7 Control Over distribution of Road Tar and Bitu-
rren. 

8 Jute Industry Esaential Stores Control Orden 

," Control over Selected Tanneries • 

10 Control over distribution of Cement 

11 Control over distribution of Dieeel Oil • 

12 Control over diltribution of Furanoe OU 

13 Control over dietribution of white &pint 

U Control of Imported Engineering Store Order 

116 Factoriee Control of Produotion Order • 

18 Paper (Produotion) Control Orden 

17 Machine Tool Control Order 

18 Non·Ferrone Metale C"ntrol Order 

19 Ferro·Alloy Control Order 

~ Iron and Steel (Control of Produotion and Diltribu-
tion) Order (inoluding Prioe Control). 

:21 Steel Import Control 

:22 Steel EXport Control . 

:23 Iron and Steel (Scrap Control) Older (including 
Prioe Control). 

ti Colliery Control Order (including Prioe \Jontrol) 

.211 The Coal Production lI'und Ordinanoe 

:28 Faotoriee (Control of DimQantling) Ordinanoe 

.27 Cotton Cloth and Yarn (Control) Order 

28 Textile Induatry (Control of Produotion) Order 

.29 Cotton Cloth (Control of Printing) Order 

~o Indian Cotton (Control) Order 

11 Foreign Cotton Control Order 

32 Textile Industry (MiloeUaneoua Artiolee) Control 
Order 

33 Starch Control Order . 

:14 Cotton Textiles (Dyes and Chemioa1a) Control 
Order. 

35 Zino Chloride Control Order 

36 Hydrosulphite of Boda Control Order 

37 Cotton Textle Sizing snd Filling Control Order 

38 Cotton Movements Control 

39 Indian Woollen Goods (Control) Order 

3 

1114:'i 

1943 

11143 

1941 

11142 

1942 

11142 

1942 

1943 

1942 

1944 

1941 

1941 

11143 

11141 

IHO 

1939 

1943 

1944 

1944 

11143 

19411 

111411 

19411 

19411 

1945 

19411 

1945 

1946 

19411 

1945 

1945 

1945 

1944 

o 
[22ND FlaB. 1946 

4 
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'" 

1 2 a ~ 

--
~O Rubber Control and Produotion Order . IN2 ... 
'1 The Raw Cinematograph Films (Control of Distri. 184.3 ... 

bution) Order. 

'2 Control of footage of Cinemat ograph film IIN2 

·'3 Brass and Copper (Control) Order I8'fi ... , . ! 

"" AluminiVlIl Utenails (Control) Order 1945 

45 Paper (Prioes of Imported Paper) Control Order 194' ... 
46 ElllJeDtial Drugs (Census) Order 1941 IN5. 

47 Agar Control Order 1942 1945 ., 
48 ?ontrol over oertain ~ factorietl I'" 1"5 

48 Sulphate of Alumina Control Order IN3 INI 

60 Steario Aoid Control Order • ll ~ 19'5 

.11 Cement (Movement by Rail) Control Order lIK5 1"5 

~2 Cement (Movement by Water.ways Control Order 1~1  IN5 

53 Hides (Movement by Rail) Control Order l~ IIK5 

54- Timber Control Order (Bombay) • .IN5 1945 

M Rubber Manufactures Control Order 11K' IN5 

Ji6 Paper (Packing of Cotton Taxtiletl) Control Order . INa IN5 

/)7 Footwear Control Order 19" lIK6 

" Control Over distribution of .ole leather IN5 1946 

~t Control over prices and distribution of griDdery lINd IN5 

40 Control over the tanneries prodllOing .ole leather 18" IN5 
in Madras. . 

41 Control over movement of leather from Vi zap. IN5 19'·' 
patum to any detltiD,ation other than Madras. 

62 Sisal and Aloe Fibre Control Order 194.1 194-5 

63 Iron ond Steel (Movement by Rail) Order 1942 19'5 

6' Iron and Steel (Movement by Road or River) Order IN2 11145 

65 Cotton Baling Hoops (Control of Movement) Order 19'3 11146 

TRANSFER OF CLERKS TO RAILWAY BOARD 

441. ~a4z J(ohammAd Abdullah: Will the Honourable the Railway Member 
please state: 

(a) whether it is a fact that 11 large number of clerks, Class I, grade 1 or 2 
were trllllsferred to the office of the HoilwRY Board from the various Railw,JYs 
under their control; 

(b) whether it is a fact that these very junior clerks were not selected and 
recommended by their Railway Administrations on their merits for trAnsfer to 
the Railway Board; . 

(c) why the Railway Administrations were not asked to select and recom· 
mend suitable clerks for transfer to the Railway Board's Office, keeping in 
view their order of seniority and suitability; 
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(d) whether it is a fact thut these very junior clerks were promoted. to the 
posts of Assistants in the Builwuy Hoard's office raising their emoluments to 
more than double or treble their substantive pay without holding any selections 
by competent Selection Boards; . 

(e) how lllany of these clerks transferred to the Railway Board's office on 
prollloti.on as Assistuuts were Hindus and Muslims; and 

(f) whether the Honourable Member proposes to have these cases looked 
• into to see whether the communal proportion fixed for the Muslims was observed? 

Tbe Honourable Sir <Edward Benthall: (a) Yes. 134 clerks ot different 
grades have been transferred· to the office of the Railway Board from variOla 
railways during the 'past bhree years. 

(b) Yes as it is not neceSSaTY for Railway Administrations to make seleo-
tions in such oases. Clerks transferred to the Board's Office from R&ilways are 
generally those who can be spared from among suitable volunteers. 

(c) Does not arise. 
(d) Some of these clerks were promoted to posts of Assistants in the Board's 

Office M a result' of selection by a Selection Board and gained a. substantial 
1I1Orease in their emoluments. 

(e) 74 of whom 49 were Hindus and 18 Muslims. 
If) No, Sir. 

MISMANAGEMENT ON BaOACH-KAVI RAILWAY 

448. ·Kr. Kohammad K. Xilledar: (a) Will the Honourable the Railway 
Member be pleased to state if it is a fact that the management of the Broach-
Kavi Railwuy, a tributary of the B. B. and C. I. Railway was handed OVer to 
the Govel"lllllent of His Highness the Gaekwar of Baroda during the ·war? If 
80, why was not public opinion invited befOl<e handing ovet" this Railway? 

(b) Is it not a fact that the whole territory through which this Railway 
line runs is a British Indian Territory? 

(c) Are Government Ilware of the resentment oreated amongst the public 
tdlected by this transfer, and the mismanagement and the irregular timings of 
the said Uailway? 

(d) Have the Railway Board or the Gaekwar authorities received represen-
tations from the public in onn~ t on with the Broach-Kavi Railway, and what 
action has been taken or is propo~ed to be taken in the matter? 

(e) Are Government aware that, owing to irregular timings and mismanage-
ment of the said Rail way, the postal service in the area of J ambusar Taluka 
of the Broach D ~tr t is dela.ved aud disorganised and the trade of the district. 
hampered? 

(f) Are Government aware that, at present, a Railway passenger from Broach 
to Kavi takes 12 hours to cover a distance of 46 miles? 

(g) When do Government propose to take the Railway Line back? 
The BODo ra~ Sir :ldward BenthaU: (a) Yes. The Broach-Jambua&or 

Railway with extensions to Kavi and Dahej was sold to the Baroda Govern-
ment in. October 1942. The Bombay Government were consulted and they 
agrt'ed WIth the transfer. The fact of sale was, mentioned to the Assembly in· 
my speech introduoing the Railway Buqget for 1948-44. The reasons for hand-
ing over the lines to. the Baroda Government were purely administrative. 
That Goyernment ~a m  a N: G. System of over 350 miles in their charge· 
colsely hnked up 1~ . these hnes, and workshops ana other facilities, are in a 
mort" favourable. POSItIon to or~ these lines than the B., B. & C'. I. Railway 
(Broad Gauge) IS, to work and Isolated Narrow-Gauge Section. 

(b) It is 8 fact. 
(c) to m. Information is being sought from the Baroda GoTernment. 
(g) 'I'be question does not arise. 
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1:'9. *.awab 81ddique Ali Kh&D: Will the Secretary for Posts and Air be 
. pleased to state: 

(8) the number of posts in the cadre of Post·Master.General; and 
(b) how many of these posts are now held by Muslims? 
.Sir Gurunath :Bewoor: (a) Eleven, plu8 one temporary. 
(b) None at present. 

PERMISSION FOR ISSUE OF MONTHLY AWAZ.I..ABBAS DELHI 
450. ·.awab Siddique Ali Khan: (a) Will the Honourable' ~em er 'for 

Industries and Supplies please state whether in the course of war IIQme mags-
.zines were stopped for want of sufficient paper'! 

(b) Is it a fact that some of the papers that were made to cease publication 
during the course of war were not allowed to be restarted on application? 

(c) Do Government propose to grant permission for the issue of M'Onthly 
Awaz-i-AlIlJa8, Delhi, whose publication has been authorised by GoVt!rnment 
previously, in view of the fllct that the war has now come to an end? 

The Honourable Kr. A. .A. Waqh: (a) Representations to this effect have 
been made t.o Government from time to time. 

(b) The Honourable Member's a.ttention is iilvited to .olause 9(a) of the 
Paper Control (Economy) Order 1945 under which, except under the authority 
in writing of the Central Government, no newspaper or periodical can be pub-
lished which was not being regularly published during the penod immediately 
l'reoeding the 7th November 1942. Applications for the revivQ of defunet 
newspapers and periodicllis have bl3en rejected in recent months on account of 
.scarcity of botl..l n~. pr nt and pnper,save for exceptional cases. 

(c) Government will be prepared to cqnsider the matter afresh if applica-
tion is mude furnished information on the size of the monthly clnd its 8lJtioi-
pated oirculation. 

HO'WB.&x AND BBNA.RBS CLAIMs OmOBS '01' EAST INDIAN RAILWAY 

461. *8bri a~ •• &rayo Sinha: Will the Honourable the Railway Member 
please state: 

(a) if it is a fset that there are two olaims offices on the East Indi8lll Rail· 
way, namely one at Howrah and the other at Benares under one Deputy Chief 
CommeroilJl Manager; . 

(bl the area served by the offices at Howrah and Benares, separately; 
(c) are GovernIMnt aware that the office at Benares is· most convenient and 

serves the public better than the one at Howra.h; and 
(d) whether Government. propose :to shift the claims office at HenKres to . 

Calcutta; if so, why? 
The Honourable Sir Edward Benthall: (a) There is only one olaims offioe on 

the E. I. Railway under the dit:ect control of the Chief Commercie.l Manager 
which is at present lomrted at Benares. Two Branches of this office are,· how· 
ever, located at Howrah and Calcutta respectively. 

(b) The claims office at Howrah deals with claims arising out of goods oon-
signments booked to Howrah and Calcutta stations. The Benares office deals 
with claims arising out of traffic booked to stations on the E. 1. Railway other 
thEl:l those on the Howrah Division of the E. I. Railway. 

(c) No. 
(d) Yes. For reasons of general efficiency of the cllrims office as a whole. 

Smll'TING BAOK OF CLAIMS OI'FIOE, EAST INDIAN RAILWAY, HOWRAH 

452. *Shrt Satya .arayan Sinha: Will the Honourable the Railway Member 
pleaoe state: 

(a).if it is a fact that a portion of the East Indian Railway claims office 
had to be moved out of Calcutta when the city was directly threatened by the 
.Iapaneae, if not, what the faot is; 
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(b) if it is a fact that Government propose to bring back that office to Cal. 

cutta in March, 1946; if not, what the a ~ il; • 
(e). are Government aware that residential accommodation for the nOD. 

gazetted staff is not available in Calcutta and will not be available for some 
time; if not, what the fact is; and 

(d) if it is a fact that the Director of Accounts, Railway Board, baa issued. 
instructiOI'S to t ~ Chief Accounts Officer, East Indian Railway, not, to oring 
back the Accounts Office to Calcutta till such time as the Railway Board have 
given its approval; if so, whether the said instructions are applicable to the· 
claims office also, if not, why not? 

'l'he Honourable Sir :Bdward Benth&ll: (a) The main claims office originally. 
situated at ..,calcutta was temporarily evacuated to Benares as a war measure. 

(bj It is intended to bring back the main claims office to al t~a but no· 
date has beea fixed as yet. 

(c) The position as regards residential accommodation for the staff at. 
Calcutta was very acute during the war ~ is now generally improving. 

(d) No official instructions have been issued by the Board. The second part. 
of th(> question does not arise. 

SHIFTING BAOK OF CLAIMS OFFIOE, EAST INDIAN RAILWAY, HOWRAB 

453. ·Shri Satya Narayan Sinha: Will the Honourable the Railway Member 
please state: 

(a) the number of the staff in each category of the East Indian Railway 
Claims Office, who had to be moved out of ClIlcutta when the city was directly 
threatened by the Japanese; 

(b) the number of the staff in each category who are to be brought back to-
C&l.cutta in March 1946; 

(c) whether residential accommodation for the staff to be brought back to 
Calcutta. has 'been arranged j if not, why not? • 

Tile HonourabJ,e Sir Edward Benthall: (a.) Det·ailed information is not 
r~ad l  available, but Govel'nment understand that 188 permanent clerks 
originally t.rllllsferred from Calcutta. to BeD.ures are working in the Claims and 
Refunds Office and the Tranl:lit Section at Benares und that 15 permanent and 
85 temporary clerks have been engaged since the moving of the office to· 
.Hensres. 

(h) and (c). The intention is to bring all the existing staff of the office to 
Calcutta in convenient batches as and when office and housing accommodntion 
becomes available. There is no intention of bringing the office back in March 
1\J4tI. 

SBD'TlNG B-'.OX OJ' CLA.nls OFFIOE, EAsT bmUN RAILWAY, HoWB.All 
W. ·Shrl Batya B&raJan Stnha: Will the Honourable the Railway Member-

please state: 
(8) if it is a fact that both the merchants and the public have represented 

agaiThlt. shifting back to Calcutta of the East Indian Railway ~la m  office d 
Benares; and 

(b) if the reply to (a) be in the affirmative the action taken on the representa-
tion; IliDd if no action has been taken, the reasons therefor? 

Tile Honourable Sir Edward Ben.tIlaU: (a:) Some members of the local publio 
of Benares and certain sections of the mercantile communities of the U. P. 
made representations rrgainst the returll of the E. I. Railway ~a m  oftice at! 
{ljenares i? Calcuha. 

(b) The Government have considered· these representations and have decided 
to return the office to Calcutta in the interests of general efficiency olthe claims 
office as a whole. 
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LlIGISLA..TION TO IO ~  INDIAN CoAL MINES 

4.66. *Sardar Kanlll S1qb: Will the Honourable the Member for Industries 
and I:!upplies please state whether Government contemplate to take suitable 
8teps to enact necessary legislation to nationalise the Indian coal ID.ines '} 

TIle Honourable 1Ir. A. A. Waup: As the Honourable Member is lIWare 
the Government of India have recently liet up an "India.n Coal1ields Com-
mittee" to report on what administrat.ive measures nre necessary to deal with 
:problems of Indian coal mines. An examination of the economics of the coal 
mdustry is included in their t~nn  of reference, and it is not proposed io COD-\ 
aider ~ 'l YUllstion raised before the report has been received by Ooverumellt. 

SOABOITY AND EXPORT OJ' CLoTH tJu a tJu CoNTROL ORDERS 'H. *Shri Mohan LIl Saklena: (a) Is the Honourable Member for Industries 
and Supplies aware of the fact that notwithstanding the Cloth Control Order 
the people are not getting cloth and a large quantity of cloth fiuds its way to 
black markets? 

(b) Are the Government aware that the control order instead of helping the 
consumers has rather added to bribery, corruption and favouritism? 

(0) Are the Gove1'Qment aware that there is an incessent demand to abolish 
the Control Order as it is working at present? If so,' what action if any, do 
Goverument propose to take on the representations maue by lhe puLlic as weil 
as business community regarding the modification of the Control Order? 

(d) Is it a fact that even now about 25 per cent. of the mills production is 
commandeered by Government t.o be sent abroad, quite unmindful of the acute 
shOltage of cloth in India? 

The HonOurable Mr. A. A. Waugh: (8) No, Sit·. The periodical report. 
from Provinces and Stutes indicate that the great bulk of cloth sent from pro-
ducing areas to consuming areas finds its way to the people. Black-marketing 
is usually in the finer qualititls of cloth, which a,re ~ e because India's pro-
duction of them is small. 

(b) This is not the view of Government. 
(c) There is pressure by some merchants IUld other vested interests for the 

a.bolition of thd Control Order. But it is clear to Government from the mass 
of innumerabl13 correspondence received that the consuming public as a ,,,hole 
do not wish to have the Control Order abolished in the present circumstances 
of cloth shortage. The clot.h control scheme is administered on the advice of 
the Textile Control Board, which includes representatives of industrial, commer-
ci8.l, labour and consuming interests. This Board has not so far recommended 
the abolition of the Control Order. In December last the Govenlment of India 
enquired from Provinces and· States whether 'it would be possible to introduce 
om ~ measure of relaxation in the cloth control scheme. The unanimous deoi-

sion of Provinces and, States was that it would be premature to do so at 
present. 

(d) Mill production in the year 1945 was about 4,700 million yards. 600 
million ylrl'ds or rather less thlln 18 per cent. of mill production were aHotted 
for exports. This year the export quota has been fixed at 250 million yards 
for the first half of 1946. The quota for the second half of the year will be 
deoided after a review to be made next month. 

MOVEMENT 011' CLoTH AND ITS DIS TRIBUTION BY PRoVINCIAL GoVER:NMlIINTS 

6S7. *Shr1 Mohan Lr.l S&k8ena: (a) Will the Honourable Member for In-
dustries IIDd Supplies please state if it is & fact that cloth a commodity as 
.e ~t al a:s food, has been pla:ced in the 5.th class for booking purposes, result-
mg lP. locklllg up of goods and lllterference m free movement causing great hard-
ehip to the oonsuming public? ' 

(b) Is it a. fact that the adoption of Rationalisation Scheme has resulted 
in the production of unmarketable and inferior varieties of cloth? ' 

(c) Is it a fact that the Textile Board is not in favour of the distribution of 
cloth by a Provincial Government? If so, wha.t steps have Government taken 

to eliminate distribution by Provincial Governments? 
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The Bonour .. ble Mr. A. A .... ugh: (a) It is correct thsi Class V includes 

"general movements of cotton piece-goods ". But ClIms II includes "move-
ments under priority orders, general or specific, of cotton piece-goods". 'fhis 
means that, in cases where it is necessary to avoid holding up of goods, Go ~ 

'f.'rnment can declare cloth consigmnents as "Priority" and get them moved 
' ld~r Clasl II. 

(0) No, SIr. 
(e; The control scheme is administered on the advice of the Textile Control 

Bourd, alld the distribution scheme, which includes distribution 01 doth uJder 
llro,;ncial Governments' arrangements, is an essential part of that scheme. 
The Textile COlltrol Board hUI; not recommended that distribution of cloth 
under }'l'o\'incial Governments' arrangements should be discontinued. 

MILl, RETAIL SHOPS 

t58. ·Shrllloban Lal Swena: (a.) Will the Honourable Member for Indus-
tries and Supplies pleaSE> state if it is a fact that there has been a long corres-
pondence between, the Central Government and the Punjab Government and 
other Provincial Governments on the subject of mill retail shops? If so, will 
Govtol'nment lay it on the table? 

(bi Is it a fact that mills have been prohibited from opening new retail 
shops:' 

(c) Is it a fact that at mi:i retail shops outside mill premises, prices are 
much below the market rates? If so, why is not permission given for opening 
more retail shops b.y mills especially in pl8'ces where there are complaints of 
black marketing? 

(d) Is it. also a fact that a majority of the Members of the Textile Control 
Board in July. 1944, opined in favour of opening of retail shops by mi:ls? 

Tile lIonOarable lI(r. A. A. Waup: (a) There was correspondence, brief, 
Dot long, between the Central Government and the Punjab Government last 
autumn, as II result of which the Central Government, in agreement with the 
Puujllb Go,'ernment, passed orders that only mill retail shops which were in 
operation before the 30th June 1944 should, be permitted to continue. The 
corrtlspondenct' was demi-c.fficial, and I do not propose to lay it on the table. 

(b) Only those mill retail shops which were in existence before the 80th 
June lij44 may operate. 

(c) Mill retail shops are permitted to sell cloth at the sam':) price 8S ordi-
Ilary l'etail shops. Sometimes mill retail shops lieU their goods at prices below 
the .retail ceiling prices, but it ill not the policy of Government to allow an 
Ilxpansion of mill retail Hhops which might undercut and drive out of bueiness 
the ordinllry retail shop-keeper. The total margin of profit between ez-mill 
prices and ultimate retail prices fixed by GovermDf'lDt, namely 20 per cent., 
lB not excessive. 

(d) No, !Sir. 
FACILITIES TO MR. KESKO RAM SABABWAL STRANDED IN PEIPING; CHINA 

t59. ·Shrt IIObaD La.l Swena: (a) Will the Foreign Secretary be pleased 
to state if his attention has been drawn to the editorial note and letters of Mr. 
Kesho Ram Saburwal at present strallc!ed ill Peiping, ChlDa . without money 
and I:l passport to get back to InJiu. published in the Frontier Mail of February 
3', 1946? 

(b) Wha.t action have Government taken or propose to take to help Mr. 
Sabarwal to return to this country? 

(c) Has the Premier of the North West Frontier Province drtJwn the 
a.ttention of the Government of India in this respect? 

Kr. 1I. Weightman: (a.) Yes. . 
(b) The attention of t,he Honourable Member is invited to parts (b), (c) and 

td) of the answer given to Pandit Mukut Bihari Lal Bhargava's question No. 
1S.71, on the 19th February, 1946. 

(e) Nil. 
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SJULL INDUS"auL UlrDDT.uINOS 

MO. ·Shrl KobaD L&J. Slbeu: (a) Will the Honourable Member for Indua-
tries and Supplies be pleased to state the number of Industrial undertakings: 
(i) employing less than 20 persons; and (ii) employing more than 20 persons? 

(b) Is it a fact that the number of persons engaged in small industries ia 
70 per cent. of the total number of industrial workers in this country? 

«(') What is the extent to which the small industries have developed during 
the ~r, and· what steps have been taken to maintain their present position as 
well af> to develop them further? 

The B0110Ulable Kr. A. A. Waugh: (a) (i) Imd (ii). The information avail· 
able relates only to industrial undert.akings which Ilre registel'ed as factories 
under the Factories' Act 1934. At thl: end of 1944, up to which period figures 
are available. there were 14,071 such factories employing 2·5 million workers. 
These faotories employed 20 persons or above but the figures include also a 
very "mall percentage of registered fnctories employing 10 per cent or ahove. 
Complete information relnting 10 industrial undertakings employing less than 
~o perBOllS is not available. 

(b) I have no exact information .. 
(c) The polic,\' of Government in the matter of giving assistance to indus· 

trial:! was explained Oll 1Hth Fe};lrulI.ry, 1946, in reply ,to Mr. Vadilal Lallubhai's 
qu('stion No. 3ilO. I place another copy* of that 1l11l-lWer on the table .. All 
cmnpured to 1943, there was un increase of 3,500 registered factories in 1944. 
DIRECT RECRUITMENT TO SUPERINTENDENTS' POSTS IN DIRECTORATE GENERAL Oll' 

INDUSTRIES AND SUPPLIES' 

461. ·Mr. Gauri Shankar Saran Singh: (a) Will the Honourable Member for 
TnduFltries and Supplies please state jf it is a fact that direct recruitment to 
the post of a Superintendent in the various Departments of the Government 
of India Secretariat and Attached Offices is never made, and that the same 
is always filled by selection from among the Assistants serving in the Depart-
mellt concerned·? 

(b) Is it a fact thut (Jo\,prmnent 8rc cOllsioering to fill some of the posts or 
Superintendents in the Directorate·General of Industries and Supplies from 
limoug officers who have held gazetted ra.nk during the war time, but have 
had to be or are likely to be retrenched owing to the termination of hostilities? 

(0) If answer to (b) above is in the affirmative, will the Honourable Mem-
ber please state the reason or reasons for making this departure from stand-
ing practice? 

Tbe Honourable Kr. A. A. Waugh: (a) No, Sir. 
(b) 1\0, Sir. Some lllell from the ministerilll Ataff were allowed to officiate 

in Ga?etted posts during the war, and are now likely to revert to ministerial 
posts including that of Superintendents. 

(C) Does not arise. 
REMARKS ABOUT MAHATMA GANDHI AND CONGRESS BY SIR GIBJA SHANKAR BAJPAI 

462. ·Seth Govlnd Daa: (a) Will the Foreign Secretary please state if it 
is a fact that Sir Girja Shanker Bajpai, Indian Government's Agent-General 
in the United States of America, had declared that Bengalis had always been 
dying of famine and there was nothing new or unusual about the famine situa-
tion in Beuga\ and a180 that. thl'l"f' WIIS plenty of food in Indiu at that time? 

(b) Is it also a fact that the same gentleman had also depicted Congress as 
a fascist organisatioll Hnd its Ip.Hlprs indlldiJlg Mahatma Gandhi aR the agents of 
Japan? . 

(c) If the answers to (8) nnd (b) are in the affirmative what arrangements 
Government propose to make for contradicting these reports by external 
publicity? 

J4r. B. Welglltman: (R) and (b). No such atement~ have been made b:t' 
the Agent General for Indill' in the United States of America. 

(0) Does not srise. 

-See :r..gi.lat.ive Auembly Debaiel, dated the 19th February, 1946.-l1d. 01 D. 



lMO LBOI8LATIVB AS8BMBLY , ~ D FBB. 1946 
BROAD GAUGE RAILWAY OONNEOTING NAGPUR AND JUBBULPORE 

~. ·Seth GoviDd. Du: . (a) Will the Honourable the Railway Member be 
pleased to state whether he is aware of thtl fact that the two biggest and fore-
most towns in the Central Provinces and Derar, i.e., Nagpur and .Iubbulpore are 
not connected by a short direct RaHway route? 

(b) Is the Honourable Member prepared to consider the claims of the said 
Province in post-war planning and development to connect these towns by a 
broad gauge railway, passing through Seoni as was contemplated 1l11d' planned 
after the first world war of 1914 and is recommended by a committee set up by 
~ e Central Provinces Government which is carried on under .Section 98 Gov-
ernment of India Act? 

The HOIlOW'able Sir :ld.ward. Benthall: (a) ;Yes. 
(b) Tho Govemrnment are ~ are of the recommendations made by the Pro-

vincial Industries Committee, C. P. and Berar, 1945. The Local Government 
have not, however, asked for this line to be included in the post-war plan of 
railways. . 

T.BIA.L 01' RA.JA. M4J1BNDBA. PBATAP IN JAPAN 
U6, ·1IardIr JI&D&&I BIqb.: Will the :Foreign Secretary pleaae atate: 
(a) whether Uaja Mahendra Pratap is being tried as a war criDUnal in 

Japan; . 
(b) whether the Government of India waa informed of this. de a on ~ 

whether there are any arrangements for his defence; and 
(c) whether proper facilities will be given to any of his relations or friends 

who may wish to go to Japan for his defence? 
JIr, H. Weightman: With your permission, Sir, I propose to answer quea-

vonl Nos. 4M and 465 together. 
The attention of the Honourablo Memben is invited to the answers given by 

me to starred questions Nos. 132 and 238, by Shri ~o an Lal Saksena and 
l'Rndit Sri Krishna Dutta Pa~ al, on the 8th and 18th Februtlry, respectively. 

WIlBBEABOUTS OJ!' RAJA MAHENDRA PRATAP 
t0d6. *Pa.ndlt Kukut Blharl Lal BhUI&V&: (a) Will the Foreign Secretary 

be pleased to state if Uaja Mahendra Pratap has been brought to India under 
arrest? If so, where and under what conditions is he being kept at present? 

(b) If the reply to (a) is in the negative, do Government propose to disclose 
his present whereabouts? 

(c) Are Government aware that Raja Mahendra Pratap has all along been 
an advocate of world peace, and has always worked for humanitarian and 
paciJist polieies like the estublishmeJlt of a World Federation? 

(d) If Government have any information that the Aryan Army founded by 
Raja Mahendra Pratap was not an army to take part in the war but a body 
of volunteers and pacifists to work against all wars? . 

(e) In view of the changed political circumstances and public opinion, and 
particularly, in view of the Government's policy regarding the I.N .A. men, 
do Government propose to remove restrictions on the free and unhampered 
movement of Raja Mahendra Pratap in India? 

UNSTARHED QUESTION AND ANSWER 
TOTAL INDUSTRIAL PRODUCTION 

47. It'lr. VadUal Lallubhal: Will the Honourable Member for Industries and 
Supplies please .,tate the figures of the total industrial production in respect 
of the major industries, for which the figures are ('onected by the Government 
of India Jor the years 1939-40. 1940-41, 1941-42, 1942-43, 1943-44, 1944-45 
anJ 1945-46 upto date expressed hoth in terms of value 8'tld quantity? 

The Honourable Mr. A. A. Waugh: I place u statement on the taole show-
ing the production quantities of certain selected industries for which figures 
are compiled bv Government. Information for the vear 1945-46 is not avail-
able, nor is information regBTding values of gOod1;. . 

tFor anlwer to the qUltioD, eee anlwer to queat.ioD No. 464. 
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SHORT NOTICE QUESTIONS AND ANSWERS 
NEW DBLBJ R. I. A. F. AIKMEN'S STJUKB 

Sri K. ~ant a .nam Ayyangar: -(a) Will the War Secretary please state· 
if 8 strike of the RI.A.l'. airmen is going On at New Delhi? If 80, for how' 
many days past, aud how many persons are taking part in it? 

(b) How maDy of the st·rikel's have gone on hunger-strike? If so, for whab 
reason'! 

(c) HilS the military police been called in and Bre the strikers coerced to 
'e m~ work? 

(d) Have the strike1'S submitted a memorandum complainiug of: 
(i) low pay as compared with the total emoluments of similffl' ranks of 

British personnel employed which is five times ~ much; 
(ii) nifir!rence in quantum of war gratuity, the one offered to an Indian being 

Ra. 1-12-0 for every month of WBr sen>ice wherea!'! the gratuity per month of 
war service to British ainnen on similar service is about Rs. 10; 

(iiI) resettlement scheme; 
liv) clothing allowlmce; 
lv) family allowance; 
(vi) uncmp:oyment pension; and 
(vii) conditions of travel, accommodation and food? 
(e) Have Government con!)idered the memorandum? If 80, with what 

re!1ult:' 1£ not, why not? 
(f) Have Government ulready appointed a Committee to inquire into their 

grievances and will the Government sympathetically cOllsfcTer the elimination 
of all discriminatory t.reatments? 

Mr. P. Mason: (a) Certain airmen were in a state of indiscipline for varying 
period" from 15th to 21st February. The total personnel involved was 537. 
Tbey have now re~ med duty. 

(b) None. 
(c,l The normal complement of Air Force Service Police established on the 

stationR concerned has been on dutv. No special Military Police have been 
called in nor was any force used. v 

(d) Yes, Bir. 
(e) The memorandum WIlS present,ed to me personally on the 19th Febru-

ary ollly. It is now being considered. 
(f) Governmeut have appointed no committee to inquire into their alleged 

grievallces which will be considered in the normal manner through service· 
channels. In fact. the Air Officer Commander-in-Chief issued Illl order to the 
effect that the men must return to duty by 8-30 hrs. on 21st February, whioh 
t~e  have obeyed. 

Sri K: AnanthasaY&D&ID Ayya.DJar: Is it a fact thllt the people who have· 
stru('k work are not officers but only the subordinate ranks? ~ 

lIr. P. 1IlasOI/l: Yes, Sir. 
Seth YufJUf Abdoola H&roon: Is it a fact that eighty of these ratings have. 

bef'n arrested yesterday in Delhi? 
Mr. P. Mason: No. Sir; "rating" is a term that is applied to the naval ser-

vice. Their case-if that is what the Honourable Member has in mind-will 
be dealt with in the next question. 

Sri K. ADanthaBayanam Ayyangar: Is it a fact that special police were 
indented' upon for the Plllam station here? 

.IIl1'. P. lIason: No, Sir. 
Sri II. AIlanthasayanam Ayyangar: With regard to part (d), may I know 

whether these difIeJ;8nces do or do not exist between European und Indian I 

similar ranks, in regard to pay, wllr gratuitv, clothina and, family allowanoes, etc.? .• c 

( 1343 ) 
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llr. P. 1IuoD: Yes, Sir. As I endeavoured to explain in answer 

to 8. questiOl\ Oll this lOubject the other day, which I am sorry to 
.eay was not· reached for orLlI delivery, t·here is a very coru.iderable 
diffol'encl. between 1ihe emoluments of British t;ervice uirmen and 

.other ranks-and Indian. Aud I suggellted that that was a very 
important question indeed. If the rates of pay of the Indian aimlen, soldiers 
and l!aval ratings were raised to the British level it would have a.n effect, I 
suppose,-though I am not an economic expert,-Qll the wage level throughout 
tho country; and it would certainly melm that the size of the armed forces 
which India can maintain would have to be very considerably reduced. It is 
not, therefore, a question which can be decided at short notice or in connec-
tion with the complaiuts of individuals, IUld I suggest that a.nytbing which 
·encourages the idea that such an increase could ever be m1f<le is very strongly: 
·to be deprecated. 

Jlr. JIaIlu Subed&r: Have Government ascertained if there is any connec· 
.~ Oll between the strike 'Of the B.A..F. and the strike which we are discussing? 

Xl. P. KIeOA: I think there probably is a connection. 
Ilr ••• .AI&! AJI.: Sir, with reference to the last answer but ODe I should 

.liko to know the view of the Government of India with regll'1'd to the tre~ 
<of the army that India. is expected to maintain in case the British persoonel is 
completely withdrawn from India. I take it that in that case more than bal1 
.the expenditure now incurred on the fighting forces will be saved which we 0801l 
.spread over the rest of the forces that we want to maintain; in fact we oan 
'mcrE:-ase that number. 

Jlr. P. JIuOD: I do not think that question really arises out of the short 
'notict' question p&Ssed; but the answer really is that the whole problem will be 
'One for the future Government to decide. 

Kr. )[. Aaaf Ali: Precisely; I simply want to contest the point which the 
Honourable Member raised about the strength of the forces. He said that if 
the"e questions were considered, the question of a rise in pay and allowances 
'Would mean a reduction in the size of the forces. I say there will be nothing of 
the kind, because if the British forces are withdrawn from India the expenditure 
incurred· on them will be sa.ved to us and we call always readjust the whole 
.t m~. 

I quite realize that if the Government is going to hand over power after a. 
>6bort t.ime and we are going to take over the entire forces, we can decide the 
wIlOle thing ourselves-I can understand that. But that is not the answer. 
'The point is if the demands that are made today are conceded, it would rr.ean 
the reduction of Indian forces. I do not agree with that. 

Kr. P. Kuon: I aUi not quite sure what the question is. 
)[r. )[ • .A.Mf All: My question is very simple. Is the Indian Government 

now prepared to consider the question of withdrawing the British forces from 
Indiu altogether and as quickly as possible? 

'Mr. P. 1laaoD.: No, Sir. I have already stated more than once in the 
-course of this Session that a definite decision in that respect has to be taken 
by the future Government. 

Kr ••. .Asaf All: If the matter is left. to the future Government, theD I 
t.a.ke it thlWt they are not prepared to consider this matter at all. 

JIr. P. 1IaIon: That was t.he ant;wer which I gave to the question. 
Srt 111. Ananthaaayaa,&m Ayyangar: How then he proposes to avoid this 

-racial dis('rimination between one community and the other? 
Ar. P. )[Il0l1: It cannot be avoided. 
Sri II. ADaDtbau.yanam .A.YY&Dgu: May I know if-the Honourable Member's 

Department has not induced Graduatetl, Double Graduates, and M.As., to join 
Defence Servioes on a pittance of Rs. 70 a month. 

Ifr. P. JlIIOJl: I require notice of that quest·ion. 



SHORT NOTIOB QUBSTION8 AND ANSWBRS 134.5 
Sri X. Ananthasayanam Ayyangar: May I know if for Aimilar ranks a Euro-

pean is given Hs. 300 a month. 
Mr. P. Mason: I require notice of that also. 
Mr. M. Asa! Ali: Milo,)' r ask unother question which I think is intimately 

connected with the question that has been asked,. Is there any news about the 
strike spreading to other units .stationed elsewhere? 

Mr. P. Mason: Yes, Sir. There is neWs of a nOll-violent demonstratioll-I 
wili lluL use the word 'strike'-I dislike it very much and I don't think it should 
be applied to the armed forces-at Lahore this morning, and somewhere else, 
but 1 11m afraid I hJlve not got it in writing. There are however, further 
instances that have come in this monling. 

Mr. X • .ABa! Ali: III view of what has happened, Ilond in view of the fact 
that "trike is spreading, is the Honourable Member' prepared to appoino a 
oommittee immediately to go into the whole question? 

Sri X. AnuthuaYIIl&ID An'IDIU: Including non-officials. 
llr. P. 1IuoD: To go into what questioo? The question of pay? 
Mr ••• AI&f AJ1: Everything concerning these services. Because,' after all, 

the whole thing is assuming large proportions and it appe8l's that the whole 
thing is being mishandled, and, therefore, I should like to know what exa01l1y. 
the u-overument, of India proposes to do in respect of the epidemic apreading 
throughout the country? 

JIr. P .• &IOIl: With regard to pay a committee haa already been appoint-
eri to consider the matter. 1'hey will be collecting evideuoe of -every kind, and 
enquire into this question, which I may say is one of extreme oomplioation and 
they will be reporting, I should imagine, sometime during the summer by whioh 
timc, I hope, that there will be another Government to cousider their report. 

Xr ••• ABaot Ali: MRy I know whether the Government is prepared 
to refer the whole of this question to the De eDt~e Consultative Com-
mittee which WIiS proposed only yesterduy. Let the Defence Consultative 
Committee consider the whole question in its entirety and advise the Govern-
ment as to what steps they should tlllke under the circumstances. As the Gov-
ernment is not handling the situation properly, and it is being resented 
throughout the country as far 88 I know I want close association of the repre-
sentlltives of the country-of representatives of this House-with the whole of 
thib question. Let the Defence Consultative Committee take up the whole 
Dlat·ter and thrash it out. 

Xr. P. 1la8On: I agree; it is an 'exceUellt idea that the Defence Consulta-
tive Committee should discuss this matter thoroughly. 

Sri X. Ananthasayanam Ayyangar: May J ask the Honourable Member to 
givc un assurance that none of the strikers will be victimized? 

Mr. P.·XalOU: If by 'victimized' the Honourable Member means puniahed 
J could not give such an assurance. ' 

D1wan Ohaman Lall: As the Honourahle Member considers the suggeetion 
made by my Honourable friend. the Deputy LeRder of the Opposition, to be an 
excellent one, mAy I know whether he is prepared to let this House know and 
how 80011, whethet· that suggestion has been. accepted by Overnment? ' 

Mr. P. Mason: Yes, Sir. 
DlwaD Ollaman LalJ.: How 900D? 
Kr. P. Muon: As '.loon as I know. 
Kr.Prealden': The. next three questious may be put one by one, and then 

the War Secref.ary WIll answer them together 8a they deal with the same 
matter. 
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S'J'RlKB OK H. M. 1. S. TALWAR AT BOMBAY. 

Beth Yuaul AbclOOla BarooD.: Will the War Secretary please state: 
(a.) since when the strike st.arted in H.M .I.S. Talwar at Bombay; 
(b) whether t.he Government has made any enquiry into the matter; 
(c) whether the Government contemplate .appointing ally enquiry committee 

to find out the reasons for this strike; • 
(d) whether it is a fact that the strike in H.M.I.S. Talwar was due to .ome 

of t~ rutillgs being arrested; 
(e) whether it is a filet that these arrests followed because of the trunetls 

sbouting political slogans Ilnd t.hE' I.N A. slogans; 
(f) whether it is a. fact that t e~' were harshly treai.ed and given severe 

punishment; 
(g) if the answers to (d) to (f) are in the affirmative, what action Govern-

ment contemplate taking; 
(h) whether the strike in H.M.J.S. Talwar was due because of r or~  

punishment awarded to SOlIle of the rfl'tings on account of their interest in poli-
ticol matters; 

(i) whether it. is a fnet that the Officers· in-Charge of the Establishment were 
unduJy and unjustly rude to them; and 

(j) what action Go l~r ment contemplute taking Ilgainst the officers, in ques-
. tion'l 

SnUKE ON H. M. I. t:l. TALWAR AT BOMBAY. 

Kr. II. R. lIasani: -Will the War Secretary be p:eased· to state: 
(a) whether it is a fact that on the eveniug of the 17th February. 1946, 

ratings of the I1.M.I.S. 'l'alu;ar of the Boyal Indian Navy stopped drawing 
thei,' rations and on the morning of the 15th struck work; 

(b) whether the cause of their !lction was the insulting and abusive language 
used by COll!mundiug Officer King of the H.M.l.S. Talwal' on the 15th instant; 

(c) wbetht:r 011 and afttlr the 18th instant the ratings in the other units and 
establishlllents in Bombay of the HOYIl.I Indian Navy also desisted from drawing 
their rations and joined in the strike; 

(d) whether ratings of I:lhips at sea have II1so joined in the strike; 
(e) whether the number of I:ltrikers 1I0W exceeds 15,000; 
(f) whetber all the strikers have o nt~  set up a Central Navsl Strike Com-

mittee to negotiate with the authorities for the redress of their -grievances and 
th:" bettlement of the dispute; 

(g) wbether the grievances include-
(i) insu1ting and abusive language used by Commander King of the H.M.I.S. 

'l'a/wI/r, 
(ii) bad treatment generally by officers, I. 

. (iii) arrest and punishment of two of their members for expressing their poli-
tical I:lympathies, 

(iv) bad quality of food; 
(v) dcla;ys in d'emobilisation and uncertainty of future empluymellt; 
(vi) fresh recruitment of Brit.ish personnel; Rnd 
(h) what measures Government have taken and are taking to remove the 

grievances of the ratings and to secure 8n amicable termination of t.he dispute? 

ROYAL INDIAN NAVY TROUBLE IN BOMBAY AND KARACHI . 
Mr. D. P. Jta.rmarkar: Will the War Secretary please Bt ~ whether he has 

any information and, if so, what, regarding the Royal Indian Navy trouble in 
Jiombay and Karachi? 
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IIr. P. Xuon: Sir, I have three questions on this subject and two of them 

are of some length. If you give me permission, Sir, I propose to reply by & 
lengthy statement in which I will state the informlJtion that we have up-to-
date 011 the whole subject. 

~r. Prell1d.ent: Yes, the Honourable Member may. 
Xr, p, Mason: On Monda) the 19th of February, at 12-00 hours, that is 

mid-day serious trouble broke out in H.M.l.S. Talwar, the R.I.N. SignaL 
SehQOl in Bombay. All ratings, except Chief Petty Officers IJDd Petty Officers 
refused dutv and refused te. listen to their officers. The establishment includes 
about, ] . 1Ot./ ratillgs. The .Flag Officer, Bombay-at ollce took over charge of this 
estahlishment himself and visit-ed it, but he was unable to find out that day 
what men's grievances were. The Flag Offieer Bombay came to the conclusion 
,however that the Commanding Officer of the H.M.l.S. a~ ar, should be 
replaced and he was replaced by Il senior and very experienced officer. 

On Tuesday 19th February, the trouble spre8'd to the R. I. N. Depot and 
Castle Barracks, Bombay, and the ships in Bombay Harbour. There wa.s con-
si4el'8ble rowdyism in the streets and the civil police made some arrests of 
ratings involved in acts of violence. During the course of this day, the Flag 

-Officer, Bombay, visited Talwar and he met, fourteen ratings who came forward 
8S leaders or spokesmen, and then for the first time he found out, what the 
,demands of the men were. They wel'e as follows:-

(1) No victimization of the sO-called strikers. 
(2) The release of R. K. Singh, telegrapbist from Arthur Road prison imme-

,diately; 
(8) Speedy demobilization according to age and service groups with reasonable 

:peace-time employment; 
(4) Immediate disciplinary action against Commander King for his behaviour 

,and insulting llinguage used by him to the pel'Bonnel of TaiwQ.T. 
(5) The best class of Indian food. 
(6) Royal Navy scales of pay, family allowances and travelling facilities aDd 

-the use of Navy, Army and Air Force Institute Stores. 
(7) No kit to be taken back from R. I. N. personnel at the time of rel_. 
(8)· Immediate grant of war gratuity and Treasury pay on men being releuec1. 
(9) Good behaviour of officers towards the lower deck men: 
(10) Quicker regular promotion of the lower deck men to officers and all new 

,officers coming from abroad to be stopped. 
(11) A new Commanding Officer for the Signal Sohool. Cemmander Cole, 

,who had been the previous Commander to be reappointed. 
(12) All demands were to be decided by the authorities conoerned through ,. 

national leader whose name would be given. 
The fourteen ratings also wished to make II. protest to the Governmenti of 

India regarding (a) I. N. A. policy (b) firing on the public in various places and 
(c) the use of Indian troops in the Middle East and Near East. 

On the 19th February some 120 ratings in Calcutta. staged, what was descri6ea 
as .0. sit-.down mutiny with somewhat similar demands. During the night 160 
ratmgs led by an officer proceeded from Marve to Bombay and tried to break into 
the Central Communications office. They were not successful and were looked 
up. on t~le ~ retur.n to Marve.. On Wednesday, 20th February there was no 
serIOus rlOtmg uurmg ~ e mornmg although the streets were crowded with ratings 
who refused to do their duty or obey orders. The Flag Officer, Bombay, issued a 
message in the afternoon which wa.s read verbally to all establishments and 
ships' companies by their Commanding Officers and announced in the harbour 
by loud hailers. ~  ordered all ra~ n  to be in their ships or establishment. 
by 15·80 after which any found outSide would be liable to be arrested. 
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By this time the mutiny he.d spread to other establishments m the neighbour-

bood of Bombay but in these establishments the :atings were not, and still are 
not, using violence. It is notable also that the dockyard workmen have refused 
to join in the trouble. 

On the 21st February, at 21-40 hours, ratings who in accordance with the 
arrangements of the 20th were confined to their barracks,. began to try to break 
out of their barracks and a Guard from the Ma.baratta LIght Infantry who had 
been posted on the Barracks were compelled t~ open fire which ~ e  ~d with 
single shots. Tbe Guard was stonud by the ratmgs who then obtamed ri1!es .and 
ammunition and retumed their fira. 8hortly afterwards a report was receIVed 
that ships in the harbour were raising steam in oder to hoist the ammunition for 
the four-inch guns. Rifle fire from the ships to the shore cOntinued during the 
moming and a few. rounds of light shell fire, I think from Derlikons, whioh fire 
small shells, were fired towards the town. One small. shell caused injuries flo 
several civilians: 

At 14-80 hours, the Flag Officer, Bombay, proceeded to ~ dookyard ..... 
met the leaders of the mutineers to whom he gave a very serious warning, telling 
them that no conditions other than unconditional surrender would be accepted, 
that the troops would in no cIrcumstances be withdrawn and that overwhelming 
force would be brought to bear if the mutmeers persisted in their present attitude. ' 
The Flag Officer Commanding broadcast about the "sme time a messag", which 
probably all Members have seen in the newspapers this moming. 

Sri M. AnanthaBayanam Ayyangar: A threat. 
Kr. M. R. Kaa&Di: j It is 0. disgrace. 
Diwan Chaman Lall: Offering ~  blow up the Navy. 
Kr. P. Mason: After that the ce:ase fire order was hoisted and there was not 

more firing from the ships during the afternoon but later in the day there were 
sporadic outbursts of firing in the Castle Barracks area. There are, however, 
indications that the situation is still very serious. An outbreak of indiscipline of 
this kind oannot be regarded in the same way as a trade dispute and must be 
dealt with finnly although not vindictively. Of the demands of the men, that 
for improvement in the quality of food was met 8S soon as it was made known" 
although the standard of rations in this service is already considerably aboTe ~ 
Army standard. 

Sri •• ADantbas&y&D&Dl Ayyangar: Wretcbed quality. 
Kr. P. 1Ia8cm: I have seen the food itself. 
Sri •• ADant.balay&D&ID. Anqar: Did you take that food. 
Kr. Prelident: Order, order; Let the Honourable Member finish. 
Xl. P ..... : Of the other demands, those relating to individual offioera. 

and men are being enquired into. No one has yet heard what it is thail 
Commander ;King .is supposed to have said. He himself is quite definite ~a' 
he ll Be~ no m ~tm  l~a e. The question is however being enquired into. 
Nor IS It n ~ m Delhi what was the charge against R. K. Singh. Telegraphis' 
~ tt ",:as dI ~ ~ .from servioe for writing slogans on H. M. I. B. Talwar. This, 
18 a lmp~e dISCIplinary aotion and no service can proceed if the acta of 
Commandmg O ~r  are to be called in question by ratings. Of the remaining. 
dema~d  those whIch appear to be the most import. ant relate to rates of pay and 
gratUity. ~ 1 ~a e a1;eady explamed in connection with the R. I. A.F. 'the 
:ates of pa.y 10 thIS servICe as in the Air Force are considerably higher tIian those 
m t ~ IndIan Army. If you raise_ the, pay of the Navy you would certainly liave 
to raIse the pay of the Army Wlth mevitable repercussions on the wage leTel 
t~ro o~t, the country. I put it to the House that it is at present impossible 
lt~ India s finances fo: her to accept the proposal that the wages of Tndian 

servmemen should ~ raIsed to ~ e le ~l of the British service which are related 
to the wage levels ill the Umted Kmgdom. If such a demand-- were to be 
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acoepted, it would mean that the size of the armed forces would have to be very. 
oonsiderably reduced. -

In the light of this general statement, I turn to the detailed question., 
Before that I would like to ~ e some more recent news which has oome in, 

this morning. 
Seth Y1I8Uf Abdoola Baroon: The Honourable Member has not referred to. 

Karachi. 
Kr. P. 1l1IOD.: I am going to do that. 

Here is a report from Karachi received this morning. Him.alaya, .1ihat is the: 
Gunnery School, Chamak that is the Radar School, and Bahadur which ill one 
of the two Boys' Training Establishments, and all three of which are on Manora.. 
Island, are quiet although they are affected. It remains to be seen if they retum 
to their duties this morning. 'l'hey were addressed last night and received the-
address of their Commanding Officer in a reasonabie spirit. The sloop Hindustan 
is in the hands of the mutmeers. It has a personnel of about 300 ratings. The, 
position regarding this ship was that yesterday a number of ratings from iheshore, 
establishments tried to reach the shIp. They reached the ship and my informa-
tion, which is slightly different from that of the press-but I am not quite sure 
which is light as I have not had my information confirmed-is that m.ilitary 
police went to the ship to an'est those who had left the shore 'lstablislllncnts to 
go to tllt\ ship and they were fired on from the ship. They theu returned the 
fire of the shIp and thereupon the Hindustan opened fire with all her ;jUUS. :: .. he' 
firinE;( lasted about ten minutes. This morning the Hindustan is oerthed along-
side and Commodore Curtis, who is the naval officer in charge, is going to the 
ship this morning in a final attempt to make them see reason. If they do not, 
force will have to be used. The shore establishment, Dilawar, another boys' 
training establishment at Karachi, which is on the mainland is unafff:'cted. 
Another shore establishment Valsura, the Torpedo School is also unaffected. AlL 
small al'ms and ammunition have been removed from the Manom establish-
ments und it is expected that these establishments will return to duty-today. 
Commodore Curtis spoke to them last night and he received what is described 
as an ··ovation". That is the position in Karachi. 

The latest news from Bombay is that by 8 o'clock last night all available small 
arms and ammunition at Castle Barracks were surrendered to the naval offieen. 
who entered the barracks. The ratings in the dockyard and ships still ha.ve arms. 
There was much talk between th'e ships by signal during the night. This i. ~ 
point to which I would draw the particular attention of the House. It appea~2d 
from these radio signals between ships that there are two parties among them. 
The majority of the mutineers were impressed by the warning given to .them by 
the Flag Officer Commanding the Royal Indian Navy and by the Flag Officer,. 
Bombay, and would like today to come to termR. There is, however, a small 
party, who advocate continued violenoe. They say that the support of all political-
parties is behind them: therefore they should proceed in their attempt. They 
say that the case is going to be discussed today in what they refer to as 'Parua-
ment', which I think may mean toe Assembly. 

Kr .•. .AI&f Ali (Delhi: General): When they say • Parliament', why do you> 
imagine it means the Assembly? . 

lIr. P. llason: It is only a surmise. 

Mr ••. .Asaf All: You would do well to leave that out. 
Mr. P. Mason: Very well. There was a little rioting in the city during the 

night, which, I do not think arose out of these disturbances as it does not appear 
that the ratings were taking part in it. I think the goondas of the city were 
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taklllg part in it. One sub-lieutenant of the R. 1. N. V. R was kIlled by a bullet. 
There was no wide.spread disturbance at Bombay and the. shi}!s e~e 1 n~ the 
·C.ase Fire' flag. In all the or~ establishments t ~ slwatlOn 1S • that the 
majority of the men are in the establishments and are qUIet but are refuslllg work. 

Karachi, I have given you the position. At Jamnagar, Valsura the Torpedo 
School, is uIlaffected. Cochin iii unaffected. Madras: 80 ratings, marched 
through the streets in sympathy with the Bombay men but returned quietly to 
their barracks on the advice of their officers. Vizagapiltalll: 'l'he position is the 
same as in Madras. 150 ratings domonstrated but returned quietly. Calcutta: 
Four hundred ratings still refuse to work. In Delhi, about which my friend asked, 
39 men yesterday refused ,duty and were arrested. That is the news I have. 

Perhaps it would help the House if I read out the whole question part by 
part and repeat the answer. 

Fir8t ~ ~ t on. a  When the strike started? 
This has been answered. 
(b) Whether Government made any enqUIry and .(c) whether Governmen • 

.contemplate appointing any enquiry committee. 
Answer to (b) and (c): The first thing is for the men to return to duty. When 

this has been done a full enquiry will be held. 
(d) Whether it is ,a fact that the strike was due to some of the ratings being 

.. arrested: (e) whether it is a fact that these arrests followed because of the 
trainees shouting political slogans and the 1. N. A. slogans. 

Answer: One of the causes aUeged by the men, though I should say I do not 
believe it, is the punishment of two men, R. K. Singh and P. C. Datta: but thia 
..does not appear to be the main cause. 

(f) whether it is a fact that they were harshly treated and given severe punish-
ment: (g) and the action Government contemplate taking: (h) whether the strike 
'wall due because of rigorous punIshment awarded to some of the ratings, (i) 
whether it is a fact that the officer-in-charge was unduly and unjustly rude to 
them: and (j) what action Government contemplate taking against the officers in 
.question. 

The answer to all these pointe is that the infoMnRsion is not available at 
present but the matter will be enquired into full'y as soon as the ratings return to 
'work., 

Ser:ond Question.-(a) the dat,e on which the rlltings struck wOJ:'k: (b) whether 
the cause of t?eir action was the insulting and abusive language used by 
Commander Kmg: (c) whether on and after the 18th instant the ratings in the 
-ot,her units and establishments ceased work-I have answered that-: (d) 
'Whether ratings of ships at sea have also joined in the strike. 

Answer: No, Sir. As far as is known, none. 
(e) Whether the number of strikers now exceeds 15,000. 
Answer: It is rather less than 12,000 . 

. (f) Whether all the strikers have jointly set up a Central Naval Strike Com-
'lmttee. ' 

Answer: Yes, Sir. 
~  and (h) refer to grievances, which I have explained at length. 
(h) asks what measures Government have taken. To that the answer is 

-thnt a full enquiry will be made as soon as the men have returned to work. 
Kr. II. R. lI~anl.: Will the Honourable Member kindly state if it is a faot 

-that, as leported In the Free Pre88 Journal of Bombay of February 19th, the 
la~ a~e used by Comma!lder King to his ratings included phrases like- "SODS 
of coohes" and "sons of bItches"? , . 

, ~. P •. ~: I ~a e. not seen .thst .report but as I said, the question of what 
be ~~ld wIll be lDqUlred ~to a?d IS belDg inquired into and he himself i uita 
'Po~ltl e that he used no lllsultlllg language. s q 
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. ' IIr~:'. ~ Ali: I reoo n~, after the long sta.tement the Honourable .e 
War Secretary, has made on the floor of the House and the information he haa 
.given" that the situation is extremely grave. We would therefore be most reluct· 
:ant to say or do anything which might make the situation, which is already bad, 
'Worse. It is not a suitable oc.casion for questions, quick-firing replies and retorts: 
it ilia matter which requires ·cieep, deliberate and very serious consideration. 
mherefore, as my suggestion has already been characterised by the War Secretary 
.as an excellent one" my suggestion being that the whole question should be 
.referred immediatetly to the Defence Consultative Committee, I feel that & 
-definite assurance should be given to us on that point; and pending the deter-
.mination of these isii.uea under the advice of the Defence COlltlultative Com-
mitwe, all other action should be suspended, whether it is in the 1Iliture of 
immediate ,steps tha.b the Gove.mment now propose to take or others. I say so 
for a very good reason.-I hope I shall be excused for making ~  statt'ment--I 
l6ay so because the situation is becoming more and more grave every moment. 
I liee the following reportM in the newspapers. The War Secretary has referred 
-to Vice.Admiral Godfrey's broadcast. Let me tell him that but for Cf'rtain 
jlOl'tiOIlS of that broadcast, I would not have given notice of the r.djournmt'nt 
motioll,vbich I have given to him. The words he used were: 

"To continue the .tr ~ le i. the height of folly when you take into account the over-
'Whelming forcel at the dllPOlal of the Government at this time and whioh will be uaed to 
;their UtmOl1. even if it means the destruction of the Navy of which we have been 10 proud". 

I want the House to note the words "even if it means the destruction of the 
navy of which we have been so proud". On top of that has come another piece 
·of news from London to this effect. 

"Certain veaela of the Royal Navy are pro eed~ toward. Bombay, aid Mr. 
-C. R. Atlee, Prime Miniater in the HoUle of Commons today; after Mr. HendellOn te~ 
bad moved adjournment of the HOUle on a matter of urgent. public imfOrtanc8, namely, the 
:grave extension of mutiny among a 8ection of the Royal Indian Navy'. 

'!'he broadcast of Vice Admiral Godfrey and this item of news point to & ftr1 
;serious situation, namely, that the British forces are going to be used to 
.destroy the Indian navy. Is that. a situation which we can contemplate with 
.equanimity? We cannot, the army is ours, the navy IS ours. The Indian fighting 
forces are ours; we want to maintain them intact; and therefore the BOODer we 
can bring about a peaceful situation the J>etter. There can be some objection-to 
political parties outside the House interesting themselves in this affair. Bu. 
there can be no objection to the Defence Consultative Committee, on which 
would be represented the various parties as weU, taking notice of this question and 
:aiivising the War Department to take proper action in the circumatances. Let 
us be seized of the whole question; let us go into the whole matter" and let. us 
see how we can bring about what may be both in the interests of the country 
itself and these three services. After all we want to maintain a good fighting 
machine, but at the same time we want to maintain a patriotic army; we do not 
want a purely mercenary army. It may be a. good ideal for those who want to 
use such a machine, 8 mercenary machine-I do not wish to use that term in 
any derogatory sense whatsoever, I am using that term in a particular context 
and with great reluctance. I can Bssure you that I dislike using that expression. 
But I wllnt to make it perfectly clear that the country will certainly bac)!: its 
-army right down to the last man only if the army is patriotic; and I also make it 
perfectly clear that I would not like to see the army tom by party politics. That 
I want to make perfectly clear. That is not our objective. But at the lame 
Hme I say, do not mishandle the situation. Please let us look into the whOle 
question carefully, and in the meantime do not take any action which may make 
matters worse. 

Kr. P. JbIOD: On behalf of Government I agree to the proposal that thet 
Defence Consultative Committee should consider fJlis 88 soon as possible. The 
only point I would make is what exactly is meant by as 800n &8 po8sible. I 
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,i'uggest it should be by agreement et ee~ t ~ War Department and the reo. 
presentt,tives on that committee of the parties With the largest number of memo 
bers or whoever they lllay like. 
Prof. ]f. G. Ranga: And in the meanwhile all reprisals should be, stopped. 

. Ill. PreI1dlll.t: So I understand the position now to be that, in view of what 
has fallen from the Honourable the Deputy Leader of the Congress Party and 
also from what has been SElid by the VV Ell' Seeretllry, there is no occasion now to, 
h1I.ve any supplementary questions over this short notice question. '  1 en'lirely 
share tha.t. view; and the delicate situation need not be mishandled by any kind 
of discussion, which may not be, after all, neeessarily eonducive to a peaceful 
settlement of the whole question. Thf'n what about the adjournment motions? 

MOTION FOR ADJOURNMENT. 

Mr. M. AIa.f AU (Delhi: General): The object of the adjournment motion of 
whieh I gave notice was eXMtly the same. The terms-in which I couched it were' 
as follows: 

¥ill Ka1Llbea Kara (Nominated: Non-Official): With reference to the· 
"To <liKuta • defiDite matter of 'urgeut public imporiaDce, uame1y: the grave aitUatiOD, 

'bt. haa &rileD in rupect of the Indian Navy, affecting practieally 'the whole of it, .. & 
ren1L of milhandling by the immediate authorities concerned" . 
. ,. l made -a. poiD.t of putting j;he adjeotive "immediate" there-immediate 
,l.1.1tborities concerned. Th(l !;tatement we have here from the War Secretary 
makes it perfectly clear that the situation was mishandled in \he beginning. Had. 
it not been mishandled in the beginning, the more serious developments' would. 
.8Pt bave taken place. It ill perfectly obvious to my mind that the fire of 
; 1!'ievancell wall smouldering, and it is an amazing thing that those who were 
immediately in charge of the situation did not take notice of those things: it is, 
a matter of two months since a certain arrest took place of R. K. Singh-it was 
""oui iwomonthll ago that R. K. 8in!h was arrested and the authorities did 
,Dot Iimlnknow of it. They are still waiting to find out why he was arrested, 
.&nd what were the actual causes of his arrest. That shows how utterly ignorant 
the. immediate authorities were on that occasion; they did not realise. .  .  .  .  . 

.... P.· .... (Government of India: Nominated Official): May I explain 
-on.A point of fact? What I said was that we in Delhi did not know why he Wa& 
• .. ttested or why he had ,been punished, 'beoause there haft been a considerable' 
--measure of deeentralisation in all these matters affecting the armed forcel; 
; otherwise this General Headquarte1'8 would have to be even more vast than it i .. 
now . 

. lIr ... .Aa.f .Ali: I accept the explanation of the Honourable Member. 
What I am trying to point out is that the immediate authorities wpo were in 
charge of the navy, partioularly of those units, where these incidents took place, 
were utterly ignorant of the feelings of their men. It is the most amazing thing. 
and if you ask me it is a monstrously scandalous thing that the authorities who, 
ought to know the feelings of their men from moment to moment were not .aware 
of the fact that politioal feelings were running high, the politioal feelings of the 
men who welle there, and they took action which set a match to the whole 
situation; and when the oonflagration started they started taking action. What 
is the m~n n  of all this? This was followed by another arrest of Datta, the 
ohief telegraphist .  .  .  . 

Mr. P. MalOn: Ordinary telegraphist. 

Mr. M. Ala! .All: Whoever it'may be-that took place some time ago. Even' 
that was not quite such a serious grievance, when subsequent events developed. 

With reg-Brei to the attitude which C. O. King adopted. whatever may be-
the information of the Government here. our information is that he misbeha.ved 
, m~1  in many wa:V9-the way he handled the men, the way he spoke to the' 
men. ms lan~a e was atrooious aad that brought abo.t the beginDing of the-
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£itrik.e. ·Even then it was. possible to deal with the situation a little more taot-. 1, and discreetly. It was not done and when the trouble spreads, they 
;u enly bring down their guns and want to blow up the whole Navy. (Inter-
ruption). • 
lam not thinking in terms of money. I am t n ~  in terms of feeling, 

in terms of humanity, in terms of my country. Money IS of no consequence to 
me. I am thinking of the deeper feelings of the country. I am t n n~ of the 
ieneral effect it is going to have throughout the East. Do, they reahse the. 
today we find the whole lEast absolutely aflame. We n~  what is app~n nl 

in Cairo, in Egypt, in Indonesia. Don't they see a family resdUiblellce 1Il all 
these? These are not of our creation. It is the creation of the last five years of 
war and we ought to take note of them. Kre they so unimaginative t a~ they 
cannot realise that a new world has arisen. We are going through a travaIl and 
it is through this travail that we have got to steer our bark a8 carefully sa 
possible. This highhanded attitude \\Till not do. We must take note of the new 
feelings in the world and in view of these facts, I suggest that although I have 
given notice of this adjournment motion, I will not press it toaay, provided what 
I have said is carried out, namely, that a peaceful settlement of the whole thing 
is decided upon as a matter of prlllciple and in the meanwhile let the Defence 
Consultative Committee be consulted and let these people be informed thall. t~ 
whole question is being referred to the representatives of the people in consul\a-
tion with whom the War Department will formulate its policy of the future. 
Let them be informed about this. I even go to the length of saying, if the 
Rouse ar,:ees and if ~ e o ~ will anow me. that I am prepared to go and have 
• talk WIth these people. I am prepared to do that. I do not lay it down al • 
condition or anything of that sort. I have already made a suggestion. Let that 
~ ~t pn be canied out and I hope the whole thiQg will. be ,controlled in an 
amjoable manner and in these circumstances I shall not move my adjournment 
motion. 

SITUA.TION 1'. STlUKB AT BOIIBAY.urn KARACHI BY R. I. N. RATINGS 
adjournment motion before the House I feel .  .  .  .  .  . 

irr. PreIldeD.t: There is no adjournment motion before the House' DOW. 

" ~ want to know what the Honourable Member meant by 'not pressing ijJe 
motlon' . 

. Mr .•. AIaf All:. 1 shall not move it today, p~Dd n  what arrangement. ;;r. 
gOlDg to be made. 

Bhrl S&rat O~ B'oie (Calcutta: Non-Muhammadan Urban): After what 
my Honourable frIend Mr. Asaf Ali said, it is hardly necessary for me to .y 
ll,lore than a few words. ~ position is serious beyond words; and we on thi. 
Side of the House. feel that.l.t has been D I~d by persons who ought not to 
~ e been placed 10 th? pOSItIOns they have been placed. But I entirely agree 
WIth my Honourable r ~nd. r. Asaf Xli, the Deputy Leader of my Party, thai 
we should not. say an t lll~ today which might make the situation more difticul'. 
At the S8me t~e I. feel, SIr" that a~  regard to the latest news that we have 
got, that the sltuatx?n has wor,sened m Bombay and also in Karachi, we cannot 
be a p~rt  to droppmg t~e adJournment motion altogether. I therefore have .. 
~ e tIon to ID;akefollowmg what.Mr. Asaf Ali said just now. It is open to you 
eIther to fix ,a tIme today 0: fix ~ tIme on Monday next. If you leave the matter 
open, we ~all study the SItuation carefully and come up before you again with 
our suggestJ!>ns as to w!tether the adjournment motion should be taken u in the 
Rouse and If so when It should be taken up. p 

:Hr. P. ~: I donot think, it is correct to say that the situation has 
worsened. I believe by yesterday evening the situation was very much better. 

. Prof: N •• G. ~ (Guntur oum Nellore: Non-Muhammadan Rural)' What 
IS the SituatIon now? . 

02 



Xl. P. xa-: It is very much better. J think th:etlf i. very good hope' of • 
,reasonable solution being reached in the c<*!!re or today.' I can '"quite under-

: stand my friend not wanting to withdraw hiS' Q:lotiron:.· It mipt mean that h .. 
would be told on Monday, that the matter .wag DO long8F Ul'gent; but the Gov..-

. «nment win not oppose the taking up of the motion' QQ' Mclnday if the matter is· 

. .considered urgent. • 
. 1Ir. Pruldeut: Then I understand that the Honountble ;Member, ~. Asaf ,Ali, 
.wants the motion to be admitted but agrees that .the coll'Billel'atipn may be post.-
~poned. 

JIr. IL £AI ll~ That is exactly my position. 
J r~ Prn1dlllt: The motion is in order. It haa to be- admitted. I admit,. 

>.it but the discussion of is will take place on Monday. I tlliDk that will satisfy. 
~e Honourable Member. 

Jlr. K. AI&f Ali: Thank you. 
. Ill. K. Jr.. KU&Di (Bombay City: Non-,Muhammadan Uricz): May 1 know 
what happens to my adjournment motion? 

:Mr. Pl.'8II4ent: It is the same motion? 
• Xr .. JL B. J . .D ~ BefOrt' you come to a decision on that. may ] be- allowed 
to say something on this matter? 

Ilr. Prelident: So far as admissibility is concerned, I wish. make my p09i-
tion clear. Both of them delll with the same s.ubiec;. What the ;Honourable 
Member wishes to say with reference to his adjournment moti.Q1l elm be aaid 
during the course of the discussion of the other adjoUl1lment IDIDtion. 

JIr; a ..... '.n1.~ There may be oertain circumstances whioa mighi make·it 
more desirable ~t tihis matter should be brought up again at 41 o'elook today. 
A. suggestion has been made by my Leader and Depuiy Leader, III!ld I un· Datur- • 
ally in theil! lands. It was decided that the Consultative Committee would be 
seized of the matter. The Honourable the War Secretary taougbt ihat the 
mattet may be amicably settled by the evening. If that is the- ClUe. 1 should: 
have thought that the more desirable procedure would be to fix the motion of 
my 1iIo1lOurable friend Mr. Asaf Ali for this afternoon and to request the COllsul-
tative Committee to meet in the meanwhile and to come to t ~ House wiflh an, 
agreed solution. I am told that the Committee is not even oonatituiect II 
confess I feel very embarrassed at the procedure suggested. 

While I naturally defer to the decision of my leaders, I do feel' tba.t. in v:iew of· 
tile· threats of force and 'Violence held out against our ratings, it is und:eBira])le 
tllat we Rhould keep silent while nction is heing taken against our men. In 
this morning's newspaper, I find that the British Parliament is going t() be seized 
of the matter today. If the British Partiament can discuss tbis ma.tter wiihout 
insecurity to the Empire or to the armed forces, I find it difficult tJO undentaod 
why the Assembly of this country, to which the Navy in question belongs,. 
should be considered a danger if it discusses this matter. At. the same ~, lIh& 
British Parliament is interested in an entirely different point of view. Thai! 
being the case, I do ask my Leader and Deputy Leader .whether some way oan 
not be found of bringing up this matter this afternoon. The motion ean be 
tabled for the evening, but it mayor may not be pressed at the time. Thia 
procedure will certainly be more in tbe national interest as well as faUel" to 
these men whose point of view has not been mentioned at all. 

My Honourable friend the War Secretary has been very fair. He has given 
a factual statement and I know be bas done his best in an impartial snd detached 
way, but naturally his information is all one-sided and the 12 or III thousand 
men involved have also a say in the matter. 

The word 'mutiny' has been used to browbeat us. After all there have 
been other mutinies in our history and we have come to be proud of them. 
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Prof ••• G ..... : There will be many more. 
K:r ... L .'"Id: I want to urge that ihere is another side to this questioa 

and I trust that an opportunity will be given to representatives in this 1I0use te 
discuss it. 

1Ir. Preltdmt.: I quite appreciate the Honourable )rfemoer's point of view. 
But there are many hurdles. The first is ihat his ad o rnme~ 

11 NOOK. motion comes next in the order to the adjournment motion of the 
Honourable the Deputy Leader and no two adjournment motions can be taken 
up on one single day. That is the first hurdle which it is impossible to eross 
over. As regards the other point it is not for me to enter into any arguments. 
Bu. the Honourable ;Member himself has said that the point of view of the 
British Parliament in discussing an adjournment motion is entirely difteren. 
from and perhaps contradictory to the point of view which this House JIlay 
ba.ve. Thelefore, it is better not to have a discussion 80 long 88 there is a hope 
of a settlement. The Defence Consultative Committee will be constituted· on 
ihe 26th and that is also another reason. I suggest that it ll1ay be put off for 
Monday. But consultations may go on informally between Members and, if 
necessary, it may be put off even after ;Monday unless something happens in the 
meanwhile which compels-I shall not say the mover-but the Deputy Leader 
to press his motion on Monday., .r ... R. 1IaIaD1: If the Defence Consultative Committee meets on the 
26th I fail to understand how on Monday we shall be in a better position to 
discuss the matter . 

• r. President: The question need not be argued further. 
Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: ;Muham-

madan Rural): Sir, you have given a .. '.!ling and it bll co been accepted. Where 
is the need for the nonourable Member to discuss it further? 

Kr. Pre8ident: It is therefore that 1 say that no further discussion is 
necessary. 

111'. Manu Subedar (Indian Merchants Chamber and Bureau: Indian Com-
merce): Sir, the word "mutineers" should be dropped by the War Secretary in 
the interests of peacef.l settlement. According to himself there is only a small 
fringe of men who are affected, but he has constantly used in his statement, the 
word "mutineers" for these boys. I suggest that in the interests of peaceful 
settlement, of which we are all anxious and of which he is himself anxious. 
the use of the word "mutineers" as applied to these boys may not be made. 

. Mr. P' .... on: I have two points to make on that, Sir. The first point, Sir, 
IS a techmcal on~. A?yone who refuses. to do his duty is a mutineer. In regard 
to the second POlOt, smr,e we are not gOing to discuss it further, I won't use the 
word any more today. 

Pe.ndlt GoviDd lIalaviya (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural): In view of the whole situation, is it not possible for us to decide 
that we m~et tomorrow morning again instead of on lM:onday so that, if there 
be need, we might take this up for discussion? -

Mr. Prutdent: Tomorrow is earmarked for Bretton-Woods, unless it falla 
through. 

PancUt Govind lIal&vtya: It has fallen through. 
Mr. PreIldmt.: Then we have a holiday. 
P&D41t GcmD:4 II&1avtya: I do not wish to suggest anything to upset the 

~ ement whIch has e~n ~ reed to .. But in view of the urgency and the 
Importance of the matter, IS It not possIble that we should forego our holiday 

• tomorro~ and ~eet here so. that,. if the. situation is such that something lias to 
be done lIDmediately, we mIght diacus8 It? Otherwise we might adjourn. 

:r.~: The Houee does not seem to be inclined to sit on Saturday_ 
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!(qreover it is betteI: to take it on ;M;onday as, in the mean l:l~e, moreinfo;t;na.-
iion will be available as to how far the negotiations have . progressed and 'wbat 
the facts are. There need not be any further discussion or point of order. Is it 
certain that we are not meeting tomorrow for discussing Bretton-Woods? 
. '!'he Honourable Sir .Archibald Bowl&Dda(Finance Member): No. We have 
agreed that Saturday should be a holiday and we. need not determine today as 
to when the Bretton-Woods discussion ~ to take place. 

THE RAILWAY BUDGET-LIST OF D ~ D  

SECOND . STAGE 

DBMAND No. I-RAILWAY ;BOARD 

The Honourable Sir Edward BenUlall (Member for Railways and War Trans-
port): I propose to move Demand No.!. Sir, I move: 
"That a 8um not exceeding Re. 33,74,000 be granted to the Governor-General in COUDcil 

to dl'fray the charges which will come in course of payment during th· .. : ear ending the 311t. 
day of March, 1941, in relpect of ' a l a~ Board'." 

Kr. PreI1dent: Motion moved: 
"That a lum not exceeding Re. 33,74,000 be granted to the Governor-General in Council 

to de r~  the charges which will come in course of payment during the year ending the 31st 
day of March, 1947, in respect of 'Railway Board'." 

Before the cut motion is formally moved, I should like to know as to whether 
Honourable Members would not like to have a time-limit for each cut motion. 
There are, I understand, six cut motions and two days are altotted according to 
the agreement of parties. Is it the desire of the House not to have any time-
limit at all about any particular cut motion? I am not. referring te the t m~
limit for speeches; that is a different matter. 

Shri Satya NaraYIIl SlDha (Darbhanga cum Saran: Non-Id'uhammadan): We 
have got six cut motions .. We will manage to have these cut motions go tprough. 
Sir Mohammad Yam1D lD1aD (Agra Division: Muhammadan Rural): It has 

been the practice in this House that when the time is given to a particular 
party and they move their cut motions, then they arrange for themselves a8 to 
when to Ask fo!' closure. They should be allowed Q' free hand to ask for the 
closure whenever they like. 
Kr. Prealdent: The point is when once a cut motion is moved the whole 

House is in possession of it. Therefore I wanted to know as to what procedure 
was to be followed. Otherwise the position may be that only one cut motiou 
will be discussed. But if parties are willing to arrange it themselves, then it. 
is all righ t. 
Shri Satya Narayan SlDha: We shall see that the cut motions which Bre 

allotted to our party are gone through. . 

Kr. President: I am not anxious that they should be all gone through. I 
merely raised the point. 

The House will now discuss the Demands for Grants in respect of Railways. 

I understand that the t.ime-table agreed to by all the Parties and Unattached 
Membars in regard to the moving of Cut Motions has been circulated to 
Honourable Members. 

As regards time limit for speeches, the usual practice has been to fix a limit 
of 15 minutes for all speakers including movers of the cut. motions and 20 minutes 
for the Government ~em er replying. I trust this suite Honourable ~em er . 
The 'Congress Party will now move their cut motions. ' 

JIr. LeIlie Grit. (Bombay: European): Bir, before J,{r. Neogy m~ e  bis 
eut inbtion, as questions were dispensed with t.his morning, may I know whether 
this convention is going to 'be folloWed for the remainder of the days during which 
the out'moticms will be taken tip? . ... .  . 

" JIr. PnIldent.:' Technioat'lyspeRking, it eaDn06 be decided. to ~  for ~e 
m l~ n 'tl tee' a : I '~m 'llBbig ·the· word ' e t nl an, r'.~ ' e ., 
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'unless all Honourable ~em er  ~l a ~ put e~t on  are agreeable, we do n~t . 
• chop ~ e question hour. But this morning. t ~t point was <lonsidered and it 
-Was decided to drop the question hour for all the four days, and the House seemed 
to be agreeable for all the four days. FOT all practical purposes, it may be taken 
-that all Honourable Members will agree; . and on each day I do not propose to 
'Put that question again unless some Member. raises any obj,ection. 

Enquiry into prellent 8Y8tem of management of Railways. 
Mr. E. 0, 1IfIogy (Dacca Division: Non-Muhammadan RUTal): Sir, in the 

'tense .atmosphere that prevails in the House, I venture to ask for its indulgence 
'for a few minutes in order to enable me to place before it the cut ~ot ont at 
·stands in my name. Sir, I move: 
"Tha.t t ~ dem~md under the head 'Railway Board' be reduced by Re. 100." 

I have sought to indicate the points that I propose to raise in moving this cut 
'motion and they are as foHows: 
"Enquiry into the present system of management of Railways in its principal upecta, 

luch asCont,rol of the Legislature, Indianisation of the Railway Board and Railway ServiC8l!l, 
'Railwar Finances. Rela'titma' between the Railways and their customers. Railway pollor 
reltarding dpvelopment of the co.ntry. inc1uclinlt Rates policy, and development of Railway 
lindustries. ,. 

Sir, it is not possible for me to do justice to all the various points that T hav" 
indicated. in the few minutes at my dispossl. State management was decided 
'upon at the instance of tbis legislature about 20 years ago, not without some 
aInouut of opposition from tbegovemment of the day.' Those of us who proposed 
the adoption of State management and state ownership of railways as a national 
ipolicy, had hefore their minds eye, tbe vision of a vast co-operative organisation, 
'excluRively o"'ned, controlIe::l nnd manned by the children of the' soil and run 
exclusively for the benefit of the people. Let me make the confession that we 
'have failed to realise this dream. Now that we are assured that a popular Gov-
ernment is just round the corner, I call upon the Government to render accounts 
of British stewardship of our railways. It is with that view that I have ventured 
1;0 occupy the attention of the House this morning. Sir, the first point that 
naturnlly ariRes is as regards COl.trol exercised by this House as representing the 
:interests of the people for the running of the railway system. We have been 
'allotted four days, and we are expected to vote about 200 crores in the COlirse of 
-about 16 or 18 hourn, and this amount is spread over nearly twenty different 
·demands. It is im}lMsible therefore to clairnthstthe legislature is doing justice 
·,to it!! responsibilities in thir matter. It is tnl ~ that the Standing Finance Com· 
mittee has considered tqe various items; but judging from my own personal 
experience in the past. it cannot be said that the Standing Finance Committpe 
t.h.at goes into details of railway expenditure can possibly do justice to the 'res-
iponsibilities of its task, Sir. the present system is mainly based upon certain 
·recommendations made by what is known as the Acworth Committee which reo 
-ported in 1920-21. While the Acworth Committee stated that it would be for 
·the Legislative Assembly to issue orders to the Railway Department-I think the 
'Words used are: 'give order! to the railway executive-they also provided for 
detailed and effective influence being exercised over railway policy and railway 
'management through different Advisory Councils. One such, the principal one, 
namely, the Central Advisory Council, which has been constituted under a con-
vention of this  House, differs materially from the composition as also the func-
tions thai! were contemplated by the Acworth Committee. I have no time to 
-develop this point any further. but I do maintain that the usefullpess of tbi. 
body has been materially affected by the departure so made. Likewise, the 
.composition and powers contemplated for the Local Advisory. Committees are 
nothing like what they wereoontemplated by the Acworth Committee. The 
~ .' w.orth Committee .em the analogy of such bodies in Prussia and Poland sail 
tAat they would be serving as a vital link between the people and the Railway 
.inist.rationi' and.would,·bring,.to ,bear upon.: the;Ba.ilway administration t~e 

~ .Po n. J., ~.P~~ .. ~. I ~ to . .a ~~ ...... Jlt.m,.~. drailw.a.y a.c4nini.v.. .. ·. ' ... o.~  ~~~  fi9 ~ :A.o4ies ,.on t~e Q~n~t, tJley «aid. they. had, DO . ~,. 
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but really they had great power. I should like to blow (rom those Hononr&ble-
;M;embers who are on t,he Central Advisory Council, who may have sat on that. 
body for more than a year or so, as to whether the, 8DIlwer that description .. 
Sir, intimately connected with the question of the control of the legislature ill 
the question of Indianisation of control. Honourable :Members are aware that 
·this is covered by the .financial convention, the convention under which ra.ilway 
finances were separated from general finances, and this is the clause relating t() 
this matter: 

"This Aaembl,. farther recommends that the railway aervic. abould be ~ap l11 IndiaDiMlcl 
aad further that Indiana .hould be appointed u Members of the Railway Board: u 1lU'1:r 
al poaible." . 

I should like the House to note that the word 'members' is used in toe plural. 
This was laid down on 20th September 1924, more than 20 years ago, DOt because 
the children of the soil has a natural right to man these high offices, but alsO' 
because, those who had anything to do with the shaping of this Resolution (and 
I claim a very humble share in that) those of us who had· any hand in this matter, 
felt that the success of State management of Railways was dependent UPOIll 
the spirit in which the controlling authorities went about their business. It is an 
irony of fate that we had to entrust State management to those who did not 
believe in it. They had no community of interests with us. There is thus 8 
vital link between Indianisation of the Railway Board and the higher services, 
and the separation of railway finances from general finance on which is based 
the entire system under which the State management is being worked. 

Sir. I understand the Honourable Member in charge said in the other House 
yesterday that the question of seniority bas got to be considered. When were 
questions of seniority considered in the past? I remember that about six Indian 
officers have occupied the position of Members Of Railway Board in the past, 
only one of whom actually served the full term, the others being more or less 
stop gaps. I remember that in most of these cases, the question of seniority did 
not arise. But I understand that is the plea on which the aU-white coaracter of 
the present Railway Board is sought to be justified. Sir, r am told by my 
Honourable friends from Behar that the present General Manager- of the Bengal 
Nagpur Railway owes his present position to the policy of supersession, super .. 
session over Indians. I understand. that he was considered· speciaUy fi"t for this 
appointment because of the exploits in which he indulged after the August dis· 
turbances of 1942 in shooting down Indians indiscriminately. That is th& 
technical qualification which I understand this Officer speciany p08Se8Se<fi. . . . . 

'1"Jae Honourable Sir :Edward BenthaU: That is quite inaccurate. 
JIr. E. O. :R'eogy: ...... to justify the SUpersess1Ml of Indian officer&.. 

Sir, this is the spirit in which Indianisation has oeel'l proceeding. "Where 
there ·is a will, there is away", is a saying that applies nDt mereTy to the people, 
but also to Viceroys and Governments. 

Sir, I have to run through the various other points tnat arise. The utility 
of the railway services would priman1y consist in the contribution that they 
might make towards the development of the country; and when the railway 
system is complete1v State-owned and State-managed that responsibility is very 
m ~  increased. We have heard about the necessity of revising the financial 
Convention. Before all'J revision of the Convention has to take place, we ha.ve 
first of all to determine what is to be the policy of the railways in India in future·, 
And in this connection might. I draw attention to the declaration of policy of the. 
South African Railways, which lays great stress Up-OIl the development of the 
country, special mention being made of agriculture? It is on the basis of. the 
policy which is to govern the Indian railway administration that the details of 
the 'future 6nancial settlement have to be worked out. Sir, it is a well-known 
fact that, far from helping in the development of the country, the railways by 
the adoption of an anti·lndian rates policy favoured in the past the exporiatitm 
<If raw materials from India and the importiation of manufactured goods ~ 
abro8d. Jtly Honourable friend in his statement sala that tile rate structure ".. 



under careful examination. It is not the structure that. should detennine the-
policy. What. I say is that. the railways must adopt a national rates policy, and' 
it is on that policy that the structure should be based. In that connection, r 
must give expression to my regret that the Railway Rates Tribunal as contem-
plated by the Acworth Committee has been truncated in such a fashion as to lose· 
all_ utility. Now that the railways are State-owned and State-managed, the 

e t o~  converting the so-called Rates Advisory ~mm ttee into a ll 1led ed~ 
tr nt l,~ be taken up without any further delay. 

Sir, I al~, pe1l  refer to the question of railway industries before I conclude., 
Mr. Prtmdii\: The Honourable Member has only two minutes more . 
. Mr. Eo O. l{toIY: I will try to finish within two m n ~ . The very first 

Legislative .Assembly in 1921 stressed the necessity of making the l.'oilways aelf-, 
sufficient in the matter of all the essential articles that they required, including-
mil way engines; and it is an irony of fate that after a quarter of a century Wit" 
have to depend upon foreign countries for the supply of these essentials,-foreign' 
countries including Australia which developed her heavy industries during the-
last five war years. And what is the position about the locomotive industry?' 
My Honourable friend the Member in charge in his speech last year had assured: 
the House that the lay-out and equipment for the manufacture of locomotives' 
at Kanchrapara were being finalised, and so on. Now, just after o~e year had' 
elapsed, the Chief Commissioner of Railways, speaking on the railway budget 
in the other House, said very much the same thing. 

Pro re~  is being made with finalising the plans and estimates of the new locomotive' 
building workshop in Kanchrapara." 

Bua something more mysterious I have yet to place before the House, and' 
that is this. This is what I find in the report of the Standing Finance Committee-
for Railways of this year, page 65, in which in a memorandum it is stated that 
finalising of plans cannot proceed. Here is a situation where the progress' 
cannot proceed,-very typical of the Railway Department's activities in many-
ways. Sir, let the Honourable Member remember that the bona-fido of the-
railway administration are in question, and let Dim also remember that if really' 
there is going to be a change-over of Government, and if Go,"ernment are going-
to hand over this great national asset to popular representatives, they are en-, 
titled to ask for a review of the past administration; and it is with that, object 
that I move this cut motion, and my suggestion is that a committee of this 
House should be appointed to go into all these various aspects of railway adminis-
tration under State-management with the help of experts, if necessary, and" 
then let us have a complete picture of how things have fared under British-
management. 

Mr. Prelldlllt: Cut motion'moved: 
"That the demand under the head 'Railway Board' be reduced by RI. 100." 
8ir Jlob ..... mld Yamin JtII.aD: Sir, I support this motion and I agree with.. 

the Honourable ;Mover on at least two points. One is that a committee should. 
be appointed at once to go into the whole question of railway administration aneL 
railway finance. As I hinted the other day in course of the general d B on~ 
the pioture looks very gloomy to me and a warning should be given tQ the HO\lll8' 
and to the railway administration before it is too late, I think the matter re-
quires serious attention and that attention could be given not. by the Standing, 
]'inan'?e C,ommittee but by an ad-hoc committee with the help of !:'xperts, if: 
necessary, as suggested by my Honourable frien!i Mr. Neogy, to go into the-
question of future policy and future annual expenditure. Unfortunately, as tho 
House knows very well, the Standing Finance CommitteA have not got any' 
power at all to initiate anything. They only deal with matt~r  which are placed' 
before them and can make no suggestions about new matl.em to be taken up. 
Their power relates only to things brought up before then" and to those new 
items of expenditure which are placed before them. The other ite:QlS of expendi-
*me which have been sanctioned in previous years are talten for granted anc! 
0011 new additional ezpend ~re can be ICl'UtiDiaed b1 the \ lG!mmittee. In p .... 
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ear d r e p~' d e ' a&'~ e~ ~n  very high and we do not know whether ib 
IS ne ~ aI:  ,t present to ha,:,e that expenditure or not. The Standing}'inanct'l 
.. Committee cannot say anythmg about this and SO a committee of this House 
,assisted by experts should go into this whole e,t o~1 I think, Sir, before it'is 
~ late a pohcy should .be devised. by which e'~d  make our railways quite' 
,md~pendent of the foreign oountrles and build our own engines, locomotives. 
~rollm  to ~ and e er t~ n  e~Be, instead of importing them from outside. Thil 
"was emphaSised by me I~ a railway debate about ten years ago, and at that time 
-the atl~'a  Member Sir ~ ammad Zafarullah Khan pooh-poohed the idea. 
But he dId not know that thiS necessity will. arise Boon. At that time he thought 
. that my suggestio,: for building engines and so on in this country was too m'neh 
-of an exaggerated Idea. I warned him at that time that if the war'broke out the 
.Indian Railways would not be able to meet their requirements from abroad: but 
he t~o ~ t that I w.as .talking about something which was not likely to hsppen . 
.But It. did happen wlthm two or three years, and we found that our existing stock 
-of englDes became too old and either we could not get fresh stocks from abroad or 
we had to pay liD exorbitant price for it. Naturally the prices on account of 
war conditions went up as they did in this country. But it was not so much 
-the question of price as it was of availability; we could not get the rolling stock 
when we required it. We had to export a lot of our rolling stock and engines for 
war needs, and we could not replace them. If at that time we had our own 
·factories where we could build engines and rolling stock, we would 'have been 
'independent altogether. Not only that, but we could have supplied to other 
,oountries; India would have bocome a market for these things instead of 
Europe and America being the 'markets. Sir, if we require engines to a limited 
,degree. there are many other countries which are building· new railways--
·countries like Burma, Indo-China, probably China, Persia, and others-and 
· they will require so many locomotives every year which we can supply at com-
"p-etitive prices. At the same time we can employ a large number of laboure". 
"Skilled labour will be available In this country and at a much oheaper rate than 
"it is available in Europe or in America. Therefore, I say that this polioy of 
· making tbe Indian railways independent of European countries ap.d Ammca 
"in respect of engines and rolling stock, must be supported by everyone. 

Sir, I agree with my Honourable friend. Mr. Neogy, that the Advisory Com-
rmittees are not allowed that band which was contemplated by my Honourable 
;friend in 1924: The Provincial Advisory Committees, with the exception of. 
· one or two, have been practically monopolized by trade interest, and they had 
'no idea of what facilities should be provided for the travelling public, but mostly 
· tbey were concerned with tbe particular trade in wbich. they were i?terested, and 
: they have heen always advocating the cause of or gettmg the mllXlmum ene .~  

'for the trade in which they were interested. So far as the development of n~d
'wavs was concemed, neither were they consulted nor were they keen to give 
: any advice. For the last few yearB, the Ce?tral Advi80!y omm tt~e has started 
· sending its representative t.o the Local AdVISOry Committees, and smce then the 
atmosphere has changed. I had the honour to sit in many Pt:o~ al Advisory 
· Committees and wherever I went I found that they were sticking to the old 
ideas. I ~d to cbange their procedure and methods and tried to bring them 
:'inilo line with the Oentral Advisory Committee and the Railway Board. 
Bven now there is a great deal of scope for improvement in this d re ~ 1' The 
· Central Advisory Committee deals. as the Honourable Member knows, With very 
'limited queatioos, and they cannot use their initiative. I ~. ){embers of the 
'-Central Advisory Oommittee should be given the power.· to bnng forward any 
points and to make any suggestions that they wish to. 
The BtF-ding Finance Committee should also have mere powers, and their, 

powers should not; be"'rln1ited to deal t~ the tem~ whioh are neW' b';lt it should', 
.Gtiehdto the'budgetss a whole. Although it i. saId that the Committee pB ~  
.~'' d e  'bUt roBy' I ten:you. when tbeyrecem it? "Onl, .. ,night bato.'it. • 
...-nted to iIle' HOt,ee:' U .. impossible to go through all t410ae boeb: 04; 
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",-literature"within a few hours. And the whole thing is 80'eomplicated that I 
will bow before them if even members of the Railway Board can tell'1be what is 
oContained in the Budget ; they will not be able to expla.in where the item is ,to be 
found. They have to refer to many other books, which will not take days but 
weeb to, go through before one. can underFltand the idea of the Railway Budget.. 
As you know, Sir, the budget iucludes many items, and how can the Standing 
;Finance Committee deal with them all in a day or in two hours time; this is 
'Practically impossible. Then, Sir, it is taken for granted that because the 
'Standing Finance Committee ten years ago agreed to a certain item, that it must 
nnd its place in the Budget this year also. My Honourable friend, Mr. :NflOgy, 
was very ably advocating that we should not under the changing circuOlStanoes, 
'let the time pass, but we should take cognizance of all the factors in order to 
-develop our Railways in the best manner possible. I think the Railway Board 
'has been failing in their duty in this respeC't, nnd they haW' not been taking the' 
Indians "into their confidence. 

Sir, I do not want to take any further time of the House. With these few 
-observations which I have made, I fully agt'ee with my Honourable friend, and 
I give him my support. 

Babu It&m Narayan Singh (Chota Nagpur Division: Non-Muhammadan): 
:Sir, T rise to Rupport the cut motion so ably moved by my worthy colleague, 
Mr. Neogy. Sir, it is an irony of fate that when all the world is resounding 
wif.h the words, sonndR, achos, and re-echos, of -freedom and independence, we 
Indians, 'in this country, are talking of Indianization, this reform, and that 
reform in this department, or in that department of the Govemment, because 
these departments, especially the Railway Board, are almollt monopolized by 
the Britishers. 

Sir, this Railway Board carne into existence in 1008. In 1901, one Mr. 
Thomas Robertson was asked by the Secretary of State for India to enquire 
inGo and report on the administration and working of Indian railways and also 
to suggest ways and means for their better management. He made extensive 
tours in the country and studied the question very minutely. In this connection 
he viRited also Canada and the United States of America to swdy the railway!! 
there and aR the result of all theRe investigations, he submitted a report to the 
British Parliament in 1903. In that he suggested that a Board consisting of 
three Members ought to be established with full power to administer the railways 
of ·the country, subject, of course, to the contrGl of the Governor General in 
Council. Sir, he said that to begin with, the Board should consist of men of 
home training. He had given his reasons, right or wrong-but to my mind 
wrong for this his suggestion. But he admitted that there was no want of 
Indians qualified for membership of this Board. Now forty-three years have 
passed. Several changes have corne over the country. 'Even the number of 
the Members of the Railway Board have increaRed from three to ,five. But up 
tm now no Indian has got any access to this Board. 

The Honourable Sir Bdward B8Ilth&ll: Question. 

Dr. Sir Zia Uddln Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): At present there is none. 

Babu Bam Naraya.n SlDgh: The obstinacy with which the Britiahers stick to 
the Railway Department reminds me of an incident which I witnessed in' my 
boyhood. One day, along with other companions I went to a river side to catch 
fish. As soon as we entered the water and began fishing, one of my companions 
jumped out of the water crying, "Leech, leech", After he was out of the water, 
it was discovered that a leech had caught ho!d of one of his feet, It Was" 
difficult to ~et rid of this leech. ' In any way with difficulty it was removeS' 
~  the foot but when the fellow began to throw it o ~, it was 'f,ound that t ~ 

le~  had already got a hold on his right hand,. When the . right; hana WIIS 
ee~, he found that the le ~ ~nd, a~ also c8.uj{ht. This process 6f ~daDoe'
eOntlDued for some time. Then other'pebp!e 'carlie to his 'help, the le.eo11'._ 
thrown away. '''c'' ,'('" --'f' 'n,.,,, 
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:Rural): Whaflabout the fish? 
Baba Bam B&raJIA BID&h: Every one was confused withUle trouble over 

abe leech. In the same way, let every ;Member in this House and all our' 
countrymen outside it know that it is not a v'frY easy task to get rid of the 
~r t er . We may get self-government, all the places on the Treasury 
Benches may be occupied by Indian representatives, but like the leech they 
will stick ~ other departments and it will be difficult for us to get rid of theltt 
~~le from there. 

"1'!Ie Boaoarable 81r :adwant BIIlUlIU: Put salt on their tails 1 
JIr. PreIklent.: Order, order. The Honourable ;Member is perhaps now going 

to another point. It is time for the House to adjourn. The Honourable ~em er 
may continue his speech after lunch. 

The .Assembly then adjourned for Lunch till Quarter Past Two of the Clock. 

The Assembly re-assembled after Lunch at QuartJer Past Two of the Clock, 
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair. 

Babu Bam .lIraJ&n Singh: Sir, before the House dispersed for Lunoh 
I was referring to the obstinacy with which the Britishers are sticking to the 
Railway Board. This Railway Board is the watchdog to t.ake care 1)£ British 
commercial interests in this country. The· underlying policy m constructing. 
the railways in t.his country was alread~ framed and this Railway Board was 
meant only to follow the policy strictly. -rrhe first policy, so far ail I understand 
and think, in constructing the Indian railways was to connect all parts of the-
country by a network of railways, so that British troops may be easily and 
speedily moved from one part of the country to another and the people may bo 
kept in perfect and permanent subjection. At that time there was ilnxiety in 

. British circles as to the outlets for the investment of British capital. The 
constl'UctiOli of railways was regarded as a profitable outlet for the investment 
If British capital. These railways were also meant to carry British goods into-

the interior of the country. Sir. had the Railway Board meant to serve the 
country, they might have ma.nufactured engines, wagons and all other railway 
materials long ago in this oountry. But this is not the case. Even now, aftel" 
so many years of British rule, the position is that all materials necessary for' 
the railways have to be purchased from their British cousins at home. If you. 
analyse the situation critically, you will find that railways are administered and 
worked simply to help the British interests and in no way to help the interests 
of India. In the construction of railways they do not care for the local interests 

of the people. Every where imperial purposes prevail. In order to mllke 
this clear I may give the example of Chota Nagpur, a part of the province or 
Bihar. There is no direct railway to connect Chota Nagpur with other parts. 
of Bihar. There are railway lines which pass through Chota Nagpur but theY' 
are all meant for imperial purposes. Even matters of ordinary local interest,. 
are Dot attended to. In North Bihar, Sitamarhi is an important sub-divisional 
town. There up and down trains come in the afternoon and are of "Iery little-
use to the litigants and the general public. For-the good of the public some-
trains at least might. be allowed to run in the morning. 

Besides, the B. N. W. R., now' called the O. T. Railway has for t,ne lilSt. 
liz years been managed by the Railway Board but. all the corruptions, mia ... 
managements a.nd other disadvantages whioh were prevailing in the days of 
the company are still prevailing there. This ill the railway of which it can. 
be very well said and it has been said ma.ny times, that in the trains there is. 
no water, no light and no latrines. So hr as the workers on the O. T. Railway 
are concerned, every thing which prevailed in the time of the company i .. 
continuing. All the stations are rotten and even the station masters who were 
notorioul for corruption and other things are there. Even though t.his··railwa,:' 
hea been taken under the direct management of the Government there baa 
been DO jmprovement. 
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There are many other things which caD ~ said as regards this Railway 
Department. In short, I ~a l a~, as I have aIre'ady said, that this Railway 
Board must go. The adm1018tratlve heads as well as all other posts must be 
manned by men of the country, who have been horn and brought up in the 
,oOOuntry and who are permanently interested in the welfare of t. ~ c?untry. 
But these people who man the Railway Board now, and are admllllstenng the 
Railway Department are all foreigners and as I have said, they are the ,!atoh-
..dogs of British interests. These are the matters which ought to be considered 
,by the House and so far as I understand, no Indian member of this House will 
vote against the cut motion and I think even the ;Honourable the RailW&1 
Member also, who has taken the salt of this country so 10DS, will suppon the 
cut-motion and will not challenge it. With these words, Sir, I resume my seat. 

Mr. Muhammad Rauman (Patna ond Chota 'Nagpur oum Orissa: Muham-
.madan): Sir, the scope of the motion is wide enough but I do not propose ·to 
'traverse on all aspeots of the question that can be brought under this motion. 
The mover has very ably expressed the anxiety of the Indian representatives 
.to see that the Railway Board and the whole railway is Indianised, which will 
-mean that it will be then onl;¥' that we can really 08011 it a national asset of this 
. country. We had this idea 10 our mind when we thought of nationalising the 
railways and as the Mover has pointed out, we feel disappointed up till now 
.in this part. But on thill subject I want to say something more. It is true 
that as Indians we have lihat grievance, but os a Muslim representative my 
.-grievance is probably more than the others. Unfortunately even as rega.rds 
that much share in the Railway Board or in the higher services which has gone 
-to the Indians the position of the Muslims remains most miserable. You will 
motice from the figures supplied by the Railway Member that the percentage 
of the gazetted service Muslims is not more than 5 per oent., although pro-
lmises were made that we would get at least ~  per cent. share in &ilwa)" 
:Servioes. 

Kr. PrelideD.t: Order, order. I would point out to the Honourable Member 
;that. the:t discussion. will be more' !"ppropriate under cut motion No.-9: t.he 
"peclfic ~ e. to ~e dlsoussed t ~re, IS the non-observanoe of giving employment 
to Muslims 10 dIfferent categones and classes of Railway services according to 
-'he quota fixed for them. He will then have an opportunity of specifically 
-referring to these points in detail. ' 

:.r. J[nbammy Ra1UDUl: Yes, Sir. I only wanted to refer to this parti-
cularly as the Mover suggested that Railways should be nationalised.' By 
nationalisation I mean that it should be nationalised on lines where the 
interests of the Muslims would be 88-1/8 per cent. It has been noticed that 
Hindu officers are more prejudiced against Muslim interests than the Britishers; 
.and sometimes, although it may be with all possible repugnance and reluctance, 
we have to prefer a British officer in the Railway Board and elsewhere to & 
Hindu officer as -we fear we would not get the right and just treatment from 
:Hindu national. I am just referring to this position and say nothing more. 
I would now discuss the question of priority movements which the Honour-

.able Member said was still being continued. In this connection I want to 
,stress the fact that no facilities were provided for t·he movement of raW cow-
hides aDd goat skins, and in this particula-r matter I think the Railway Board 
.has failed miserably. They placed this particular commodity in class 6, which 
.meant that the movement was much restricted and t ~t the Muslim nationals 
.lost heavily on this trade all along. 

TIle Honourable Sir Bdward Benthall: I do not wish to interrupt but that 
'is the action of the War Transport Department, not of the ~ a  Deparh-
ment. 

111'. J[11hammacl R&1IDl&Il: Yea, but now lihe War Transport Department 
has not got any control and' the railway priorities arrB~ emen~ is ~ n  o~t 
,"ued· under the ran way .,heme of better movement.; and I would uk the 
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Honourable Member to 8ee w'hat has been the position of movemeonts of other 
classes of priorities in this country. I am told by the railway priority autho-
rities that hides and skins have been placed in class 4. This is not a very 
satisfactory situation because the Honourable Member should realise that this 
is one of those commodities which are perishable, I explained to him and to 
the railway authorities that in last November many thousands of hides were 
allowed to rot and perish because no facilities were offered for bringing them-
to the markets to whioh they used to go, I mean to Calcutta particularly. Our-
association. the Hides and Skins Association of Calcutta is of 100 years' 
standing and they pointed this out to the different controllers of railway priori-
ties there and -sent the correspondence to the Honourable Member here hut 
the situation did not improve to any great extent. I want to impress this upon 
the Honourable Member, that this priority system is maintained. for facility of 
movements, and he should see his way to give higher priority to commodities 
whioh are perishable, and hides is one of those commodities. I hope the 
Honourable Member will appreciate my point. He should also note that 
sometimes the booking staff, in spite of orders, do not aot upon them, parti-
oularly for this commodity as he knows Hindus are trying to ruin their trade. 
I would like to tell certain sections of the House that a certain class of Hindus-
do not like to offer facilities for the merchants who are engaged in the hide-
trade. This matter has to be carefully looked into. 

The third point Iw&nt to make is the one to which my friend: referred. 
about these advisory committees. Not On one occasion, but on many occasions-
the opinion of this House has been flouted. In the matter of catering this. 
Bouse passed a resolution that immediate ac.tion should be taken -and that no· 
contractor should be allowed to have more than two divisions. This was I1S 
early as 1989 .. The matter was taken to the C. A. C . .and at that time ,the-
e.A. C. gave the same advice; but it could not be acted upon Rnd then we-
were iIi the thick of the war and in the situation it was considered necessary 
.DP~ to disturb things till the war . ended. Now I want to impress this much, . 
. th"t' this House gave a. verdict a number of times that the catering arrange-
tn~t is hopelesaly bad 0J,l all railways in the country. We want that it shoull! 
eta e~ up by the department and worked departmentally, without caring 

whether t~  lose any money over it or gain any money out of it, because this; 
'being a utility service it should provide a sufficient amount of comfort on th& 
linea when people travel. The system of giving the contract to the .. highest 
bidder is another mischievous system which eventually increases the rate and' 
rellects on the passengers liabilities. Recently they have been trying to stop 
contract. which have been in existence for 60 years or more and giving' satis-
factory servioe, whereas they have brought in' new unprofessional contractors 
for certain cl88ses of commodities; and when that has been censured in this 
House they would not act upon it and the only reply is that this is within the 
discretion of the general manager. The Honourable Mover made it perfectly 
olear when he said "we are anxious what influence or what hold the legislature 
has on the management of railwayA, and under management lie all thOB& 
things to which I am referring. I do not want to indulge in individUAl names 
or give individual instances. I only want to impress that this position has long 
been existinb and the Honourable Members in charge of this portfolio have not 
taken note of the feeling of the House and they adopted ways and means to 
put us off to a day when probably things might come to their own way of 
thinking. I strongly resent this thing and in future I would request the mem-
ber in charge to consider the possibility of accepting the views of this House 
as much a8 practicable-not only as much as is possible, but as much as ill 
practicable; and as the Honourable Mr. Neogy said, where there is a will there 
is a war, everything is practicable and probably what we suggest 
is always practicable, provided the Honourable Member makes up his 
mind to do so .. ~ do not want to indulge in other matters now, with regard to 
the other amenltles to passengers, because I will have ocoasion to dillcuslI it 
on otIwK cui maaons. I o~  do appreoiate the point of view giVIn oui 



"  , TS. aAlL.AT' 'B rDG~ I~t ' ,. DJIJIANDS 1 ~  
by the Mover and supported by my friend, Sir am~ad Yamin Khan that 
there should be a committee of enquiry who should go into tbe whore ma~ter 
de 'Iova, OTlce again, and see what suggestions they can make in mutters, 
about which this motion has been brought before this House .. With these few 
words I support the motion. 

Mr. II. A • .,. JlI.rtael (Bengal: European): Mr. President, Sir, we on· 
this side of the House are, I am afraid, finding this debate a little disappoint-
ing and it would not surprise me if the Honourable the Railway Member :U'JO-
perhaps complained that he was not receiving as much assistance £rom the 
House on this particular issue as he might expect. If I rem91llber correctly, 
in reply to the general discllssion the Honourable the Railway Memher threw 
out a. challenge to the House and said that since there was no criticism of tho 
financial position of the railways, he must assume that we members found' 
great difficulty in picking holes in it. We on this side of the Houso havf' no 
desire toO pick holes, but We have some constructive remarks to offer. When 
we saw a motion, standing in the Honourable Mr. Neogy's name, we had' 
hoped for a constructive contribution from his side nlso. If he will excuse" 
me, I must say that he made a less impressive speech than usual. His motion 
,is lramed in very broad terms and that. is my principal criticism of it. The 
terms are in fact much too broad, partioularly having regard to, the time whliili' 
is normally occupied in inquiries' in this country. I think perhaps the-
. Honourable Member would agree that an inquiry of the' kind he suggests would' 
require a portentous aI:Qonnt of time; and that, We suggest, is not wha.t' 'is 
really required at the present ,time. Suoh an inquiry perhaps may one day be 
, put in progrelS in relation to yet larger topios: but at. the present time we (",el 
that thereia no ground for complaining that India's natiOnal aspitations nate-
not been sufficiently protected by tlhe RailWBy Board. I think I am o~ 
.in saying that over Re. 800 Cl"OreS of l'&ilway indebfledness ha'Ve been ~ro 
back to this country .. In addition India's Railways have accumulated reloms-
of lOIllething like Be. 181 crorea. That is without t8.king into ac,count t'1le .. 
'Very large contribution" which have been made to the general revenues. ~  

is II. picture on which all concerned deserve oongratulation rather than Condem-
nation. It is perfectly true that one might suggest measures by which the' 
tot.a.l might have been increased by .a crore here or half aorore there. I Rm' 
prepared to suggest one or two points myself but taking the pioture M a whole-
I think there can be no doubt that all concerned must be congratulated. 

What we are concerned about is the immediate future. There is certainiy-
great cause for concern and we certainly are not disposed to view the future' 
with complacency or to accept that the position as it has been so far will' 
continue unchanged. Honourable Members for instance will have seen in the-
Explanatory Memorandum the enormous increase there has been under the· 
head of staff wages. Points of ~t sort certainly do justify Honourable 
Members in sa.ying that there should be a review of the position but I submit 
on' behalf of this party that it should be a review not of such long term and so 
broad in its scope that it will never be completed. What we really need to be 
satisfied is that the Railway Board are directing their immediate attention in a 
very practical way to the immediate problems. I hope, Sir, that they are' 
directing their attention in a more practical way than what the Honourable 
members of this Rouse are perhaps doing. If one looks through the list of cut 
motions, there is plenty to be seen about the amenities demanded but very 
little indeed abont who is to pay for them. Now, Sir, I am not suggesting' 
ihat the Railways should be operated on A. purely commercial basis. That is' 
a mat .er~ or decision by this House as to what the policy should be. But I nm 
suggesting that in order to arrive at flo correct picture we need a strictly com-
mercial pioture. We need to be told in plain unvarnished terms and in B 
balanced manner exactly what our financial position is today, The Honoura-
ble the Railway Member would doubtless explain ~at ',he h88 in fact done that. 
Perbaps as these d~ ate  go on,t ~ will 1;Ie an Ol P. rt n ~ of elaborating (lur' 
~e a and saying " Bttle more preotsely what WeIDean. 'l! the' Hcmollrab1e' 
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Mover of .this out motion had suggested an immediate praotical inquiry, con-
-iiuoted· by the personnel of the a l a~ Board, into what the immediate fu-
~ re holds out,.1 think we might have supported him but I do not think We 
can support at this stage the formation of 0 committee with this enormous 
scope. Sir, I oppose the motion. 

JIr. A. O. Tumer (Government of India: Nominated Official): I shall con-
/fine my remarks to the question of the control of the legislature. First of all 
:there is the Standing Finance Committee for Railways. I may say that this 
'OOmmittee was appointed under the Resolution regarding the separation of' 
TailW&Y from general finances and that Resolution of course wall a Re/lolution 
-of this House and the Resolution itself laid down the duties of that committee. 
«'hey read 88 follows: 
. ·"The Railway Departmant. shall place the st.imate of railway expenditure before the 
Standing Finance Committee for Railways on some date prior to· 'Lhe date for the dUoD8lioD 
of the demand for grants for railways and shall, II far II pouible, instead of the eJ:penditare 
programme revenue show the expenditure under a depreciation fund created II per the new 
rulell for charge to capital and revenue." 

That was a fairly restricted scope; but I zpay say that in subsequent years 
~e Chairmen of that committee have extended the soope very oonsiderably 
.and now we place before the committee all proposals for the construction of 
Illew lines, all proposals of purohase of railway lines, of projeots of open line 
works the expenditure on whioh exoeeds 20 lakhs, the works, rolling stook 
and machinery programmes for the railways and all proposals for the creation 
Df permnntlnt gazetted posts on railways. In addition it hus been the gen-

'.era I rule for the Chairman to keep the Committee in touch informally with all 
.major problems of railway finances as they occur from time to time. I would 
!here like to COITeot a wrong impression whioh may have. been created this 
llDOrning by the Deputy President of the House when he said that old expendi-
:ture is not put before the Committee, and it is only items of new expenditure 
that are put before the Committee .. That Sir, 1 may say, is quite incorrect. The 
whole budget is put before it and disoussion on the budget grants is by no means 
limited to items of new expenditure. 

Now, I heard it voiced that as this Committee has to go into all the 
tmanifold items of the Budget and consider them in detail, they are not tPven 
.enough time to discuss these ~atter . In 1948-44 the Standing }i'inance 
'Committee met fourteen times during the year, and in the year 1944-45 they 
Imet eight times. If members of that Committee feel that they are not 
--getting sufficient time for disoussing these matters 1 should be perfectly willing 
· to have additional meetings at any time they wish to have them and allow the 
meetings to go on for any length of time they want. I have no desire to restrict 

•. the amount of disou88ion whioh the Standing Fiuance Committee can indulge 
:in. 

~ProJ. If. G. B.aDp (Guntur cum Nellore: Non-Muhammadan Rural): Do 
:they indulge in discussions or do they oarry on disoussions? 

Mr. A. O. Tumer: Whiohever term is preferred. Some people !ndulge in 
·disoussion and others carry On disoussion. So much for the Standing Finanoe 
· Committee. This House exeroises further control through its Public Aocounts 
Committee. As Members are aware, the Public Aooounts Committee scruti-

· .ruses the Appropriation a,ocounts every year and reports to the House to what 
· extent money voted by the Assembly has been spent within the scope of the 
_ .grant. nal1 ~ a very important and powerful way in which this House can 
~ont:rrol expenditure on railways is the voting of Demands for Grants. That, I 
think every one will agree, is 8 very potent manner of oontrol. It was lIuggest-
ed by my Honourable friend, Mr. Neogy, that insufficient time is being allowed 
for the generaldisoussion and for the vot.ing of Demands for Grants. Well, 
Sir, we are- now having as muoh time for this purpose as we have ever had, 

,namely, one day for the general discussion and four days for ~e Demands for 
· Grants. I have no doubt that if this HOUle feels that it wanta more time then 
~t e ~e Gow,emment will consider the mati;er and may be willing to inoreaae 
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the period allowed in future years. That is all I have to say on this subject 

Sri T., .. Bamalingam Ohettiar (Madras: Indian Commerce): Mr. President, 
.sir, I have been looking forward toa statement from the Honourable Member 
in charge as regards the pojcy he is going to adopt in the general scheme of 
planning and development about which we have been hearing so much. both in 
the press and on the platform. Well, Bir, there is not a word said about 
'any change of policy that they are going to adopt. The old policy with which 
they starteci, Ilamely to have lines connecting the ports for helping imports 
and exports and having strategic railways, when the East India Company 
oOeased to exist and the Imperial Government came into existence, is 
continuing. These are the two classes of cases for which the railways have 
been built snd worked. The development of the country as a whole found no 
place in their programme except where they e pe t~d very large profits probably 
as in the case of the Gangetic Plains. In other places the country's vast areas 
bave been utterly negJected. For instance, the southern portions of the country, 
the Madras Province and some portions of Bombay, have no sort vf railway 
eonnection whatever. Until recently there was only one line passing from 
Madras right up to Mtangalore. There were no connecting links on either !iide, 
6 distanc!e of three to four hundred miles comprised in the Province. That was 
the sort of thing that was going on. Well, Sir, We protested. 'We did our 
best. We made representations to the Government of India. They would not 
move. Then we undertook a novel procedure. We said that we would tax 
-ourselves by a cess on the land and would construct railways with the 'less or 
by getting money on the security of the cess. That was half-heartedly sanc-
tioned by the Government of Inaia in 1912-13. That was thirty years back. 
Even then there was this complaint that the Government of India I·ever cared 

for places in the interior and they never cared to develop areas which required 
development. From 1913 onwards we taxed ourselves in the Madras Province. 
We constructed certain railways. Altogether there were about three hundred 
miles constructed by the District Boards. But there comes the order from the 
Government of India "Stop all this construction. We do not want any more." 
We in the district of Coimbatore first started with a line from Podanur to 
Pollachi. We wanted to take up the other line to whioh reference was made 
by the Honourable Member for the Plantation Districts of the Europea.n 
Community the other day, namely, the Mysore-Satyamangalam railway. 
Everything was ready. The objection came from the M. & S. M. Railway. 
Because the S. 1. Railway was going to start it they objected on the score of 
short circuiting. For the last 25 to 30 years that scheme, ~  WaR adumbrat-
ed about the year 1920 or 1 2~, has been waiting sanction and being taken up. 
I tried to do something for this. I asked the Dewan of the Mysore State 
whether he would come to our help and construct the line up to the foot of the 
hill so that we could take the line from that point to Tiruppur which WB8 
expected to become a junction in tholie days. The pewan said that there were 
legal difficulties. He could not take it up. So, the whole thing haa hpen held 
up. What is the position now? I want to know whether the Government have 
been considering this and whether they are going to take up questions of deve-
lopment. They are talking so big about developments. They want land deve-
lopment. They want agricultural improvement. They want industrial 
improvement. They want electricity to be generated everywhere. How can nIl 
this be done and how can all this be utilised if We have not got the menns by 
which they can be reached? In the Telmessey Valley scheme which has been 
quotorl times without number by the Government of India in their communi-
cations, I find that one of the first proposals is to run a' railway right through. 
That is the way other countries consider as the means for development of their 
countries. But here in India we find nn utterly different tale. We have <Tot 
every railway going to a port. taking exports and bringing imports to mar ~et 
places. The other areas are left in the lurch. That has been the position. 
We hoped, Sir, when the Railway Board came into existence that they would 

D 



1368 LEGISLATIVE ASSEMBLY [22ND FEB. 194& 
[Sri T. A. Ramalillgam ChettiarJ 

pay more attention· to the requirements of the country. But. nothing of the 
Bort happened. They have been thinking more of the old theory of the returns. 
They said about 5 per cent. ought to be the return on the capital that is spent 
on each railway from the very start. They forgot for a moment that 1ihe railway 
is an agency for development and that if the country was developed they will 
get a better income as time goes on. 

There were also indirect benefits about which they never bothered 
themselves. Probably thaI; could be justified at a time when thekle railways 
were owned by private companies. Now that the Government of India has. 
taken over most of the big lines, it is up to the Government of India to 
consider not only this question ar t met all~ but Illso the real interests of the 
country and see how they can develop the country as a whole. how they Mil 
help industry and agriculture about which they are talking 80 much and how 
people clln really be helped. That is what they will have to consider. My 
complaint is that they have not done so. As I said, I expected two days b'l.ck 
an announcement from the Government Benches that they have changed their 
policy, that they were following the lead of countries like U.S.A. and that they 
were going to have railway communications wherever they think that develop-· 
ment was pOI!Isible or wherever they think they were going to develop the country 
themselves. Such a policy has not been announced here and I en~ re the 
Government for not considering this very important question which is much more 
important than several other questions which have been raised both in the 
Honourable.Member's speech the other d.ay and elsewhere. 

The other question is that the administration is run on very costly lines. If 
there was a Government which was responsible to the people, then such a costly 
administration would not have been possible. They will always be examining 
whether there is room for economy in any field. For instance, the question of 
making locomotives, wagons and other things has been referred to by the 
speakers already. There is another important question, for instance the ques-
+.ion of electrification of railways which will release a large quantity of good 
oal for other purposes. Mr. Ginwala, who was for some time the Chairman 
·f the Tariff Board has published a brochure in which he has examined the 
: .. hole question at great length. I do not know whether the Government has 
considered his proposal and have gone into the suggestions made by him and 
if so, what conclusions they have arrived at. He says, "we are now using high 
grade (',oal for locomotives which is unnecessary. Even as it is inferior coal 
will be enough". He goes further and says, if the trains are electrified flnd 
the coal is used for a thermal unit for generating electricity, there will be very 
muoh larger saving and we can use very much inferior coal, and the coal that 
is being wasted in several places,-and he mentions a Dumber of places where 
they are being wasted at the present moment--they can be utilised for the 
purpose of generating electricity and for the traction of the railways. Such 
questions never enter into the minds of t,he Railway Board. They thought that 
whenever anything was required, give an order either to America or England 
or to Australia. We are getting goods from all over and no attempt is made to 
manufacture what We oan manufacture in the country itself. 

There has been the other question about Indianisation of services. That, 
Sir, is not merely replacing one person by another. It means· a lot. 'rhe 
rop~an sits there with an outlook of his own, and as I said, he is looking at 

everything from an export and import point of view. He thinks which raUl 
will give e. greater impetus for export of a·rticles from a long dist·ance to a port 
and so on. He will argue with some show of plausibility that the agriculturist 
is thereby helped. But as a matter of fact his idea is not the agriculturist, 
but he has in mind the exporter at the other end. If Indians nre there, t,hit'! 
sort of outlook will cease. Besides, the European is always CORt.ly. There Ilre 
these two things. If we want any progress, either on the industrial side or on 
the traffic side of the railway, then the Indian can be depended upon to take 
the view that is advantageous to the public rather than that of either the 



• TUB BAlLWAY BUDGB'r--LlST OF DBMANDS 1369 
commercial interests or the profit making motive or looking to. the interests of 
3 exports and imports. So, Sir, for all these reasons, Indianisation that 
p. K. has been going on is anything but satisfactory. It has been referred 

to that at the present moment the· Railway Board consists of all outsiders and 
not a single Indian is there on it and many of the higher paid officers are also 
non-Indians. I believe among General Managers, only one is an Indian and all 
the other General Managers are Europeans. That is the sort of administration 
that is going on. Is it the way to help us to govern ourselves, to look after our 
OWll interests? What is all this talk of handing over the Government to our 
haudl; ? What is this talk of putting us in charge of our resources /;Ind helping 
\IS to go forward? Is ~ at since, I ask? These are matters which 
should be seriously considered. The proposal has been made for the 
appointment of an ad hoc committee to survey the whole administration of this 
Railway Department from the time probably the Railway Board was brought 
into existence. If that is done, probably it would be in a pol;ition to say what 
exactly it has not done. I see very little has been done by way of improve-
motiOll is drafted in very wide terms and the debate in consequence has rather 
Sir, I do not want to take up more of the time of the House. I support the 
cut motion of my Honourable friend Mr. Neogy. 

The Honourable Sir Edward Benthall: Sir, it is rather difficult in the time 
lit my disposal to deal with all the subjects that have been raised. The "ut 
motion is drafted in very wide terms and the debate in cosequence bas rather 
tended to be a general discussion. In replying, I shaH adhere as far as 
possible to the main points raised by the Mover. I would just like to make 
one or two brief remarks about the points raised by my Honourable friend 
Mr. Muhammad Nauman who spoke of the Muslim percentages, of priority 
for perishables and of catering. The last question of catering, will, as I have 
said, come up before the Central Advisory Council. The question of Muslim 
percentages comes up on a cut motion furt·her on in the course of these debate!!, 
and the question of priority of perishables is one which is the primary conoern 
of the War Transport Department. He made the point that the Government 
did not accept the findings of the House in the shape of recommendations of 
the Standing Finance Committee and the Central Advisory COIDICil, but that 
I do not think is really a very fair criticism. I think if an examination is mad~ 
it will be found that with very rare exceptions, we do accommodate ourselves to 
the views of these Committees. But the Government is responsible for 
eeeing through the policy and there are occasions when it feels it cannot accept 
the responsibilities of implementing something which those Committees 
reoommend. But I think it is not very often so. 

The last speaker referred to the unfriendly attitude of the· present 
administration to the development of undeveloped areas, in particular he 
referred to the ~ ore at aman alam line. I have not the t.ime togo into 
the question of particular lines, and that again will I think come up before 
the HOllse under cut motion No.6. But I would just like to say in that 
oonnection that we have developed what is really a new l)olicy in the last 
year or two, and that is to develop our railway programmes in lo~e consul-
tation with the provincial administrations,-in much closer consultation than 
in the past.-partly with the object of co-ordinating our railway development 
with road development and partly also because we feel that the people in the 
best position to judge what development of transport the province wants it> 
the provincial administration. We think that they are in a better posit.ion to 
judge than we, sitting up in Delhi. 

Now Sir, I would just like to say a few words, as I dill yesterday in 
. another place, on the subject of Indianisation. The Honourable Mover 

suggested that we paid too much attention to seniority, arising out ~  the 
report of Borne remarks that I made in another place yesterday. I pointed 
out then that the position that We find ourselves in today is a historical position. 
By that I mean that we inherit a pOllition which arose not in the reoent Tlast 
but as long ago as 20 or 80 years. I had ta~en out the pel'eeotage:oI European 
and Indian officers back to 1924, and in 1924 I find that out of 1888oft1oera 
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there were then 1510 Europe&lls,-in other words, 80 per cent. Aud ten years 
before that, for the same historical reasons, viz., that the railways in those 
days were mainly offioered by Europeans, he would probably find that in HH4, 
90 per oent. of the officers were Europealls. Many of those officers arA st.i.ll 
ou the railways; &lld naturally the officers of 1914 to 192;4 are llOW at the Qud 
of their service and therefore at the top of the tree. And it tberefore follows 
that when we have to look at the claims of different officers and the experience 
of the different officers, it is perfectly natural that 4/5th or 9/lOth of the 
officers at the top are in fact EUl'opeans, and we caullot Just rule them out 
without, doing injustice. But I can assure the House th'at no Indian ever 
~ eJ'  from lack of the fullest oODsideratioD. . 

I thUl!lt take e%ception to my Honourable friend Mr. Ram Narayan Singh 
aaying that we Europeans in the Railway Departmellt and the Hailway Board 
have not got the welfare of the country at heart. The Honoul'uble Member 
knows himself that we are only too ready !it any time to look into any com-
plaints; and in fact it was only yesterday that he was expl'essing his apprecia-
tion of our having looked into one of them. As regards railways in Bihilr there 
is, as he probably knows now, quite a substantial programme of railway deve-
lopm"lpt. which will meet most of his personal wishes. It is also most unfair 
to suggest that European officers On the railways have their eyes on nothing 
but, exports, as the last speaker suggested. Officers on the railways have their 
eyes on their job and try to do it to the best of their ability and render the best 
service they can to the railways and the country. 

Coming to the Railway Boal,} it is of cOl1rse a fact that at the present 
moment it is entirely European, but it is not quite fair to jlldge the position 
eXActly as it is today without looking to the past year, In the recent past we 
have had, for the first time in the history of the Indian railways, lUI Indilln 
Member for Engineering, and if he had not voluntarily retirp.d he would pro-
bably have been in the post still. That same officer held, for the first time in 
the history of the Indian railways, the post of Chief Commissioner during the 
oourse of the year. An Indian officer was acting as Member for Staff Rnd until 
fairly recently also the Financial Commissioner was an Indian and would ,till 
have been an Indian had that officer not elected to choose a post elsewhere in 
an Indian State. And during my regime also the post of Secretary of the 
Board has become Indianised. My Honourable friend Mr. Ram NaraY"'ll 
Singh said that Europeans getting these posts stick there like leeches. Well, 
three of the Members of the Board are not leeches; they will be going in the 
course of the year and Government will be able to make further selections. I 

- venture to suggest that in the years to come when the service which European 
officers have rendered to the Indian railwa;ys is reviewed calmly and in timt3s 
of passionate political excitement, it will be generally agreed that they have 
rendered good services to the country. They need have no hesitution, in my 
opinion, in feeling that they have rendered a good account of t,heir steward-
ship; Qnd when the time comes for them to 'go, 95 or 99 per cent, of them can 

. go with a very good conscienoe that they have done their best for this countr,V. 
Then, Sir, a suggestion was made ~' the Honourable Mover thut we adopt 

an anti-Indian rates policy and do not adopt whitt he Or somebody else called 
I} national rates policy. I must deal with this extremely quickly. I think the 
origin of this allegation lies in the special rates which were quoted many years 
ago when industrial conditions were not as well advanced 89 they are today, 
when only a relatively small part of India's requirements were manufactured 
in this country, In those days India's trade was oharactefisea by large mo e~ 
l1lf'nts of raw materials to the ports for export because they could not L.e made 

,up in this country and large imports of finished goods which at that stage could 
nnt be made in this country. But, Sir, tariffs have been Ildjusted to meet ~  

. ehanged conditioIi80f Indian industrilllisu'tion, and if there are speClal rates 
qllOted- for the ports. it is mainly because the ports are the chief distributing 

.. ~tre  of India and beoause· the/ports are also the chief manufacturing oentres 
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of India. And if Honourable Miembers will·care to look at the Acworth COll.-
rriittee's report of 1920-21 they will find that they e Je t el~ disposed of the 
charge that the Indian railways had adopted eo non-national policy. -They 
said: 
"Indian railways had in one reapec't at least refrained from to;.!Iowing &Ctepied rairway 

practice in other c,ountriea, which is to concede for export tra~  through a sea. port ~tea 
which are not avaIlabl1l to that sea port for local traffic and vIce verla. Bombay received 
from up-count.))' large quantities of raw cotton, part of which was worked up on the Ipot 
and part exported. Similarly Bombay diapoaed of to up-country towns la:t:ge quantitiei of 

---.Ql.tl.on cloth, pap.,.eiwhich was local manufacture and part imported. The raw cotton rata, 
to 1lombay port and to Bombay town are the same and 80 are the manufactureW cottop 11I'te1· 
upwal'ua. The same principle, we understand, is applied elsewhere in the case, for instance. 
~I the great Calcutta jute 'trade." . 

Special rates to the ports are still occasionally quoted, and I would instance 
the special low rate for the export of mansanese to Bombay, Calcutta, Vizl\-
gapatam, and for chrome ore from Baluchistan, because if they had not got 
those special rates they could not lompet~ in t ~ world's markets with 
manganf'A;le from other countries. 

As regards the development of industries I think it is generally known that. 
the railways frequentdy have quoted special rates, appreciably lower thHn Hlilt 
applicable from the ports, and in particular I can think of the, castl of sugar 
and of iron and steel at Tatanagar, the rates given for which materially assisted 
the early development of the steel industry in India .. The Honourable Member 
dwelt on the development of railway industries and both he and the Deputy 
President pressed that we should become self-supporting. I entirely agree; 
there is no difference of opinion there. I want to express my views on the 
manufacture .of locomotives and wagons, but I will not do so now because that 
questioll comes up 011 cut No.4, when we wiI! have an opport.l1nity of d ~: 

ing that fully. I will answer his point about finalising plalls 011 that occasion. 
But, Sir, I would like to point out the very big strides made in getting our 
stores from this country, a policy which has been accelerated as a result of 
the war. In the course of the war, we started indust.ries for making wheels, 
tyres and axles, vacuum brake cylinders and fire-box plotes. In addition to 
that there is a greatly increased activity in such nd ~tr e  HI; train lighting 
bulbs, train lighting belting, cotton canvus Hnd rubber hose, eotton and jute 
hessian substitutes for flax canvas, nails, split pins, r et~, .bolts and nuts. 
Imports of paints have been almost excluded for railway purpose". The railway 
worltshops have been following a rationalized policy to ensure that their output 
is used to the greatest general benefit of the railways and is eo-ordinated to 
the maximwn possible extent, and as a result of it India has become largely 
self-supporting in bolts and nuts. Other industries which have been started or 
developed as a result o·f railway help are electrode manufacture, grilldin,g 
wheels und abrasive manufacture, manufacture of high tensil'J f;tranded ,,'ires 
for raHway signalling purposes, the development of tool steels, the recondition. 
ing of non-ferrous metals and the rerolling of bars from arsenicnl copper SCl'8'p. 

In other words, it is the policy of the Board to do all they can to develop 
these industries, and that has been effectively shown by the fact that whereas 
the total purchase of stores of Indian manufacture or Indian origin just before. 
the war was 9 crores, it was 32! crores in 194!>, which nl10wing fol' the price 
rise probably means about 70 per cent. increase. -

Finully, J would like to come down to the mainsuggest:ioll lJI:ule by my 
Honourable friend. He said, and the Deputy President supportoo the sugges-
tion, that the time had come for a review of state management of railways and 
for that purpose the suggestion was made that 8 committee should be set. up. 
First of all, Sir, I should like to say that I hope that whatever committees are 
set up will have their eyes on tho future rat·her than be spending their time on 
pOBt-mortemB other than for the purpose of drawing lesso118 from the past. I 
do not thinl, the Administrat:on has very much to fear irol1. l,ost-lIIortptts on 
the whole, but it is obviously more profitable at this critical stage of develop-
ment that we should have our eyes on the future. III one wfly T ' ll~ .l r tl1'lt 
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it ~  e trem~l  t m~  t ~t we should consider this question 01 overhauling the 
:iet up of railways lD IndIa. In my Budget speech I said that during the !text ."ear it ~ ld be necessary for Government and the House-l daresay through 
Its comrruttees-to pay attention to such important matters as the revision of 
the Convention and also to such important matters as the question of rates and 
.fares which again is linked with the question of payments to staff. I consider 
that committees of the House will have to examine those questions and Tlro-
~& l  we could deal with many of those points in the way we have dealt with 
10 the past. 'If the Standing Finance Committee is not suitable for examining 
this question, we can revive the Convention Committee to go 'into the whole 
question of the Convention on which in turn depends the constitution !lnd func-
tions of the Standing Finance Committee and also I think the 'Central Advisory 
Council. 

We also have other problems in front of us, problems arising out of the llew 
constitution. I have had occasion, Sir, in the past at a meeting of the Indian 
Railway Conference Association to express surprise that India's leaderE; had not 
given more time to such problems as that of the future Federal Railway 
Authority. A number of questions arise out of that. In the Government of 
India Ad of 1935 it is set out that the Railways !Should ~ run Oll business 
principles and a certain constitution for running the railways is set out. 'fhe 
House will have to consider whether it wants the Ra.ilways to run on business 
principles or whether it wants to run on a.ny other principles. When I say the 
House, it is perhaps more a matter for the Constituent Assembly, but these 
questions will have to be thought out. Similarly, wben the constitutional 
question comes up thought will have to be given to the question of the re-
grouping of railways which in turn will depend upon the constitutional Rettle-
ment. And, Sir, [ am inclined to think that some committee is necessary in 
the near future as a sort of fact-finding committee on all these questions in 
order to have material ready for the Constituent Assembly. That is purElly a 
personal view. I, therefore, accept the principle of a committee, and I think 
it is not only desirable but inevitable that there should be such a committee. 

Then; Sir, comes the question of what sort of committee it should be. !\[y 
Honourable friend suggested that it should be a committee of the House with 
experts, . Again, what sort of experts? You want experts from America, or 
Ule United Kingdom, or Switzerland, or do you want Indian railwaymen? 

Sir )(ohammaci Yamin Xhan: Indian railwaymen. 
The lIoD.01Ir&ble Sir Edward Benthall: It il' a point for consideration and 

it is very difficult to settle these matters across the floor of the House. 
Obviously lor these heavy tasks which we envisage for the Committee, the 
Committee must be a wholetime body and it must clearly be also a very high-
powered body and it must contain high-powered representatives of commerce, 
industry and agriculture. 

1?rof. If. G. ltaDga: It shall not be u whole-time body. 
The Honourable SIl' Bdward Benthall: I suggest that these problems are of 

sueh dimensions and seriousness that nobody can do the work in a few odd 
meetings. You do really need a very high-powered body. But let me finish. 
I would a180 say that from the railway angle the timing of it hus to Le COIl-
sidel'l'rl. Thu railway administration at the moment is still recovering from the 
very severe strain of the war and is facing extremely serious problems of 
rehabilitation, reconstruction," staff problems, food problems and a thousand 
and one other things. If you are going to take your Railway Board off these 
administrative problems and put it on to planning for the future, it is going 
to add to the stress. I do not see how it can be done. That aspect must 
be considered. Finally, you come to the question whether a committee of 
this sort, apart from the Committees of the House shou!d be se.t up by this 
GovernlJlent or the new Government. The suggestion IS that It should be 
this Government. I think, my time being up, that this would be a suitable 



THE BAILWAY BUDGET-LIST OF DEMANDS 1373 
point to leave the matter. I accept my Honourable friend's suggestion in 
principle. I would like to consider further and discuss with him and other 
Honourable Members who are interested, how best to set about it and I 
-express the hope that in view of what I have said, and the serious attention 
I have undertaken to give to this problem, my Honourable friend will consider 
withdrawing his cut motion. 

Kr. It. O. lfeogy: Do I take i.t that the Honourable Member is prepared 
to accept my motion in the terms in which I have -worded it? 

The Honourable Sir Bdw&rd Bentbal1: I am sorry. The substantive part 
-of the motion is that the demand under the Railway Board be reduced by 
Rs. 100. That is a token of censure. Apart from that, I said the Railway 
Department would appoint a committee to look into these things but I cannot 
.accept a cut of even Rs. 100 because I cannot accept a cut on the Railw3Y 
Hoard. 

Shri Satya lfa.rayan Sinha: The question be now put. 
lIIr. Pn81dtllt: I was wondering whether the Honourable Member was 

-thinking of withdrawing. I do not see why a cut is considered necessarily a 
censure. It iF; only a method to have an opportunity of disf'US8Ulg a subject. 
;1 do not know what the convention of this House is. 

Sir Kohammad Yamin ltban: If it is a cut of a rupee, it is a token for 
·discussion. But if it is Rs. 100, then, in this House, it has b'een considered 
as a censure. 

1Ir. Prelident: It is not an economy cut. It depends on the convention 
-of the Hnuse. Personally, I do not think a cut necessarily means a censure. 
If there iF; no motion there is no occasion for a debate. So the cut really 
'means an occasion for debating a certain point. 

Dr. Sir Zta Uddin .Ahmad.;. There is a definite motion by Mr. Neogy. He 
,has the right to withdraw or press it to a. division. 

Ilr. Presldent: It is not a question of his right of withdrawal. 
The Honourable Sir Edward Bentball: It is up to the Honourable Member 

-either to be responsive and withdraw or press the motion. 
1Ir. It. O. Beogy: I Fhould liku to explain my position. My Honourable 

.friend made it quite clear that the object of the committee should be more to 
look to the future, and that is the sense in which he is prepared to accey. 
the suggestion of the appointment of a committee. But I made it quite clear 
that I wanted to find out how the State management system has fared under 
the existing administration. The two are fundamentally different issues, and 
therefore I do not think that I should be justified in withdrawing the cut 
motion. 

The Honourable Sir Edward Benthall: Well, our views differ on that. I 
think anyone who is going to decide on the statutory body of the future would 
naturally have to look into State management in the past. 

Mr. K. O. lfeogy: It may be a separate committee or the same committee. 
That is a different aspect of the matter. 

The Honourable Sir Bdward Benthall: I have accepted the idea of such a 
(lommittee in principle. I leaves it to my Honourable friend whether, he 
wishes to censure me or not. 

Mr. K. O. Beogy: If the Bcope of the committee to which my Honourable 
friend ngrees, is to include the examination of the past management of the 
railwny ndministration, then only am I prepared to withdraw it. . 

Dr. Sir Zia Uddin .Ahmad: You will spoil the future recommenda.tion if 
'You include the past and hand over both to one committee. 

The Honourable Sir Bdward ButhaU: I have agreed in principle to the 
-Committee but I do not know whether this Government or the new Govern-
ment should Bet it up. 
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Prof. If. G. BIDp.: Mainly a matter of no confidence I 
The BOILOUl'able Sir J:dWlld Benth&1l: You must look into the operation of. 

the management of the past in order to review the new set-up.. 
Mr. E. O. -1011: I think the issue shou!d be considered independently. 
Mr. Prllident: The question is: 
"That. the demand under the head 'Railway Board' be redllced 11, RI. 100." 
The motion was adopted. 

A'f'l'l'rUDE 0.' HAlLWAY BOARD ON STAFF MATTBBS BSPECIALL\" THOSE REL."TING ~ 
WAGES, ALLOWANCES, WOlUUNG HOURS, LEAVE ARRANGEKEN'rS ANI) ~ l' I  
OF ~ . . 

,. 81t. If. V. GadIU (Bombay Central Division: Non-Muhammadan Rurnl): 
ISlr, 1 move: . 

"That the demand under t.he head 'Railway Board' be redllCed by Ra. 100." 

The Honourable Transport Member, while replying to the general debate 
stated that. "if we agreed to the demand made by the All-India Railwaymen's 
Federation. we should require 57 crores per annum more to meet the scales 
of pay and another 21 crores to meet. the additional dearness al!owance which 
they asked for. Where is it to come from? I do not think that those demands 
were really serious and certa.inly if thej' had been in possession oi t.he figures 
as they are now, no responsible leader could have put them forward unless 
he was prepared to demand a substantial increase in rates and fares. If you 
are going to be generous to the railway staff, then the public have to pay for 
it either in the form of increased rate!; or increased fares." It was u cleu.r 
attempt on the part of the Railway Member to scare away the HOllse in 
rejecting the reasonab!e demands made on behalf of the railway workers. 
Apparently the cue has been taken up both by some Honourable Members in 
this House and the mercantile community outside. I regret to say, Sir, that 
in the press note published by the merchants of Bombay, there is not one-
word about the demands of labourers employed in the railway administration. 
The criticism is mainly directed against the administration with l\ view to· 
secure revision in the rate structure and reduction of rates. Here also one-
Honourable Member from the European Group also complained that the Wuge-
Bill was considerably huge and therefore ought to J,., reduced. I am not sur-
prised. Sir. that there has been n sort of joint front between t,he outside 
merchants and the party of shopkeepers here and the. Government. .But I 
want to show and, if possible. convince the House that the railway employees 
are not really getting' a square deal. It has been stated that the wage bill bas 
oonsiderably increused. Two persons in every thousand employed by the railwA.Y 
are gazetted officers and the percentage of wage bill which the gazetted o ~ lt'  
receive is 5 per cent.; 50 per cent. of the total employees are workers in the 
inferior staff but they get only 26 per cent. of the wage bill. . If we take into., 
consideration the lower subordinate service, it is 20 pel' cent. in strength but. 
gets 36 per cent. from the wage Lill. The strength of the Uppel' subordinate 
service is 0'9, but its share in the wuge bill is 8 per cent. The daily-rated la.bour 
i8 27 per cent. in strength but gets only 21 per cent. of the wage bill. If the 
bill has increased it is due to the fact that there is a top heavy administra-
tion. I do not want to suggest anything about its composition, how many are-
Europeans, how many are Anglo-Indians but the point remains that except for 
nine persons in every hundred, the payment made to the rest is not adequate-
nor consistent with the living wage standard. 

It bas been suggested by the Honourable Railway Member in his speech-
that it was not possible to say anything or do anything at. this stage, because 
the prices have not yet stabilised, that there is unoertainty of future price 
level, that. revision of scales of pay is an intricate problem. But all these 
considerations, it seems, have not occurred to many Provincial Governments, 
for many of these Provincial Governments have rflvised the scales of pAy of 
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iheir respective employees and particularly, of the Police Depa.rtment. If the 
Honourable Member had really tried hard to do justice, I am sure he would 
have found out some way. Nouody can accuse the Government of having ever 
been generous and few will agree that it has ever been just. But whether it 
is generosity or justice, the employees must get a living wage. If you say that 
if you concede all the demands, it means nearly an inorease of 70 crores. then 
the fundamental principle has got to be decided once for all: whether this 
administration is to be run on commercial lines or as a public utility service. 
If it is a public utility service, then it is the duty of this Government to see 
that its employees are well paid and according to the living wage standard. 

The JloDourable Sir Edward B8J1thall: I take it that the Honourable Member 
would accept that even a public utility undertaking, purely as such, would still 
havo to puy itf' way and that if t ~re ore. . . . . . 

Sjt. Jr. v. Gade11: If it is a public utility concern, the men must be paid 
adequately, whether it is a profitable concern or not. If I want to live, if I 
want food, I must have it at whatever cost. That is the point. My life is 
not a commercial thing. I want food and I must have it (,,ost what it may. 

The Honourable Sir Edward Benthall: Somebody has to pay for that und it 
will have to be given out of a rise in rates and fares. If you accept a rise in 
l'atea and fares, then it is easy. 

Sjt. Jr. V. G&dgiJ.: You wi!! see. Sir, that when the low-paid or inferior-
staff mBkes a df!mRnd for increase such considerations crop up. As regards 
gazetted officer!;, the average pay each gets is more than Rs. 1,0011. When these 
'new poor' were granted recently .171- per cent. dearness allowance no such-
onnsideration was raiRed I Now the average wage that the lowest paid man 
gets is Rs. 26'7. It is only in this country that the variation between the lowest 
und the highest grades is the greatef'lt in the world. In 1937 I had occasion 
to refer to this subject in the general discussion on the Budget and I had worked-
out figures then. The variation between the pay of the lowest paid and that 
of the highest paid Government employee at that time in the caRe of South 
Africa was 1 to 11, United Kingdom 1 to 32, India 1 to 133. You will see 
how top t~l  is the administration and how much ne ta l~ i& its }lay struc-
ture. My point is that the labourer, theemploY£oe in the Railway department 
must get a living wage. It is not difficult to ascertain that. The difficultieR 
that have been pointed out by the Honourable Member are difficulties which 
oan be solved if he has a will to solve them. 

In the report of the Textile Labour Enquiry Committee Bombay it has been 
loid down how to work out a living wage standard. It is not difficult for t,his 
Government to find out what is a living wage. It means' 'a sum sufficient 
for the normal and reasonable needs of the average employee living in the 
locality, where the work under consideration is done or is to be done". It 
must be sufficient to maiutaiu a well conducted employee of average health, 
8trength and competence and hill wife and a family of three children in a fair-
and average standard of comfort, having regard to the conditions of living: 
prevailing among employees in the calling in respect of which such basic wage 
is thud ItllJ lll'o\'ided that in fixillg such basic wage tIlt:? turnings of the· 
.:lhildren or wife of such employee shaH not be taken into consideration. 
Living wage standard is a generic cOl)<'ept and a genera! standard for Railways-
can be laid down. He himself has admitted that owing to the fact that now 
all the railways are state-owned uniformity is possib!e. In 1940 the living wage 
standard was considered by the Textile Enquiry Committee and it was put down-
at Hs. 52 in Bombay, Rs. 45 in Ahmedabad and about Hs. 42 in Sholapur. 
The unit taken was a family of man his wife and two children below 14. At 
that time the index was 112. :J.'oday that index of the cost of living of the· 
working class is somewhere about 249. It is not difficult for this Government 
with n huge staff, with a research burean, with a statistical department, com-
mercial intelligence department Rnd half a dozen other nepartments to find 
out exactly what would be the living wage, the minimum wage below which.· 
no man ought to get. If yO\1 refer to Railway Heports you will find that: the· 
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lowest man today gets only Rs. 45 including dearness allowance. The daily-
rated labourer, gets including dearness allowance, only Rs. 58. Working on 
,the data given by the Textile Enquiry Committee no man should get today less 
·than Rs. 73 to ensure fer him a living wage. Now in Ahmedabad an unskilled 
labourer gets today not less than Rs. 78 in the textile industry. Here in the 
Railway Department employees must starve! These railwaymen have been 
honest, faithful, loyal during the last six years of war and they have suffered 
.innumerable hardships; but gratitude is not a strong point with this government. 

The House will like to know what are the main grievances which have been 
;put before this government by the All-India Railwaymen's Federation. One 
is about retrenchment, the other is about revision of scales of pay and the third 
is about dearness allowance. 

Now, about retrenchment. The Honourable Member has said that: 
"Only 8,800 out of a total strength of 8,50,000 have had to be dischargod. The Railway 

Board have been in close touch with the All India Railwaymen's Federation in regard to 
'this question, although they have been unable to accept the claim that no railway eervant 
.. bould be diacharged, a claim wbicb it will be impoaible fer any government department 
-or any other buain.eaa concern employing large bodiea of men to accept." 

I do not accept this proposition. This very· government only R few c!.lYs ugo, 
while the food situation was under discussion, stated that it was the duty of 
thit! fovernment, or for that matter of any government, to feed l!Very t ~en 

with sufficient food of requisite quality. Now if you are to discharge that 
-duty, am I to undel'stand that you are goiogto keep men idle and feed them? 
Unemploymflnt ultimately is more costly to et~  than employment on howso-
ever smllll II scale it may be. If you accept it to be the primary duty of thi& 
:government to feed every mouth, then surely it will be stupid on your part 
to allow them to remain idle. The All-India Railwaymen's Federation has not 
.criticised the policy of the government in ao irresponsible manner. They have 
suggested ways and means whereby the present level of employment can be 
kept up; and not only this, but if your post-war plans are not a ruse but are 
to be a reality, then it thinks that many more hands will be required and 
:there will be no necessity for retrenchment. So, on the main grievance of 
t'etrenchment I do not agree with the ~no ra le Member's stand that the 
~o ernment cannot accept Federations claim. It may be that the government 
may not be able to find employment in this particular department, but it is 
the d ~  not merely the moral duty but, by the fact that they have accepted 
it £he othf'r d ~r as their legal duty to feed, it is their legal duty lI)eo to find 
.employment provided the man is wining to work. 

Now, as regards revision of scales of pay, it is stated by the Honourable 
Membp,r thai: 8 commission has been appointed and that it ~  a complicafed 
-question. I do not know when the commission will come into existence. when 
~ will record  evidence, when it will record its conclusions, and who knows 
·whether they will be accepted. As is usual, the commission's report may be 
'pigeon-holed in the secretariat. 

Last week the executive of the AU-India Railwaymen's Federation met here 
in Delhi and they have passed certain resolutions and they have decided to ta~e 
'ballot for a strike. This is a serious matter. If you want them to wait tIll 
-the report of the proposed commission comes" it is only up to you, if you are 
·convinced that what they get today is not sufficient to keep body and ~o l 
together, to recommend Ilomething immeilint.ely. People talk about corruptIon. 
"Undoubtedly there is corruption.· But there are branches in the railway ad-
mini!ltrntion where there is no scope for eorruption. The porter, the pointE'man, 
the !!'angsmen working in the interior-they are absolutely immuPe from bribl!ry. 
'Prom mornin,:r till e en n~ they hnve to work; they have their own familiee nnd 
1heir own children to lOOk after. From the very fact that they are away from 
-the citiell they cannot put forth their claim with sufficient strength. From the 
moment of their entrance and to the end that is their exit from the service. 
'thev hAve no compAonion hnt poverty, tht'! wretchedest poverly In the wot'1t1. 

v 
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With ua it is a matter of academic interest, but with them it is a daily 
tlxperience. They meet it all along their life, and if this House does not come 
to their resoue; 1 respectfully submit--and if they take a strong line of action 
they at any rate C8nzwt be morally blamed. Sir, I move. 

Ill. Presldent: Cut motion moved: 
"That the demand under the head Railway Board be reduced by Re. 100." 
'The Honour&ble Sir Edw&rd B611th&ll: May I just put a question to the 

Honourable Member? It is this: he said that the textile worker in Ahmedabad 
now gets a minimum wage of Rs. 88 ... 

Sit ••• V. Gadgil: Rs. 78. 
Th, Honoura.ble Sir Bdw&rd Benth&1l: Whatever it may be: but he will 

slso agree, I think, that the textile industry has put up its prices by 150 per 
cent. since the war started. 

Sit. N. V. G&dg1l: You have increased your passenger fares and other 
rates in the last five years and have put on a surcharge also. 

The Honourable Sir Bdw&rd Benthall:, I have increased the railway fare 
ouly by 8 per cent. and not by 150 per cent. If the Honourable Member and 
bill party consider that we should pay a minimum wage up to anything like 
the Ahmedabad worker's rate, he must concede that rates and fares must go 
up, not- by 8 but by 150 per cent. May I put a straight question to the 
Hc.nourable Member and his party. "How does he propose to meet the 
difference, or does the Honourable Member and his party funk facing the 
issue"? 

Some Honour&ble Members: Cut the top expenditure. 
Mr. S. Guruswami (Nominated: Non-Official): Hir, 1 rise to support the 

motion that has been moved by my Honourable friend, Mr. Gadgil. I have 
2l1ready on a different occasion spokell to this House and conveyed to them the 
primary demands on which there is universal unrest among the railwaymen to-
day. I do not propose to cover the same ground. I shall confine myself to 
the three important aspects which should receive tho attention of members of 
,this House ,and the members who are responsible for the present policy of the 
goverumeni. ' 

Let me first take the question of insecurity o~ I:lervice. It was stated by 
i':ertain members that there is an undertaking given by the government that 
reservation of posts for ex-servicemen should continue and it would be 
immoral to break ,that undertaking. " 

[At this stage Mr. Pr'~ l dent vacated the Chllir, which was then occupied 
by Mr. Deputy President (Sir Mohalllmad Yamin Khan)]. 

I am obliged to Sir Yamin Khan when he expressed the other day that 
he was against the policy of discharging any employee in railway service 
bBcAuse the government is unab!e to provide employment for the, ex-service-
lflen. I am also obliged to leaders of public opinion like Mahatma Gandhi 
who have unequivocally condemned this threat t.o the security of service of 
'70,000 railwaymen in thfl name of providing employment for ex-servicemen. 
Not only this, these men numbering 3,36,000 (these a.re the figures given by 
the Railway Board to the All-India Railwaymen's Federation as being the 
numbers of temporary men on the railways) are not eligible for the privileges 
to which the permanent staff are eligible. These men are,.liable to be dis-
o(!hnrged at short notice. The War Transport Member has been telling the 
HOllse that there is no serious problem of retrenchment. Nobody wants that 
there should be retrenchment. But in the same breath he indicated, thai; 
tbere would be a fall of 48 crores in the revenue. For every three rupees 
earned by the railways, one rupee goes to the wages bill of the rai'waymen. 
A fall of 48 crores must mean a reduction of the wages to the extent of 16 
<!rores of rupees" unless by some statistical jugglery in which the Honourable 
Member is an expert, he wants to avoid that situation. Let me tell you 
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that this undertaking to l'tlderVe 70 per cent. of the permanent posts was not 
an undertakmg given to the eX-liervicemen-it is an interdepartmental reso-
lution arrived at with a view to provide employment for the men who returned 
after war service. '.l'herefore there is no question of an obligation that they 
should discharge the men who are already in service and then they should 
ptovide employment for those who have returned from the front. What are 
the terms for the discharge that the Railway Board gives-12 days' pay for 
each yeul' oi service. Most disgraceful. Why cannot they giva at least free 
grain shop concessions until they get some fresh employment. Why do they 
not realise that they have responsibility as the greatest employer in thil 
country to see that there is no feeling of insecurity of service or that the men 
who become unemployed are provided with adequate relief. But this Gov-
ernment constituted as it is has no imagination. It cannot take that revolu-
ti')nary step. I shall not deal with this question any more except to say that 
you are unllecellsarily creating a feeling of insecurity of service by your 
present policy. Take the example of the South African Government. They 
have committed themselves to the policy that no ex-service man shall be 
dumped in in the place of men who are already in service. They have eom-
mitt-ed themselves to a policy by which the rate of demobilisation will be 
according to the rutc of actual vacancies in the industries. Till then -it is the 
duty of the War Department to provide employment and maintain them during 
unemployment. If the Wllr Department is unable to give them employment 
themselves, they have no business to dump their men, after the war is over, 
on other industries and ask the corresponding number of men in those indus-
tria!' to be relieved of service. 

Xext I shall deal with the question of wages. Sir Edward Benthall drew 
a lurid picture of what it would cost if the demand of the All-India Rail-
waymen's Federation was conceded. He calculated that 57 crores of rupees 
would be require(1 for wuges and another 21 crores of rupees 
for granting relief for dearness allowance. If we have erred, let me say 
that we have erred ill the difltinguished company of the ChiE'!f I.aboUl" Adviser 
of this Government who was then the President of the All-India Railwaymen's 
}'elleration and who formulated its demand at the Moghal Serai convention. 
W l" are prepared to examine every demand of ours with regard to its financial 
implications and to co!laborate with the administrations jf they really want 
our co-operation but they are not wanting it. He failed to mention that if 
Hlc abolition of the new scales of pay is conceded, according to the demands 
of t,he All-India Hailwa,.men's Federation, it would not cost more than 2 or 
8 crores of rupees and we are pledged on this thing-to abolish the new scales 
of pay. There are anomalous scales on the Bengal Assam Railway. In the 
Bengal Dooars Railway Section, the men who are already in service get 
inferior scales compared to the new entrants. There are different scales for 
tl,c same job. There is a large number of persons who are blocked on the 
sam(' pay for years. Daily I receive telegrams from different railways from 
men who have rendered. 25 years service and who are blocked on Rs. 60 
and the Honourable Member has no suggestion to make. 

The HOII.ourable Sir Edward Benu.au: I have a suggestion. I 'should 
hi,e to put to my Honourable friend t,he same question as I put to my friends 
on the oppoRite side. Does he agree to a corresponding rise in rates and 
£ar('s? 

Shr1 Srt Plakaaa: Ask them where they got their money for the war? 
Mr. S. Guruawaml: That is what I WI\S going to ask. Then there is the 

question of the tra.veUing porters who are given a consolidat-ed travelling allow-
a11C(, ofRs. 8 for penrl n~ 20 days out of headquarters and for contingent out 
of '(Jocket expenses. 

Dlwan Ohaman Lal1 (West Punjab: Non-Muhammadan): How much does 
the Honourable ~m er himself get? 
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1Ir. S. Gumawam1: He can get what he wants to get. I lun only worried 

about those for whom I speak, the lowest class of people' who are most 
neglected ill this country. Well, he was takmg about the financial 
impllcations. I shaH come to it later on but 1 ask hlDl ,what is 

h\!; attitude in regard to the recomPlendations made by his own technical 
tlxperts. The General Managers of the Railways said that these railwaymeu 
deserve 8 months' bonus. He could not concede that demand. The I.R.C.A. 
~'ll eren e said that a particular scale should be given to medical officers. He 

would not concede that demand. Certain General Managers said that the new 
scaJos of pay were anomalous und must go. He would not touch it with a 
pair of tongs. He would not even consider the first demand, that there should 
be abolition of new scales of puy. What we want is that the stundard!; 
aWdlied in the last 25 years should not be any more denied to the railwaymen 
and they sbould be given the option of choosing the best po: .. ~e sc;ule that 
hus been already recognised in the last 25 years. .. 

Sir, last year, the Government of India appointed a committee known us 
the Krishna Prasad Committee. 'I'hey came to the conclusion that at !ea"li 
Es. 60 would be required' for the lowest paid manual labourer or worker in 
tIlf' department to meet his miniIhum demands in the present cOllditions; 
Would he accept that recommendation of the Krishna Prasad CODlllJitiee:) 
NC'. The Labour Department of the Government of India suggested on the 
lines of the practice followed in regurd to the Workmen's Compensation Act 
thRt dearness allowance should be treated as part of wuges. Well, the cons-
ph'aoy of employers defeated that. The result is that today the workers lose 
by t,hat nearly It O1'ores in the shape of provident fund bonus and gratuity 
"hich would have otherwise accrued to them. 

Then in regard to dearness allowance, the other day he wanted to point out 
thul the men are getting lot of money as dearness allowance and that could 
nc.t be ignored. The practice on the railways is that a portion of the dearness 
allowance is given in kind and that would not enter into the relief of a 
worker if he dies or meets with an accident while on duty and in regard to 
wages that are given in cash, there is a new cash system there. Men under 
4,) get one rate and men above 40 get another rate. This practice was not 
prevalent on the railways when the dearness allowance was introduced. The 
Postal Department virtually abolished this practice by giving in the shape of 
cRsh allowance and good conduct pay an amount of relief which is equal for 
all grades of staff. -

'I'hen there is the zonal distinction. A Provincial Government abolished 
tbe zonal distinction in regard to dearness .al!owance but the :Railway will not 
do it. It did not have the courage to consider. such a demand. He raised 
the question about the financial implications. He did not raise the 
question when he gave away 200 crores of rupees in all these years to the 
general revenues, contrary to the findings of the Wedgwood Committee which 
f'Ri} that the railway surpluses should not go to the general revenues. The 
Wedgwood Committee said that, a reSArve fund of 50 crores and about 
ao ('rc.res depreciation fund is all that is necessary. Now he has accumulated 
I~O crores. He is a very good business man, good at window dressing. He 
\'on give a gloomy picture if he wants. 

:Mr. Deputy Prealdent: The Honourable Member has two minutes more. 
Kr. S. Guruswaml: The position in regard to the demands that we han' 

p,&de is that we are not so arbitrary as to say-:..neck or nothing. We ar~ 
p!,ppared for modifications if an impartial adjudication is Brrived at. If the': 
go into the statistics that we produce and into the statistics that will be 
prepared by the Railway Board and if these are placed hefor<l thot adjudica-
tion authority we shall abide by the findings of that body. The position ~ 
that the present machinery for settlement of disputes on the rflilways is ver,V 
unsatisfactorv. The Whitlev Commission recommended that. there should be 
a joint standing machinery.· If that had been in existence there would not hI' 
the threat to industrial peace that exists today; there would not be the 
present 1n at tor~' conditions where the Labour. em~er is intimiilRted by 
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the towering personality of Sir Edward Benthall. The Labour Member lit 
following ·the attitude of that Laputan pbHosopher who did not know whether 
the water in the jug supported the jug or. the jug supported the water inside. 
He is still considering whether there is a justiciable issue or not. It is.1& 
most absurd and reactionary attitude that the Labour Department takes In 
this matter. But under the Tmde Disputes Aot if there are any differences 
and any disputes between the employer and the employed and if there is a 
joint application we do not require the favour of the Labour Departme?t to 
bring into existence a court of inquiry. May I appeal to the RaIlway 
Member that he should join with us in an application and refer to an impar-
tial court of inquiry all the points that are in dispute? Within 15 minutes I 
cannot give him figures which will show how he can find the r~ en e fot" 
meeting our grievances. 

Finally, Sir, I have one thing to say Bnd that is this. In 1938 I was 
invited by the Mexican Government for the purpose of seeing for myself how 
the management of the railways was conducted in Mexico. I accepted that 
iilvitation and went there;' and I found that when the employers said that the 
workers irresponsible and unreasonable and that any concession to their 
demands would fall on the poor consumers, President Cardenas made this 
offer to the Mexican Railwaymen's Federation, .• Will you run the railways?" 
They accepted the challenge, they reduced the rates and fares, they increased 
the wages bill and the administration was extremely satisfactory under the 
control of the workers. I will make this offer to the Railway Member. If 
with all his business acumen he cannot meet the demands of the railwaymell, 
let him hand over the administration to the workers. They will run th& 
railways much better, to the satisfaction of the people of this country who are 
the owners of the railways, to the satisfaction of the consumers and to the 
satisfaction of the workers on .the railways. 

The Honourable Sir Bdward Benthall:. Sir, can the Honourable Member be 
given one minute more to answer my question? 

.An JIoDo1U'&ble Member: What is the question? 
Mr. S. GU1'1I8W&ml: I am prepared to answer the question if the Honour-

able Member accepts adjudication. Fifteen minutes are not enough to find 
out 78 crores. 
".' The Honourable Sir :ldward Benthall: I thought the Honourable Member 

was going to answer it 
Dr. Sir Zia Uddin Ahmad: Sir, two issues have been raised on this motion, 

lJame~ , retrenchment and wages. I will raise a third issue, namely, tenure of 
ser.ice. 

With regard to retrenchment there is already a Bill before the HOllse 
proposing rf'ductioll of working hours per week. If t.hat Bill becomes law Rlld 
the numbar of working hours are reduced. not. one single person will he 
retranchwl and the problem will be automatically solved. 

As regards wages my Honoumble friend t.he Railway Member thinks that an 
increase of wages will also mean an increase of rates and fares. I take a 
different view, and that. is that when the wages were fixed in terms of rupees 
t.hey er,~ guaranted certain 'Comforts. Now the purchasing power of the rupee 
is red e~l and ten rupees do not. bring in thE' same comforts in the way of food 
and clothmg as when the wages were fixed. So my Honourable friend the Rail-
way Member should apPloach his colleagues the Commerce Member and 
Finance Members and others to lower the price level and fix the purchasing 
rupee, in which case thE! problem about wages will disappear. 

I now come to the importanti issue of tenure of service. On the 24th 
Februrary, 1984. I raised the question of appeals which, I sai:1. was most 
de e t ~. A person files an appeal to the Divisional Superintendent who just 
sends it back to thfJ clerk on whose report the discharge or dismissal took place. 
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anu thea he giveoJ an order. When it goes to the <Jelleral Manager he nevor 
reads ~ e appeal; that has been proved on the floor of this House aud was. 
admitted Q,y Oile of the predecessors of the Honourable Member. It is ~n .. 
back ·to the DivisIOnal Superintendent, again sent back to the' clerk, and then a. 
note is written that agent has no reason to interfere. It comes to .the poor wan 
without anyone having even read the appeal. When the thing comes to th& 
Railway Board the same thing happens and even when It goes to the Vicer:>y 
the appeal comes back to the same clerk and he gets the same reply. So it 
is really decided by one man who is a clerk in the Divisional Superinten-
dent's office. III that debate Oil the 24th February, 1934, the la~ Sir Renry. 
Gid.n\·y toolc part and this is what he said: . 

"My Honourable friend Dr. Ziauddin hal immortalised here the ubiquitous clerk in the-
railway office. Thi. is a daily occurrence. The opportunity of a subordinate to appeal then. 
becomea an absolute farce." 

It was suggl'ste.l III thHt debate that u person with a judicinl mind should be 
appointed who should be attached to the office of the Agent Il,ld the Hallway 
Hoard to attend to these appeals. I made this suggestion l~ ye:lrs ugo but 
I1othim; hIlS yet bt'ell done. Six years later this question was again raised in 
the House and I mtlutioned a number of cases in which 0. very curious punish-
ment has been awarded. One cuse I mentioned was of a man who had joined 
service as Ahmad Husain and after 20 years he was told that his real name was 
Hus'lill Ahmad, anu so he bad been guilty of false personification and was dis.. 
missed. Sir AllClrew Clow was at that time Railway Member; I told him th'lt. 
when h·, joined service as Joint Magistrate of Aligarh he was called Kallll 
Sabcl'J and aftar that long service he had become Sir Andrew Clow. So accord-
n~ to t!1:" dictum he also should be dismissed. But this is the kind of justiC& 

done. I appeal to the Honourable Member to look into this and request that he 
should appoint a person with a judicial mind who should be attached to th& 
Railway Board anci to the office of the General Manager, to listen to the 
appeals of the Railwav Staff. The other thing is that appellant authority should 
not b3 attached to the Railway Department but to the Labour Department 
because the mun dealing wit,h appeals should not be looking forward to any 
promoti "1 in his own department. n is very important. In other oountries 
great stress is laid on these appeals, and for the benefit of Honourable Memberil 
1 will quote the system prevailing in the South African Railways. Here h& 
Rays, in the system of appeals in South African railways, they hav& 
established a. Board of Appeal consisting of ten Members, a Police Magistrate'· 
appoint3d by the Governor in Council is the Chairman, four representatives 
of the emplo,vees l'epl'esenting four Divisions of the State, and five Officers, 
namely, the Chief Mechanical Engineer, the General Traffic Superintendents. 
of t r~  Divisions and the Engineer in charge of maintenance, signal and light. 
The Police magistrate, an officer not of relevant branch, and a nominee of t'm-
ployces of the same branch to form the quorum. 

What I have described just now is quite different from the casual system 
of listening to aI>peals. Not a single individunl ever reads the appeal of the 
unfortunate person who has been punished simply on the report of a clerk. 'rhls. 
is 0. thing which r~ re  careful consideration. I again point out to the Honour-
able Member that this matter has been waiting for the last 12 years and we 
have had debates in this House several times and nothing happened. I think 
that- this question ought to be taken up by the Labour Department, becanse theJ 
have a Labour Welfare Officer. So I suggest that the hearing ~ppeal  ought 
to La trl'r sferred from the Railway Departmellt to anot.her Depilrtment- of the 
Governmerot; of IndiR, preferably the I,abour Department. They should appoint 
ppr on~ with judicial experience to listen to these appeals, RS was suggested' 
by the House 12 years ago. Or, they should follow the example spt by South 
Africlln Government and appoint n t;peeial Tribunal of which the President 
should bf: !\ semi polioe officer and the Tribunal should contain representative!! ot 
railway emplo ee~ as well. If this sysliem of hearing appeals is introduced, tlJen 
surely thero:! will be better security of ten?le in services which does not ~ . t 
among officials at present. I do not want to lay great stress, but I must pomt,; 
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Qut to my Honourable friend representing the Labour ,l4'ederation that his 
Federation gave very httle assistanoe ill the matter of apl'enls when 
speaial case" went to them. It was for this reason that 
the MUSlin employees were forced to have their UWlI 
I\1ualiJu Hailwaf employee!! Association. We repeatedly brought the .;.:ases of 
~e e per801l1t whf) were ill treated ,under the system of appeals, but they paid 
uo attention wJlIltSOtlVer. It is one of the grievances I have against the aIr India 
Railw.iY Employees ]'ederation, because they really took up the cause of only 
une class of people about appeals. 'l'hey did not take up the oause of .>ther 
classes of peopltl. Ii my Honourable friend is anxious about these thing .. , he 
m,l,}' read my speeco which was delivered in the Legislative Assembly when I 
recittld .1 llumber of cases of this kind, Q good many of them were also quoted by 
Mr. DeSouza in his report. Probab.y the Honourable Member Illight look up those 
cases as well. We should have security of tenure for theBe railway employees, 
to whatever nt on~tl t  they may belong, they should be convinoed that so long 
as the.), disoharge their duties satisfactorily, their services will be secure and 
~e  witI not be hal'&.ssed or dismissed simply on the whims of an officer who 
did not like the subordinates for one reason or another and punish them becIJ.use ' 
they had not beE'n obedient to him in private life or something of that kind. 
Sir all the three points raised in the Cut Motion are important. There ought 
to be no reLrencilment and I om sure there will be no retl'ollchment because we 
will hav.l new w(Jrks and also the hours of work will be diminished. Ou the 
-questioll of rates and fares, I suggest we should lower the price level and we 
shou:d make the rupee have the same purchasing power which it had when the 
aoales of salaries were fixed. On the system of appeals, I have already said 
-you should adopt u better system. 

SaMar SamplU'&D Singh (West Punjab: Sikh): Sir, I have full sympathy 
with t ~ HOllouruble the mover of the motion, but he seems to be taking only 
two farties into oOlJsideration, that is the Government and the railway em-
ployee... I think there is e. third party to this question, and that is the public, 
the passenger.;; and th6 masses for whose benefit the railways are 'being rUlL. 
If the general oLndition of the peope in this country, is kept in view, we wouirl 
noli talk about laising the pay and increasing the expenses when we know tb$t 
the person who has to pay has muoh less income than the person whom the 
raih ay employs. We are too much in the habit of measuring everything with 
jibe standard of wages by which we pay to the Englishmall in this oountry. 
'Whenever we think of any Government employee we try to measure his wagtlS 
by the standard of the emoluments by which we pay to the Europeans in this 
country. We do 1I0t consider what is the income of an average man of our 
eounky wh·) pays liS who pays the railwuy employees and who is responsible 
for meeti'Jg all clI.penses incurred in connection with this top heavy administra-
tion. When we cfllllpare the inoome of the railway emp oyees with that of the 
,peailRl1t in this country, I think we would feel that we are not perhnps quite 
right to demand sueb high salaries for our railway employees. I have full 
sympathy with this principle that it is the duty of the Government to see that 
everybod,}' gets enough wages at least to keep his body alld soul together.. That 
is the utmost we oan expect in this country of poor people. But that doos not 
llIean that we should not provide at least the same comfort for the paymaster. 
Considering the cOlldition of the people of the country we can not allow 
11igh saillricl> to the railway men. 

Next is the question of.employing ex-service men in the Rllilwav del'llltment. 
I quite agree '.hl\t it is the right of everybody that he should get enough wl)t"k 
for his liYing. But this principle should not app~  only to railway employees, 
it should' npl,ly to all-ex-service men as well. If you are ~o n ' to turn out 
thousands and millions of people from the anny and from various ~t er Depart.-
ments ('oimecterl with tho War, Ul('n it, is the dut.y of Government to employ all 
t e ~ people a8 well whom they are gobg to demob. On ~  point, I am not 
o n~ to gainsay what has been said by others. I would certainly add that 

when you are thinking of these railway employees, you should also think of 
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~o e millions of r-eQple, who, as you o ~ to admit, have joined the 'army and 
other services because they were starving here. They joined the army for 
making their living and now on being demobbed they should be giveu' 
opportunities and occasions to nJake their living.' I fully· agree with my 
Honourable frieIlI] Dr. Sir Ziauddin .Ahmad that officers not only in the Railway' 
but also in most of the other Government departments have developed tLc 
habit of not going deep into the cases of appeals, I would even say t.hey & 
!lot give even proper thought to appeals from subordinates which come e r~ 

them. Sometimes they pass most ridiculous orders on such appeals. 
When one reads their orders, one feels that perha.ps they 
dirt not even go through the files. Perhaps they have to do too much work, 
hilt b is a fact th!l.t the appellate authorities rarely go carefully ~ ro lr 

the files-as their predecet!sors did and consequently rarely justice is done to 
the petitioners. I think under these circuIDstances either there should be 
separate tribunals for hearing these appeals or I think it would be better if the 
appeals relating to one Department are looked into by: a.nother which is likely. 
to know and understand the working of the former' Department. So far as. 
the Cut Motion is concerned I generally agree with the principle and I would 
support it, but it should not be taken in the sense as some Members of t ~  

House seem to take it. 

IIr, KagendnDathKukbopadhyay (Calcutta Suburbs: Non-Mubammadan 
Urban)' I rise to support the Cut Motion moved by my honourable friend Mr. 
Gadgil. This budget has been called a victory budget. But I would call it a 
mechaniclil budget because it has taken no notice of the human element in it. 
Do the Railways merely consist of so many engines and trains? Al'e the 
employees also to be considered to be machines? That the employees are men, 
that they have cravings and that they have higher aspirations in life have not 
been taken into consideration. My submission is this. It is vel'y reh'eshing; 
to hear t ~t t ~ railways have delivered the goods. It is equally refl'esilino to· 
hcar tha;, 85 millions of llassengers have been carried by the railways every-
month. It i'1 also heartening to be told that profit has accrued to the exteni 
of Rs. 22i'l crores this year. But when you are to pay these men who have workecl 
dc,y and night, day in and day out, without any re ~ and brought about this suo-
oess, when the question of remunerating them comes up, you complain "Where· 
ill the money to come from?" That is very funny indeed. I do not like to refer 
to the Lee CCr.1D'Jission which awarded crores of rupees to the superior officers. 
in all branches of the service. I do not object to the payment of dearness 
allowance to the officers who are drawing over thousand rupees pay. I simply 
say Oll~' of the 225 crores of rupees why do you not put aside fifty crores fo, 
these hum:m maclfines?" Now, the days are fast changing. We are going to 
attain freedom. 'And these human machines may someday become an asset to 
the Railway Board. Don't you see how the times are changing? Here we 
have a Governor who has been a porter. From the rank of a railwayman he rose 
to the position of President of the Union and now he has occupied the gadi of 
the Governor of Bengal. So, if the best brains in the Railway Department are-
encouraged and if proper facilities are given to them, some people will ~ome

forward and be able to sit by the side of the Members of the Railway Board ana'. 
will occupy positions by the side of the Honourable Member. Instead of en-
COlll'Bglng these men, you say this victory budget means that 8,800 persons are 
to be discharged. What is their offence? They have worked for the success of 
the railways and they thought as a reward of their labour that they will have-
permanent appointments. But these temporary hrmds are to he discharged. 
This is funny indeed. After their SVenuous labour, after their bona fi4e attempii' 
to make it a success, they are now to be discharged. This ought Doti to be. 
Not a .single railway man should be discharged. That is my humble submission. 
If you want to oreaf.e a tradition thal will remain for ever, even when India il 
me a tradition thaf will be followed, U, i. your duty to follow it now. I 
.implv submit thRt the mamooli siiaf.ement, the stereotyped method of layinlr 
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that a Uan:.mission will be en.pged to reyiBe the scales of pay I is cerlain w put, 
it oft. That is UQl ~oo ra n . 1 thiuk the .ol~ bqet ~ be reC8ltt ,.u.d 
& sufticient IUDQUIlt sliould be pw:vided 1M giving proper reWUWlr.tidn to the-
employees-the86 la80urers who have made i1l a success. If you do 1Jbat, then. 
you will have the aearty blessings of all people of India and of God. If JIOu. 
fail to do t a~. then you are damned for: enr. So I ask· the Honourable Mem-· 
ber to reconsider the present situation. The times have cJa,wgecl awl these young. 
meu who huve givell thaD: best to the service of the railway . ibpuld be en-
oou.·uged ulld their better ba;ains shou,d, be developed. Fuller opportnInities. 
should be given for their education and training. They are men. They have· 
their am l t~  and their children. They have to look after them. Please 
t tlre o~'e considbr them as lwman beinga aDd give them human facilities to· 
rise. Tliat is Qly humble submission. With these remarlls I support the-' 
Cut Motion. 

Ill. ~ •. ...., (Nominated Non-Official): I rise to support this· 
motion although I do. not propose, like the previous speaker, to attempt to. 
dama the Honourable the W'ar Transport Member. 

Mr. a"Db leldlar SlDy.l (Presidency Division: Non-Muhammadan 
Hural) ~ Why no~  

JIr. :rrUlk It. Anthoay: He may deserve it, but I do not propose to-
do it as in attempting to do so I will have to Ulvoke the services-
of (\ bishop in order to make it effective. With regard to my honourable-
friend, the mover of this motion who has also interrupted me with. 
the question "Why not?"-I am glad he has not pursued a communal hate-
I may tell him that I am as much interested in the inferior servant 
as he 'is. Do not for a moment allow yourself to labour under a fallacy 
that the Anglo-Indian is in receipt of munificient scales of pay. There are mallY 
scores of Anglo-Indians who are getting twelve rupees a month as a basic wage. 
'l'hr,t i<; all they an' getting today-six annas II day. I want you to diBabut13 
your mind of this fallacy, that because a person is an Anglo-Indian an Anglo-
Indian he automatically is in receipt of a good pay. I. hm glad therefore that 
thF movtlr did not persue any communal issue, although he made an oblique-
reference ,to it. .  '  . 
. Sir, 1 do not Jl'ant to elaborate on this question of wages because I have a 
sepSTate Cut Motion on which I hope to speak' a.t some length. In that Cut 
~ on I have asked for a sixty rupee wage to all employees who are in the 

lower cadre of ruilway service. But I would ask here, as all the railways have 
cotne under State management, t·hat a uniform wl\ge . scale should be introducecl 
for all the railways in the lower cadres. These sC,ales and emoluments vary from 
ra l~ l  to railway. It is high time, now that there is the same administration, 
that fot' me,1 with the same qualifications doing the same work you should pay 
thi> ' am,~ uniform scale of emoluments. 

,,My hCllourablu friend in his Cut Motion referred to the question of working 
hOUl'!'; but I have not noticed any comments from the speakers. Before I come 
to .that I might make some answer to my honourable friend to my left who 
rather cub acroPB the requests on behalf of railway labour. I agree with htm 
en~ rel  that-this country is abjectly poor, that the man in the street ~ abjectly 
poor, but ma,v I suggest tIJ him that labour in this o n~ , when it mahes a 
request for bettor emoluments for the railway worker, is acting as a pear ~ad 

for the general advancement and uplih of. the poor man in this country? I alB 
Rsking for the uplift of the railway wQrker, but thereby we are not proposing 
to put au inoubus on the peesants in whom my friend' is verll wannly, interested. 
These illcreas9d. emoluments need not be madenau..hle aft a result of increased' 
burdens on the peasant. My friend Mr .. GUl"Uswsm.i has told .us that if this 
mat;ter.is referred to adjudicai;i.OID he wiUtell tbe' Hooourable the· War Trans-
pot:t MeJDber ltQ~  to secure .the. 78,.,CJ:ONS .. oi rupeu·whlcq will be i.nvolv.ed in-
giv;ng ~~~ lower cSQrl of ra l :m~  II> de ent.l nn ~ '.' ". 

'I'! • '! 
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.As I sa.id, nobody has commented on this question of working hours. I have 

~ra Bed this matter for the last four years and quite frankly I have got really 
:mracl of it; this is a matt.er on which I cannot evoke the simmering of any 

. .response from tho Honourable the War Transport Member. For years I a ~ 

. complained of these unduly, inordinately long hours of work. I do not know 
why even a rflquest of this sort, a very modest request, my H6nourable frlenq' 

.:figuratively and sometimes literally turns his back on. 
8l1l1 81'1 Pr&kua: He works very hard himself. 
lIr. 1"r&Dk It. Ant.hony: Not anything like the Fireman or the Driver who in 

scores of cases known to me have been required to work-I am prepared to 
. give you figures authenticated by log books-for 20, 25, 30, 32 hours con-
tinuously. My Honourable friend, on my left was talking of a 42 hour and 50 
hour week I can produce cases where men have been made to work 82 hours 
continuously, where men have been made to worl{ 16 hours continuously in the 
summer months, on the foot plat&-the most heartbreaking job-and when 
they where physically incapable of standing :the strain any more and Bsked tp 
be relieved, they were summarily removed from service. I know one case per-
sonally: A man was removed merely because after having worked for 16 hours 
continuousiy and when it was physically impossible for him to do any more 
work, he a ~ed to be relieved, and inskqd of doing that he was summarily 
removed. from service, after having put in .'0 years of service. That is the most 
unfortunate part of the whole thing . . . 

The Honourable Sir Edward Bent.h&ll: Th're is a little more in it than 
that, as the HOJl(Jurable Member knows. There were other considerations. 

Kr. 1"r&Dk It. Ant.hony: I will come to that later. But I may teU the 
Honourable the War 'fransport Member that even now on the B. N. Railway if 
you will get hold of the log books in certain areas you will find that men are 
being made to work for 20 and 22 hours. I would ask him to put a stop to this. 

On the question of leave, which is another item which occurs in this motion, 
I have beel! informed thlit it is a considerable source of resentment t a~ dis-
crimination prevails very strongly in the matter of leave privileges; tha1i people 
who take leave overseas are allowed to take a certain period of leave on full pay, 
while people doing the same work if they ~ t to take leave in this country 
can only take half the period on full payor the full period on half pay. This I 
submit is a discriminatory condition which is very much resented by the men, 
and guite rightly so. 

Finally. I come to this e ~on of the security of staff. And here I would 
endorse completely the views expressed by my Honourable friend, Dr. Sir 
Ziauddin Ahmad. This is a. matter also which I have raised in season and oul 
of seasou. but so far without any successful results. I do not know whether 
Members of this House appreciate the fact that of all the Governmenj er ~ ea 
this is the one service which insists on perpetuating a system of insecurity of 
service which is nothing less than a relic from the dark ages. The railwayma.n 
today has absolutely no security of service. He enters wto what is euphemisti-
calls called a contract, but is entirely an unilateral arrangement. The railway 

. can get rid of him, give a notice without assigning any reason. This does 
not obtain in any other Government department. There is a provision of 

. removal from service as distinct from dismissal. Any railwayman who hat 
'put in even 25 years of service, because his appearanc&-the colour of his hair 
or the colour of his eyes-does not commend itself to his boss can be removed 

"from service. This is a matter of which I have personal knowledge and which 
.1 would say even the Honourable the War ~an por  Member does not possess. 

"1"heJloDouable 8tr Bdwlftl 'BeII&bIll: Has the Honourable Member ever 
"COme acrolls a case where some of these railwe.ymen have been removed from 
·'.service·because of the colour of their eyes or of their 'hair. . . 

Kl. JIrak 'K • .Ant:ImaJ: Ido not expect any railway.oiftMl' of however low 
.C1egree of infelligence flo tlut down on paper that he is removing a man beoause 
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.be Jo~  Dot like the o~o r of his hail'. But they l'eU10Ve hiw for these lllOtives 
without a n~ any redson. You have this provision Which gives the l'ailw&l 
.authority absolute power which is abused over and over again, A man commits 
himself nd~l' the rules .. }:ou can dismiss him provided you substantiu.te the 
.charge but you wunt give him the opportunity of explaining his position. It 

• Js u mOll tl'O~lI  plO"ision. It is one of the provisions whICh has led to a consider-
4a ble feeling of jllsecurity on the l·ai!ways. 

My· H0l1ou1'a1.l1e friend said when 1 l'eforred to the cuse of u mlUl having 
beel.! 1'enw .""J Lor refusing to work ~ ter ~en hours of continuous work, that 
thert: werl:l ot ~r considerations. The other considerations were these: Y;m 
have another prpvision on the Hailways-a man can be removed from 
servict'l for alleged repeated minor offences. Take this phra.ss,into consideration: 
repeate,l minor offences. What Government servant in the course of twenty 
:years of service has not fallen from grac<: and has been fined two rupoes or 
three rupees, hui 011 the railways in pursuance of your old-fushioned, arbitrary, 
hlgh-ha.,nded policy you will get hold of a man whom you don't like, you will 
Take up his official past, his record of twenty-five years service, and you will 
find out hero and there that he has been fined five rupeos for dropping a lead plug 
or two rupeed fOl' running late and you will remove him from service. This 
is not doue ill lilly other department of the Government. These are obvious 
injustices which 1 have repeatedly asked you !o remove. How will your 
(>fiiciency suffer if you merely bring the provisions governing conduct, governing 
enquiries, gcverning dismissal into line with the proviaiona 
,obtaining in thfl other Government services. That is all I am asking you. 
As my Honourable friend, Sir Zia Uddin Ahmed, has pointed out, your pro-
visions with regard to enquiries and I).ppeals are obsolete, they are more than 
that-they are farcical. In a Court of law if a man is convicted, he can e~ 
.copieo of the evidence on which he is convicted. You ar e ee~ jI. man as a 
result of an enquiry and you deoide to dismiss him. When that man in order to 
put in his appeal asks for copies of the evidence which haa been led against 
him, you say that no copies can be given. The comn:,'mest felon in this countrY. 
~ ' he has been convicted has the absolute r ~ t.o get copies of the evidence 
on whbil he has been convicted. But you refuse to supply that evidence. 
With what result? He puts in an appeal without knowing what evidence haa 
been considered against him. And as my Honourable friend Dr. Sir Zia Uddin 
Ahmed pointed o ~ the process of appeal is the most farcical of all the 
t ro e e~, It hus to go through the authority that has convicted the man, and 
the Rppel\ate authority usually never reads it. 1£ a man is convicted on the 
milway, in cent per cent cases-I will give you a con('ession,-in 99·9 per cent 
eaS9S the appeal is never read. It is only a nominal process of getting a rubber 
stamp affixed to it. That is all. I am not asking for much. I am only asking 
you to do away with this obsolete provision. If a man is to be convicted, allow 
him an enquiry based on judicial procedure. 

And. finally, may I ask the Honourable the War Transport Member--he is 
not !ish'ning to me . . . . . . . 

lIr. Deputy Preaktent: The Honourable Member has one minute more. 
lIr. I'raDk R. Anthony: May I make a final reference to this question of 

reservat.ion of 70 per cent, of vacancies for ex-servicemen. I feel very strongly 
on this point. Perhaps members of the House look at this matter from opposite 
points of view. But as I said before Government has an obligation to the ex-
.goMier. Whetber Honourable Members are prepared to accept it or not the 
-ex-soldier was responsible for preventing this country from being overrun by the 
J'apsnese, The most ardent Indian patriots who Jmew t ~ Japanese when they 
were serving with the Indian National Army, regarded . the Japal1ese as savage 
uncivilised little brutes, It it! the ex-soldiers 'who did t>revent our country from 
being overrun by such men. I am not for one moment asking you delibera.tely 
-to retrench tbse in employment. 

lIr. Deputy Pl'8Ildent: The Honourable Member's ti,m.e is up. 
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Mr. J'rank B.. Anthony: Try and .find them the maximum employment. But 

.till the matter of re-employing the ex-soldier you have giveJl a promise 'l.nd it 
,will be a sorry thing if you went back on ~ at promise. 

Sllri Satya Narayan Sinha: The question be now put. 
JIr. Deputy President: '1'he question is: 

"That the question be now put." 
The motion was adopted. 
The Honourable Sir Edwa.rd Benthall: 1 shall have to deal very hurriedly 

with only u few of the l)oilltl:i .that have been raised. Oue of two speakel's spoke 
.,of the crores of rupeel:i given u\vay to the gazetted staff. 11 Houourable :\lem-
-bers concerned, or any Members will look at the Adrnillistration lteport of last 
,year, page 4.3, they will see that of the to tllo I of 57 crorel:i which it; paid out :'-,0 
staff for th:.!t yeal', a cores or about 6 per cent, only is paid to gazetted staff und 
,t ~ balanllc' 5U,7::! crores is paid to nOll-gazetted employees. 'rhe concession.; to 
,the gazetted staff amount to very little indeed comparea with the concessions 
to the rest of the staff. 

1 must just make 011e other point. It is tlaid that it is the duty of the Govern-
ment to find cmpioyment for all railway workers. 1 agree that it is the duty of 
Government to create conditions for the maximum employment. But 1 do 
not thinii that any Government can be expected to find employment in the, rail-
ways if the work is not there, particularly for temporary workers, possibly men 
who have joined for a month or two and who now apparently claim-I do not 
think the claim is really sincere, bec!use 1 can quote Mr. Guruswami's own 
words· against it- but the claim often pressed applies to men who have only 
hart rerhaps a «ouplt; of months service with the railways and who claim that 
<>n that basi., they should be employed on the railways for the rest of their lives. 

Mr. Anthony raised u. uumber of points in his usual style and reiterated 
points which he had raised in previous years lind frankly I am not able to 
deal with them all at the moment, but I would like to touch on t.his question of 
hours of work, because it is one which has been worrying us for a long time. 1 
h9.ve talked to engine drivers and the running Iltaff who have had very long 
'hours during the war and it is our desire to do something about that. In 
cases where we have attempted to do it we have however sometimes got the 
backlash from the running staff. They say that they are thereby losing 
allowances and, so would rather have the longer hours. The Board have issued 
instructions to l'1l:i1ways that they have no objections to Administrations giving 
collsideration t.' the immediate application of the prinoiples of the Paymenij of 
':Wag'3s ll~ to the running staff if by doing so they can keep on men who o~ld 
-otherwise become surplus and thereby prevent an increase of unemploymenti 
among railwaymen. The whole question of the hours of employment regulations 
is under careful study of the !Board with a view to seeing what they can do to 
aaBe thf.! position of the running staff. 

1 hait now better try and deal with the main issue in £ron' of us. I should 
not like my honourable friends representing labour to think that we are rulythilllf 
'but sympathetic to their olaims. I have interjected certain questions to.day 
beoause I feel that the House is not facing up to the issue. I have asked the 
-honoUIP,ble the mover and my hononrable friend Mr. Guruswami to give me a 
JJvaight answer fu the question where the money is coming from and in net l ~r 
-case have I had it. They will not face up to the issue. 

Shn Sri Prama: The Nasik Press will give you all the money I 
The Honourable Sir J:dward Bentha1l: In spite ot those interjectionR I do 

'appreciate how very anxious railwa:vmen are and it is na.tural too tha.t they 
,,-hould ask for better pay nnd conditions. I do appreciate how worried they 
llre Ftbout mt~ question of refirenchment, about the post-war scales and SI) on_ 
ltnc1 wt' are not at all t1n mpat e~ . But some of the demands or!> unreaSDn-
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able and 1 have aHflnipted to show t·hat. We are bound by financial limitlltiOllS 
whatdYH anybod:{ cares to say nnd we cannot get away from them. They ·mnat 

. be faced up to. We have got to come out boldly and :£ape up to \he facti! of 
. the situation. Someone has to do it and it is not reasonable to leave it only 
to the Goverwnent spokesmen and for other Members to shrik the issue for 

- thnt is what is l~dP ~n ll . 

I am ver;, uuxiou!:I that this difficult question should be solved by consult,a-
tion. My houoUl'lible friend said, 'Where t.here is a will there it> a way' and 
there ought to be a way out of this. Mr. Guruswami said that he would be 
very pleal!!ed to discuss it. 1 quite agree. The Railway Boord and Government 
are perfectly willing to discuss this but the House Hhould, know that we did 

_ arrange a Ineuting the other day, on February, 12th. with the .H.u\lwaymeu·s 
Federation and the Board was lIitting there when a letter came saying that 
the RailwlIym.:u·s Federation very much regretted that they were unwilling 
to meet the Board and instead put out a strike threat. Well, Sir, I have 
alwR,)'shad one prinCiple in dealing with labour questions over quite a number 
of ear~. It wns my principle in business, that where there are disputes with 
labonr there is usually no smoke without fire and I ha.ve always believed in 

-exa.minillg t ~ griH8nces of the workers with the utmost thoroughness and 
. sympathy and vt:l'y often one finds that there are wrongs, that there are t ~ 

whidl might be righted and that concessions call justly be given, concessions 
which. lLaturally fall below the extreme ~a m  of labour, but. which are reason-
a l~ and within the financial limitations. which can be given and go some way, 
if not all ihe waJ', to meet the just demands of la.bour. I believe therefore in 
goin . .{ most thoroaghly into all questions which ari!'e with labour and making 
quite certain that they are getting a fair deal. I have stood for that .throughout 
the war and there is no doubt that the railwaymen do get greater conoessions 
than any other clasR of Government servants. But having given the workers 
8 fait' deal, I do lIot believe in yielding to threats. 

Sir, this strike threat is a challenge not. only to the Railway Administration. 
but far more to the public. Furthermore, it is something in the nature of a 
boomerang. Because if you have a strike., it affects the financial position of 
the r&i!way and immediately and automatica.J.ly there is less money to pay ~ 
the workers. That is inescapable. There is no question therefore that if you 
subs£quently have to go in for retrenchment, it is not a case of victimisabjon 
but it is a consequenoe of the action taken. It is also, I suggest, at the present 
time a challenge to the public, just at the moment when everybody is sjjr&iniDg 
every nerve for the reconstruction of India, politically and economically, and· 
particularly at a t~me when 'we are facing a food crisis. And I cODsider ~a. 
in view of the attitude of Government in this matter this threat of strike is 
a totally unjustifiable atilitude and ODe, which, I for one cannot accept. 

[At this stage Mr. President (the Honourable Mr. G. V. Mavalanbr) 
resumed the Chair.] 

On the general issue, it would of course be extremely easy for me to respond. 
!A speaker over there, I think it was Mr. Gadgil, said that Go ernm~t is nner 
generous, that Government never shows generosity in this matter. It would 
be perfectly easy for me. to give h&Ddsome ~ne t  to railway labour . aDd to 
walk out and loav.e my Honourable friends with the baby. It would r4., I 
'think, be right, but that is what would happen, because as the figures ab·>w, 
somebody has got to face up to this issue. . 

[ think myself that. the solution of all these problems lies not in the course 
of ")e!J3 work and more pay" as is IMlggested in many qunrtcrs but in finding 
more wQrk for tne railways and in more work by the r&ilwannen. If we 08n 
work togetherf.o.cfeate industrial activity throughout t;lre COtWb-y, there jsevery 

. bope thaf we shall reduce re.trenchment to the minimum and in consequonce.qf· 
-the in,dustriaJ. and consequential raUway aotivity, have more money av.ailabie 
fOr staff amenities and for every other purpose. :But, as I said, fivery stoppage, 

- whether in industry or in railways, meaDS leas money for the railways and 
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t ~rdol't: ltll:lll Itlout'\' for the WOrk&'8; and thuefore it is cowmOJ..lSElllSe Uliit. Wit-. 
must find $ solution for this diffiaulty in working together, in rueetin.g and dis-
cussit:g these l'roi:!cIlls and trying to find a. a~ out. tiir, we in the RailwllY 
Department Ilre only too anxious to mee.t t ~ Railwa.,ymen·s :Federation and 
dilScufls these Il'l.att1!l'8 further with 1ibem. Government have stated that they· 
are appointinr an ~pl rt al committee, becau!'e it is going to have a. non-official 
majority. It is an impartiHl commission to go iuto the question of postwar· 
scal h Hlld 1 odie \ e that goes quite Ii long way iu reality, if the will ~ therc, . 
. to meet, Mr. GllI'uswami, who said that he w.as prepared to cooperate with lUll 
impHrtiHl court. of enIJuh'y. This is au impartial commillsioll and' I can only· 
8ssure hil'.l onee again that. we are only too anxious to meet and. discuss and, 
try lIud fiWl u hel';is of agl·eement. But we will not yield to threats ali my, -
Ii p; Honour8?le friend. Sardar SampUl'HlJ Singh said, in. t?e n~ere t  of 
•. the pUbhc. whose mterests come far above anybody s In this matter, ' 

particularly at this difficult tixne. Sir. I must oppose the cut motion. 

Mr.. 2ru1cI.tat: The questioB is: 
"That. the demand under the head Railway Board be reduced by Re. 100." 

'l'h£:, motiCll was adopted. . 

~ O~ In;; STHIKE AT BOMBA.Y AXlJ KAHACHl BY R.I.N. 
RATINGS 

Shrl Sarat Ohandra BOle (Calcutta: on~ l,t at nmad an Urban): Sir, I ask' 
y"'ur forgiveness and also that of the House for detaining the House at this 
hour In the afternoon but my justification is that t4e news -wlJj.ch has come to 
Delhi from different parts of the country. and particularly from Bombay and 
Karachi, is that the situation has considerlrbly worsened since this morning. 
You ,,,ill remember. Sir, this morning I said that having regard to· 
the lutest  news that we had got that the situation had worssned in 
Bombay tlnd also in Karachi. we could not be a purty to drop-
ping the adjournment motion altogether. In answer to that Mr. Mason said. 
'~I do not think it is correct to say that the situation has worsened. I believe' . 
tha.t aU yesterday evening the situa.tion WII8 very mUQh better", and,later 
on, he added. "It is very much bettilr. 1 think ther&-is very good hope of &.< 
!'el¥Jonable solution being reached ill the course of today. "In thost' (!ircum-· 
~t D e , Sir. we thought that, having leprd to wha, was -said from t.he Gov-
ernment Benches. it might improvE' the situation if the adjournment motion 
was not .discussed this afternoon. Butai a.boui quartet' to· four news uame· 
to UF! that in Karachi thiEi morning H.M.LB. Hindu8tan was under fire for 25 
minutes. that there were casualties and eventually the ship'li compan:v bad sur-
retiGered. Further news came that in Bombay the situation had definitely 
wQrsenlld, tlll~t tanks were on the streets of Bombay. and· that there were a· lot 
of (ltlslllI'ltiP!'. I am told by my colleagues who come from the Bombay Presi· 
dency that. t.here were firing!'; 20 times and 60 (sixty) deaths I would not like· 
to detaili the House longer than iE neces!';urv; but, having r~ ~rd .to the ~pt 

that, the situation ~  definitely worsened, I would request you and T would 
reouest the Leader of the Rouse ohm to co-operate with the House in having 
8 Bitting tomorrow. Having rE''gard to the situation with which we are faced. 
I think the House should be in l'eaainess tomorrow to deal with any r~entJ 

matter that comes before it, the situation. from all Il<lCOllnts that . ,~ lislve 
reeeived. certainly de;m!plds of us ItS repre!lentatiVA!\ of the peol'r~ t~at we 
should Qe in readiness t.o tackle with it (I.nd to· R'ive our Ildvice whether by 
m ~an  of an adjoununEmt motion or by any re ~l t on that Cfln be framed. The 
first thing to be done is this: l ask you, !3ir.-:-and· I ask th.e Leader of .the 
House to cooperate with you and with UE,l-t6 deciae that the House will ~ I 
tomorrow. because it mtJV well be that the situation mav be worse tomorrow 
thal' it is todl/oY and we .·cannot possibly, as repreaentat ~ eI. the ~1 ,.t 
in ~~lJ: Ol11e~' e fires ar~ ln'n p  in .BompI\.V. .a,~a  and elsewhere. With 
t ~ u.tmPRt z:e ,~ t .to all nt,v oll~e . U'l thlS l{(;mll\e,. I would. s,uggeat to ~ .. 
tO~l~ . ~. ~  ~ r~d .I. l~, .to, ap'Pr~ te. .~ e  serious. ~ ' of ~e sUu"f;.ion· a.n4· to." 
tl l~~m le Ill .. the. ROute .tomo,rpw IOOr~lJ~~.. .. ',. ." .. 

.. .. . ~ .... ,. , •.•. .,.0J 
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Mr. Preaident: I do not know what the position of the Honourable the' 

Leader of the House will be. 
The 1l0DDUl'able Sir Edward BenthaU (Leader of the HGuse): Sir, I have' 

been handicapped owing to the debate this afternoon-I have not had the 
dt:!;patch which the Honourllble Member has just read. The position is, as 
yo.] know, that this morning your ruling, as I understood it, was that we 
should meet on Monday to discuss this subject at 4 p. m. I also understood 
that there WBS general agreement thil: morning that it was in the public interest 
that we should leave e. little time for thought between now and then and that 
this' question. in the general interest, should stand over for debate on Mond-ay 
afternoon. That is how I understood your ruling this morning; naturally in a 
Sf'riOUB situation like this whioh haR lII"isen further developments may have 
occurred; but I still think it, would be in the publio interests to leave the· 
dpbate till then, when we hope the thing will be clearer. Aparti from that we 
bad, reserved tomorrow for Bretton Woods, but that has fallen irrevocably 
thrcugh and we have r.othing for the order paper. 

Mr. Presldent: My point iR whether Government will consent to the House-
tt ll~ tomorrow. 

An Honourable Jlember: We can find business any time. 
Prof. If. G. Ranga (Guntur cum Nellore: Non-Mnhammannn Rural): 

fuotically this is in itself the business. 
Mr. II. Alai All (Delhi General): May I say that if there is no other busi--

nes:'! then I wonld insist on my adjonrnment motion e n~ taken up tomorrow, 
b(,cause after &11 it was the urgency of the situation wllicb had moved me to' 
tahle that motion. Qnd T wal' prepATed to pMtnone it till Monaav in view or 
the l'tatements tqat were made and in view of the lleneTal hope expressed that 
there, would be no further dAteriorRtion of the ~ t t on. In fnct T had made 
it perfectl:v clear in the morning that the suggestion I hod made about referring-
the whole matter to the DefE"IlCE" ConsultAtive Commit.tee "honld be taken as a. 
sign pi truce. In fact I made it perfectly clear that it should be truce from 
that moment onwards. Now. aptlarently that truce has :hot been observed: 
wd if tbaii is so, I insist that the adiournment motion should be taken Up' 
Mmorrow: and it is the rl,ht of the House that we Bhould demand a sitting-
for tomorrow for the simple reaBOD that the situation iB def.erioratinll from 
moment to moment. n-is not a question of the situation Btanding still. D 
has not staved out: it iB deterioratinp' from moment fa momenfi; and in that 
fiituat,ion I do not see how we can Bit still. We mlln have to al!Bemble here·' 
n is not 88 if we cannot RBsemble tomorrow. We can aBBemble romorrow 0«1' 
I do not see why Government Bhould not agree to a sitting tomorrow. As fo1'" 
the business, I have said that if there is no other business, then this adjourn-
ment motion ought to be taken up. 

lardar JIanpl SlDP (East Punjab: Sikh): Bir, I entirely associate mysalt 
with the observation!,! made b:v m:v friend the Deputy Leader of the on~B  
Part::; but· I do not agree with him when he says tb.a.t tomorrow we should come 
and take up the a.d1ournment motion only. I would submit that the Govern· 
menf. should bring forward B motion earlv in the' day t1i1rti the politicBl sitiu .. 
tiOl! in the country be tRken into consideration. In that case we would be· 
ahle to devote the 'whole ot the dav for the diacusBion of this question. tt we-
take up the aoiournment motion there will he only two hours to discuss it, and 
r.lttural1v mA.nv honourable members would likp fu speak on "this matf.er. I 
woulil tlterefore m t~t t the TJeaaer of the HOllse should agree to give the-
whole of tomorrow to the discussion of this critical position. 

'.,. KaDiben Kara (Nominstf'll: Non-Official): When the Assembly is 
..mn~ toO lIit, tomorrow ,in order to discuss this Rpeciftc qnMtfon. I do not. under-
stand bow it can he debAt.ed on lin adjoummenf motion .. So I submit that 
tomorrow's meeting !lhould he entirelv devoted to a. thomu8li dlsou".ion of., 
the subject. When 1\ special meet n~ is being catted, ii should noti be only 
"#n'f' discussing An adjoummenl motion. 
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Ill. President: The ll ~t on Itt preRent ill whether we are meeting tomorrow 

'01' not. Ou that point, 1 would like to hear thp War Secrlltary. 
JIr. P. Mason (Government of India: Nominated Official): May I say in 

reply to the Leader of the opposition that whlln 1 said thill morning that I 
felt that the sltuatio.D was improviug, I was ... peaking of the prospects of a. 
settleJl,ent o ~r the nc:xt two days of the indh;clplille which bas occurred, 
and 1 know of nothing th"t haa happened since, which makes it unlikply that 
that. question should htl tjett:ed over the next two or' three days. Thf!re have 
!Jeen, it is trne, fl('cording to roy information two occurrences, ODe! hi tile sur-
I'euder of Hindud4D. 

Kr. II. Alai AU: Dtltlpite thtl truce. 
Ilr. P. MalOn: 1 never mentioned the word . truce'. I also heard there wa. 

IU) outbreak of rioting in Bombay during the day; but my information is that 
that is not 8, mlrtttlr ill which the ratings or. the H. I.N, are concerned. Other 
mf'lllbc:rs of the House lUKy have better informtltion than mine, but I under-
IItand that that is an outbreak of rioting such as does happen in Bombay and 
Calcutta when the conditiolls are disturbed in which the lawless elements of 
the population have broken out • . • . . 

An Honourable lIember: What about Karachi, Mr. MaBOn? 
Mr. p, Mason: In Karachi the position is. as I said this morning, that the 

shore eRtabliRhments have now bandp.d vver nll thpir weapons and there seern8 
f,o'be bo further resistance there. In the Hind'IUtan the ratings have falleu 
in on the jetty liud the lflutter is, I bope, virtulilly OVE-r· 

Prof. N. G. Banp: Kill them into suhmission. 
Mr. P. Muon: 'rhe point I ~  to make is that, while uegotiations are still· 

going on IUld the mattc:r is being completerl I ~ t on whet,her a diRcussiol1 
in this House is really in the public interest. It seems to me-and I do aay 
t ~ with a seose of responsibility which, I know, is shared on the other side 
of the House-that the ouly effect of a further meeting and a long day's dis-
clJssion on this subject tomorrow-the only effect it "ao have is t.o encourage 
those who are taking part ill this indiscipline to continue, and that is what I 
t,hink we all wish to avoid·. 

An Honourable Kember: And leave you a free hand to shoot them I 
Sb.rl Barat Chandra BOle: May I say a few words in reply to Mr. Mason? 

'l'he facts which t placed before the House th1s afternoon have not been attem}Jt-
cd to be challenged. The fir:;t faet is that H.M.I.S. Hindu8tan was brought 
under fire and that there were casualties. The further fact is that the Bre lasted 
for twenty-five minutes, and one can safely presume that the caaualties were 
heav.v. Then, as regards Bombay, the situation has definitely worsened. My 
Honourable friend Mr. Manu Subedar and other membera of this House have 
r~e ~d information that there have been sixty deaths in Bombay toda.v since 
we met in the morning. The suggestion that has fallen from my honourable 
frien.i, Sardar Mangal Singh, that the whole situation should be discussed 
tomorrow, is one which, I expect the Leader of the House and Mr. Mason will 
accept. It is no use saying that there hIlS been discipline here and indiscipline 
there. We know what discipiine or indiscipline means in the vocabulary of 
t ~ British imperialist. We know whtlt law and ord!¥, mean in the dictionary 
of British imperialists. We Indians have our own view of discipline Rnd our 
own vip.w of indiscipline. We have our own view of lAW Gild order, I mention 
thes('> a. ~ in order to show that there iR certainly very great necessity for the 
matter being dis(!lIsRed in the House tomurrow. After all, we are hert· reprtl-
seuting the peo~le and re.l~ we ~annot sit with f?lded and~ here. while 
Bombay is burlllug, Karachi IS burmng and probably Ca,cuttu also IS burnmg by 
thia time. I therefore prells my suggestion for your consideratioll and for the 
cOllsideration of all Members of this House-the suggestion being that tomorrow 
we. should meet in the morning at 11 R m. to p.onsidt'r· the whole situation .. 
Whether in the afternoon an adjourument motion should be bfOught forward 
or not would be a matter for you tCl cOllsidel'. 
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llawabuda Liaquat All lUlu (Met-rut Div.sion: Muhammadan Hural): 1 
tliink It u; rtl o~ lt tl l ~  e ~r  ulle ill HllS 1iOUbt: thlAt tUt! situation is very 
ser!Uus ldl ~ t. 1 Ut! Oll.y oOJectJoll wh.oh t ~ o er nl~llt Rem'to hlAve with 
l'EI(tul'U to-trlt' dlscusl:1ion of tUIS ptlrtlC:wittr matter tolUorrow is tbut they ft:el 
tAlAt a d1 lld l~ln III UHS o ~t  might 1llake thfo SltulAt.iou deteriontte. 1. do 
'nOtllgwt! WILl! LUtil pl'opOtI.~l n It t.ne UOVtll'IHHtln... .I. U:lt!1 dlUl Ii UU:illUSSlon 
iilthll; .t o ~ IS llkcl.) to ilUl'rovt! the sitUlitiou. I WIlS iu Bombay last evening. 
t!ollle ot tUtll:le pt:ople who Itl'e ilwohed III It met sOlne of the Muslim League 
Lenders thert: and tlley ~mtld to be ver.'! anxious aud vrry keen thllt a soluuon 
shOUltl bt: lOUUIl Ilnl.! tllat thtl.r It!oltlWlAttl gm,vaJ..lctlt! b!lOU.1.! bt: ttllllt:Ult!U IAUU If 
tht!,)' come to kuow thllt the eltlcted representatives of the p~ople have taken 
notice 01 the shuatloll, IAre coglHslAnt 01 tiltllr gTlI:lVIUlCtlS and lIol'tl pretib.ng upon 
the Goverumeut to Oleet them. 1 feel that the situat.on IS 1.kely·1.Q IIDprove and 
I 4011 t see why the situation shOUld deteriorate. After all the Memuel'S of this 
HOUBf> lUG responsible p~r Oll  and on this occllsion at least 1 hope that 00 
MeulOtlr \nil mUKe a p~~ n tor propaganda purposes, becu.use tntlrtl Ilre the 
lives of so many hundreds aud thoutlSllds of people involved. 1 feel, Mr. Presi-
dent, that a diSCUSSion of the situation will improve matters and wul not deterio-
re.te it further. 

J(r. P. J. Gr1fllihl (Assam Europpan): We, in thia Group, feel some heBita-
tio:J in coming to a connlusion os to the I:Idvil'ltibility of a discussion tomorrow or 
uot. There IS no douot as to ... he sel'.OUSlless ot tne B.tUIALl011 lJut the practical 
gllestion Is-wHl a discusllil.n tomorrow ontr ~ to a setflement or exaoerbate 
the trouble? ThlAt is I:W exceedillgly difficult question to determine. }'or my 
own part 1 have some doubt. 1 have a good deal of doubt as to whether a dis-
cussion tomorrow may not make things worse. At the Bame time we recoJnise 
the 8!lxiety of everybody in t ~ House on the subject. We recognise that it is 
natural that the House should waut to discuss it. So, in spite of the doubt 
which exists in our minds, we raise no objection to the ho:ding of a sesbion 
tomorrow, if other partip.s so wish. 

Kt. Pre81dent: I think so far RS the Chair is (!!IDOl-med DOW the Dlatter rests 
, on the COlll'3ent of the Government. 
llr. P. Kuon: May I make a suggestion? What I am afraid of is, as I 

have said, that fin Opt::Il discult!iioll here way lead to a more obstinlAtc attitude 
and lUore refusal to discuss and Olay result in harm beiDg done to the prospects 
of an eal'ly settlemt'nt. 1 would suggest whllt I nde~tll:~ been done 
hforc in this House nnd hilS e~n adopted in the House of Commons and that 
is a secrt't st'ssi,m. Wp 1:1111 t ~ll disCUI'3R the lllll.tte:r freely and the eonclu.;jom! 
reached may btl pla-ced hef(1re the puhlic, it necessary. 

&hr1 Sarat Ohandra B08e: The practice of secret sessions came into vogue 
during the war and is properly appl ~a le to war time. Is the War Secretary 
seriuu::!ly ot the o(1inion thnt whllt ~ taking plnce I1t Karachi aud Rombuy hal 
led to a state of war? It is only then t.hat he can talk of a secret Retlsiou, not 
otherWise. 

lfawabuda Llaquat Ali Dall: A secret session if! likely to make the situa1iion 
worsn because ever.vbody will begin to thmk that the situation retlll~, mU!'lt be 
terrihld if the House bad to go into a se(,fE't session and that is bound to create 
mora mischief th!ln othorwise. 

IIr. P. J. GrlfBths: I think 8' secret IIIE'ssion would make things worse rather 
than better. 

, Ill. P. ~: I recogni!le the point of "iew of Nawabzada Liaquat Ali ~ an . 

• Ki:. PreatdeJlt: Is Government agreeable to have a Session tomorrow? The 
Foint i!l that if they want t·o have a disCllJ:lsion on 1\ .eparate motion it can be 
done. Otherwise it will be discussion on the adjournment motion. 

,'th. ·l!oDOUr&bl. 8&' B4Ward Benthall: Weare not' prepared th-.p'Ut : daft • 
mo~:ot . :re ill' of cour'se an honest tlifterertce' of o.,ntHdt. as ti8 lthet!lier • 
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debate of this sort, secret or public, will c10 good or not and Government defi-
nitely feel that it will not do good. I Kdhere to the view which wa!'! expressed 
this Jnorning by both s:des of the House that it will be much hetM' IIi view 
of the present delicate situation if we thought over it over the week end' Hll'd 

~ our debate on Mondav afternoon. I do not want to go into further details. ' 
We wculd prefer to leave it at that. Tile Deputy Leader of the on~'l'e ~ 'arfy 
this morning said that he wished to keep poFtics out of these questions. I 
think it is better to keep politica out at this stage. 

Prof. If. G. Ranga: You can keep violence out of it. , 

The Honourable Sir Edward Benthall: Let us dis('uss thi8 on Monda.V. ; &0 
fa.r as the rioting is concerned, it is Il provincial matter. It ismucb beu.r ". 
think over it coolly till MOllady afternoon and we might arraJlge to come iIo an 
UlJderst,and:ng in the meantime. 

Shrt Sarat Ohandra Bose: Till then YOllr Agents Rnd forceR will have a chanot> 
of massacring hUl1dreds find t olJl~and  of Indians! 

The Bonourable Slt EdWard Benthall: It i" remarkR like tbis whi'ch make me 
think that it, is better if we wait till Monday. 
Bhri sarat Ol1andra Boae: It is because of the hopes expressed thi'a tr rr ll~ 

of a reasonable solution that we did not press the adjournment motion tod~ . 
OtherWise, we would have done so. Our hopes have been dashed to the ground. 
as you huye seen yourself. 

Prof. N. G. Ran,.: We WRllt the GO\l"ernment to cease fire. Who orderod 
the tirmg tirst? . 

Mr. President: 'l'he eBt~on lUIS two aspects, firstl'y to d:scusB a separate 
Motion the whole day., 'rhat is one. .For that I am afraid it will not e,~ 

aible for me to appomt a day, unless the Governmt!nt are a conseuting party. 
Rule 24-A is quitt! clear OlJ that point. TheIl, the other course is to restr.iot 
the session on, v to the Ad journlllent Motioll, that is the other course. open to 
me. Doe,; the' Honourable' 'M!'mber wish to Ray anything?· . 

lIlr. P. Mason: It only seems curious to me that we should meet only, t.e 
discuss whether w{' should adjourn. ,', 

JIr. PreSUlellt: Theoretically and technically, it is a bit curious; butl the 
8ublliaoce of the Adjournment Motion is to have some business before the !fous" 
for the purpose of dil!ellssion. Ordiuorily, it is t\ dHise to tuke something ouf.. .. 
of thF;: routine business before the House or the Order of the day. In this parti-
cular case, that is the only business. . ", 
Sri II. AnantbaBayanam Anangar· (Madras ceded Districts and: Cbittoor: 

Non-Muhammadan hural): On a puint of information Sir. There is busm.ea6.· 
f.e tomorrow. The Honse has already been adjoul'lltJd on the Motiq't o! the 
Honourable the Fiuance .Member for a sitting for tomorrow. In adviloce he 
wants to tell ,You that he is Hot gomg to sit. This· House has got to '~eet '_ 
formally tomorrow, the Honourable the Finance Member has got t;o bnni t ~ . 
Brc'.ton Woods matter and request the House not to proceed witti the same;" 
so t.hat it may adjourn the discussion on ihat to some other day. Therefofti'; . 
Sir, I submit we do have to sit tomorro': in tlie normal course. .. 

Mr. President: I may explain to the Honourable Membtlrmy own,pel'llOnu . 
difficulty in the matter. Yesterday, I think it was settled that we shouldl8et 
da\' or not. Today also when I put the question to the HonourabJe the Finane' 
what huppens today aud then cOilsider whether the House sbould sit pn 8atur-
M(,mber he said it was not possible for him to prt!sent the Bretton, Wood €om-
mittee Report uud then I had to any that the House wouM not;. sit. tomemnr. 
Tha.t was the reason why this Motion was kept off till on~~ :., ~~ ~:,. 

the 9ther d ar~ eonven.jene?, .)f ~a ,n  two. cleafdays nter en~  so t Qt~~.,. 
might have more mfllnnllbon, IA. tbe ~ an ll 'l~ That was ~'  ~. 1 ~'~ 
.toad. It has now taken a different t~ ,and tne Hou .. eis ,ano ':l 4,.~ lIa~4 '. ~.,' 
Motil')o disc liS lied tomorrow. That is what I find. Of course. tlil3 ~ ro~ 
GrOup is not objecting. I do not mean to ally tlit!y consent, but ,it: tf6lj :r~ if 
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tbid Motion is put up for tomorrow, they have no objection to it. That is how 
I nd~r tood Mr Griffiths. Then the suggestion was made that wo should 
havtl a separate Motion and discuss the MOtlOll the whole day. To that, 1 
pointed out the difficultj of Rule 24-A, that is, that unletls the Goverument are 
• consenting party, a special Motion of t.hat typt' Ilallllot he ditlcussed. 

Then, thp onl,Y e~t on that remnills is the ad ~tmellt ot the busineH of 
the House, and et ~r the :\djourrunent Motion which by consent was fixed 
for MOllday qhould be fixed for tomon-ow or not. That· is the only question 
which to illY· mind requ:res decision. I find Para. 8(3) of the Mtmual of Busi-
ness and .Prooedurt- 811;)'8: '. 

"After the commencem(nt of a Session, the Aaaembly shall sit. on such days .. t.he 
President, having regard to the state of busineB8 of the ABlembly. may from time to time 
direct ... 

1'hiR is irrespective of the consent of the Government _nd I believe, I have 
got Ibt! power of fixing the session from day to day,. once the sitting commences, 
if the Honourable the Law Member or any Melllber of the Government has to 
il8V nn,·thing aga:nst th:s view of mine, he might please enlighten me, I shall 
oonsider it-

, ,".rho Honourable Sir Edward Benthall: If I may respectfully lI&y so, wha' 
you say is not right. The para. says: 

. "Having regard to t ~ state of bUSiness of the Assembly", 
and there is no busit,ess\;-£ the Assembly for tomorrow. . 

.... PreI1dent: It is not the business for the dllY, it is "husiness of the 
Aasembly". It can be argued that· there ill not enough business for the day, 
What is required is the business of the Assembly; tba.1; does not mean the 
buAneaa for a particular day. Am I clear on the point? 

fte HODourable ·Sir Bdward Benthall: We shall of course accept your 
Hultng. . 

.... Pre.aea.t: It is not merely a question of any Member uccepting my 
Huling. Every Honourable Member is bound to accept my Ruling. But I 
IiAllt to be sure that I do not commit any mistake in the interpretation of the 
.Ha!ea.of the Assembly. Therefore, I shall be glad to hear Oll,Y view, whieh 
ill eootrary to mine. If t.he rule rea:ly means 'for that particular day' or 'any 
partioulsr day', then the previous wording becomes superfluous. 

8hri D. P. ltarmarkAr (Bombay Southern Division: Non-Muhammadan 
ttural): If the Honourable the Law Member wants to take time to coll&ider this 
oompUcat.e question, he may take time till tomorrow. 

'l'lae BODOlUable Sir Edward Benthall: May I make fl suggestion, Sir. wi 
ibaU not in any way quesUon Y0ul Ruling if you sugg-set that this Adjoufilmenb 
~Ot Oll should he takeu lip tomorrow at four of the clock. I tluggest that seeing 
that there may be some irregularitieH in that, you might permit Mr. Ma-son t-o 
make R statement at the opening of the Session and again permit him to speak 
again at the end, so that the HO\ll;e mut' bE> iu posliessiou of full focts. 

Mr. p.qident: With plemmf('. Of course the idea is to thrash out the whole 
aubject wdh a view to helping a solution. That is what I gather. The words 
Oiled here are 'the state of the business of the Assemblv'. That also means not 
only the volume of business, bui also the importance" of the business; and in 
yiew of the imp?rtance of the business, alld lJroctically the unanimous wish of 
the plecwd portion of the Assembly, I shou d like tc, fix the Motion for dis-
aUll8ioll tomorrow. 

lfawabsada' Llaquat Ali Khan: Apart from that, from what the Honourable 
tJie'Leader of the Houl:ie has said just now, t.here is business for t-olDOrroW. 
The 'War .Secretary is going to mllke a statement before the House and after 
UiAt· the AdJoumment MOtiOll will be taken up . 

. : 'JIi.t:' pte ~ent: That was corrected by him. The House ought to he really 
~1 'l l to him. 
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l(awablada Liaqaut All Khan: We are. 

Mr. Prealdent: The next question is at what time do we meet? 

. Bb.ri Sarat Ohandra BOSe: May I suggest-my Honourab.e friend No.wabzQda 
Liaquat Ali Khan anticipated me in what I was going to say-that the Gov-
ernment have now decided to place some business of their own before the House. 
WI, are prepared to receive and hear the stat-ement of the Government on the 
subject. We should ('ertainly meet for that purpose, at least one hour earlier 
_ th/m the time ordinarily fixed for Adjournment Motions. That is my sugges-
tion. 

The Honourable Sir Edward Benthall: With due respect, Sir, I never said 
that Government was placiug any busiuess before the House. Tfle Government 
are only trying to meet· the convenience of the House. 

Bhri Sarat Ohandra Bose: The Statement of 'the Government ,means that. 
Mr. PreSident: I did not mean to interpret that Government undertook to 

place some businesfcl beiore the Houl:ie. If the Adjournment Motion W98 to be 
fixed as I indicated by the remarks I made, the Honourable the Leeder of the 
House wanted to have permission for Mr. Mason to make a statement. Other-
wise, perhaps he may not have sufficient time during the course of the debate 
on the Adjournment Motion. That is how I understood the Government posi-
tion, not that the Government were going to -place any business before the 
House. 

May I know how long Mr. Mason proposes to takp oyer the statement he 
will make? I 

Mr. P. :Kason: It, all-depends upon the amount.v£ news I get but it. might 
take 15-20 minutes. I 

Mr. President: The!! we meet at three of the clock and take up the Adjourn-
ment Motion, as soon as Mr. Mason's statement is finished, so that we may 
" not have to wait unnecessarily in the meauwhile. We will continue the d ~ m

ment Motion for two hours from the time Mr. Mason concludes his statement. 

srtJut Dhirendr& ltanta Lahiri Ohoudhury (Bengal Landholders): I want to , 
be clear. If Mr. Mason drags on his statement till four of the olock, the 
Adjournment Motion itself should be taken up only after that and it &hould 
run for full two hours. 

Shrl Sri Prakasa: We have the precedent of Adjournment Motions. beipg 
taken up at half past two of the Clock in the afternoon. This happened dqring 
the first few days when the Assembly met this session. Why not following that 
practi('e meet half past two and then have the statf'ment of Mr. MRson. 

Mr, Prealdent: J think the In ter the better. The sense .)f the Rouse, seems 
to be to meet at three 0 'clock The House is adjourned till three o'clock 
tomor:o:row. 
Tho ASFlembly then anjollrued Ell three of the Clock on Saturday, the 28rd 

l"ebruary 1946. 
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